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INTRODUCTION

Medicinal and toilet preparations containing alcohol, etc. were sub-
jected to State excise duties. Each State Government fixed its own rates of
duty and followed its own procedure to regulate the imports from and
exports to other States of such preparations. Thus therefore the industry
manufacturing these preparations had to contend with several handicaps
imposed by such diversities in rates and procedure. In order to secure
uniformity the entry relating to excise duty on medicinal and toilet prepara-
tions containing alcohol, etc. was transferred under the Constitution from
the State list to the Union list.

In such an eventuality the Medicinal and Toilet Preparations (Excise
Duties] Act was enacted in 1955 to provide for the levy and collection of
duties of excise on medicinal and toilet preparations containing alcohol,
narcotic drug or narcotics. This Act extends to the whole of India and was
enforced with effect from 1st April, 1957. This is a very short Act containing
only 21 sections. Sections 1 and 2 are preliminary. Sections 3 to 8 deal with
levy and collection of duties whereas Secs. 9 to 18 relate to powers and
duties of officers and land holders. Sections 18 to 21 are supplementary
provisions.

Section 19 of the Act empowers the Central Government to make rules
to carty out the purposes of the Act. The Central Government in exercise
of the powers conferred by Sec. 19 of the Act framed the Medicinal and Toilet
Preparations (Excise Duties) Rules, 1956. These rules are divided in XI
Chapters. Chapter I consisting of rules 1 to 3 are preliminary. Rules 4 and
5 in Chapter II deal with appointment of officers. Chapter Il consisting of
rules 6 to 17 relates to levy and refund of, and exemption from duty and
rules 18 to 68 in Chapter IV deal with manufacture of medicinal and toilet
preparations containing alcohol, opium, Indian hemp and other narcotic

drugs and narcotics. Chapter V consisting of rules 69 to 81 relates to .

warehousing and its establishment. Chapter VI is a procedural chapter for
obtaining licence covered under rules 82 to 96. Chapter VII consisting of
rules 97 to 103 deals with export under claim for rebate of duty or under
bond. Inter-State movement of medicinal and toilet preparations have been
discussed in Chapter VIII under rule 104 to 109. Chapter IX consisting of
rule 110 to 122 deals with entry, search, seizure and investigation. Rules
123 to 129 in Chapter X provides for penalties, confiscation and appeals.
Rules 130 to 143 covered under Chapter XI are miscellaneous matters.

LIST OF AMENDING ACTS

The Repealing and Amending Act, 1960 (58 of 1960).

2. The Medicinal and Toilet Preparations (Excise Duties) Amend-
ment Act, 1961 (19 of 1961).

3. The Finance (No. 2) Act, 1962 (20 of 1962).
4.  The Finance Act, 1964 (5 of 1964).

(xi)
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THE MEDI CINAL AND TOILET PREPARATIONS
(EXCISE DUTIES) ACT, 1955
(Act No. 16 of 1955)!

_ [27th April, 1955]
An Act to provide for the levy and collections of duties of exeise on

medicinal and toilet preparations containing alcohol, oprn,
Indian hemp or other narcotic drug or narcotic

STATEMENT OF OBJECTS AND REASONS OF ACT, 16 OF 1955
By virtue of entry 40 in List Il in the Seventh Schedule to the

Government of India Act, 1935, medicinal and toilet preparations contain-
ing aleohol, etc., were subjected to Provineial excise duties. Each Provincial
Government fixed its own rates of duty and foliowed its own procedure to
regulate the imports from and EXports to other Provinces of such prepara-
Lions so that the industry manufacturing these pre parations had to contend
with several hand icaps imposed by such diversitics in rates and procedure.
n order to secure uniformity the entry relating to excise duty on medicinal
and toilet preparations containing alcohol, ete., were translerred under the
Constitution irom the State list to the Union List.

2. The present Bill is intended to implement this provision in the

States, as required by Art. 268 of the Constitution. The existing duties and
the existing procedure for collection under the pre-Constitution statutes of
the States which are at present protected under Art. 277 will be replaced
by the rates and the procedure proposed in the Bill.

3. The duties specified in the Schedule are, generally speaking, based
on thg recommendations of an Expert Committee appointed by Govern-
ment.”

STATEMENT OF OBJECTS AND REASONS OF ACT 19 OF 1961

Consequent on the decision to adopt metric units from the 1st April,
1961, in the sale of alcohol and collection of duty thereon, it is proposed to
provide for the levy and collection of excise duty on medicinal and toilet
preparations in terms of metric units,

At present toilet preparations that are considered capable of being
consumed as ordinary alcoholic beverages, are subject to a duty at the rate
of Rs. 17/8/- and others at the rate of Rs. 5 per gallon of the strength of
London proof spirit. Since toilet preparations are in the nature of luxury
articles and there is no foreign competition—imports being banned or
severely restricted—it is Proposed to fix a uniform rate of duty of about Rs,
32 per gallon of the strength of London proof spirit which comes to Rs, 7
per litre in terms of metric units. irrespective of whether the preparations
are capable of being consumed as ordinary alcoholic beverages or not.

Under existing item 2 (ij) of the schedule to the Act, Ayurvedic
Preparations containing self-%encrated alcohol which are capable of being
consumed as ordinary alcoholic beverages are subject to du ty at the rate of
Rs. 3 per gallon, However, by virtue of the provision contained in Sec. 19

. Published in the Gazette of India. Extraordinary, Pt_11. Sec., 1, dated the 29th April, 1955,
2. Published In the Gazette of India, Extraordinary dated 16th September, 1954,

(1)
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SECTION2 DEFINITIONS K

(3) It shall come into force on such date,! as the Central Government
may. by notification in the Official Gazette, appoint.

2. Definitions.—In this Act unless the context otherwise requires, —
(@ “alcohol" means ethyl alcohol of any strength and purity
having chemical composition CaoHs OH;
Comment
Listof the Seventh Schedule of the Constitution.—State Legislature’s powerto make
law under entry 8.—The enactment of the Medicinal and Tollet Preparations (Excise

Duties) Rules, 1956, the Central Government in exercise of their rule-making power
under Sec. 19 of the Act for the purpose of levying duties of excise on medicinal and
toilet preparations comainln§ alcohol, ete. do not prevent the State Legislature from
making a law under entry 8, List Il of the Sevently Schedule to the Constitution with
respect to intoxicating liquors, or a law under entry 51, Iiist Il for levying excise
duties on aleoholic requirements for human cons umption.

lfaa) “Coca derivative" means—

(0 crude cocaine that is an extract of coca leaf which can
be used directly or indirectly, for the manufacture of
cocaine;

lii} ecgonine, that is laevo-ecgonine having the chemical
formula, CgH,s NO3 Hy0, and all the derivatives of
laevo-ecgonine from which it can be recovered, and

(ii) cocaine, that is, methyl-benzoyl-laevo-ecgonine having
the chemical formula, C, Hy NO4 and its salts;

{ah) "coca-leaf" means—

(i the leafl and young twigs of any coca plant, that is, of
the Erythroxylo coca (Lamk.) and the Ervthroxylon
novo-granatense (Hiern.) and thelr varieties, and of any
other species of this genus which the Central Govern-
ment may. by notification in the Official Gazette, dec-
lare to be coca plants for the purposes of this Act, and

(ii) any mixture thereof, with or without neutral materials;

(b) "collecting Government” means the Central Government or,
as the case may be, the State Government which is entitled
to eollect the duties levied under this Act;

2{{bb) derivative of opium, means—

(i) medicinal opium, that is. opium which has undergone
the processes necessary to adopt it for medicinal use:

(i) prepared opium, that is, any product of opium obtained
by any series of operations designed to transform
opium into an extract suitable for smoking and the

dross or other residue remaining after opium is
smoked:

(i) morphine, that is, the principal alkaloid of opium

having the chemical formula C 17 H1g NOg, and its salts,
and ils derivatives; |

L. Ist April, 1957, vide Notifin. No. 5 S.0. 892, dated the 9th March. 1957; see Gazette af
India, 1957, Pt. II, Sec. 3.

2. Southern Pharmaceuticals and Chemicals, Trichur v, State of Kerala, ALLR. 1981 S.¢.
1863 at p. 1867,

3. Ins. by Act No. 66 of 1976,




xii

® e

10.
11.

MEDICINAL ANDTOILETPREPARATIONS
(EXCISEDUTIES) ACT,1955
The Finance Act, 1976 (66 of 1976).
The Finance Act, 1981 (16 of 1981).
The Finance Act, 1982 (14 of 1982).
The Delegated Legislation Provisions (Amendment) Act,
1983 (20 of 1983).
The Finance Act, 1989 (13 of 1989).
The Finance (No.2) Act, 1998 (21 of 1998)
The Finance Act, 2000 (10 of 2000)

"Rs.3p

Pub
Pub




THE MEDICINAL AND TOILET PREPARATIONS
(EXCISE DUTIES) ACT, 1955
(Act No. 16 of 1955)!

(270 April, 1955]
An Act to provide for the levy and collections of duties of excise on
medicinal and toilet preparations containing alechol, opium,
Indian hemp or other narcotic drug or narcotic

STATEMENT OF OBJECTS AND REASONS OF ACT, 16 OF 1955

By virtue of entry 40 in List 0 in the Seventh Schedule to the
Government of India Act, 1935, medicinal and toilet preparations contain-
ing alcohol, ele., were subjected to Provincial excise duties. Each Provineial
Government fixed its own rates of duty and followed its own procedure to
regulate the imports from and exports to other Provinees of such prepara-
tions so that the industry manufacturing these preparations had to contend
with several handicaps imposed by such diversities in rates and procedure.
In order to secure uniformity the entry relating to excise duty on medieinal
and toilet preparations containing alcohol, ete., were transferred under the
Constitution fromn the State list to the Union List.

2. The present Bill is intended to implement this provision in the
Constitution, and proposes uniform rates of excise duty and a uniform
procedure for the coilection thereof. In the case Part A and Part B States,
the actual collection of the duties will be left with the Governments of the
States, as required by Art. 268 of the Constitution. The existing duties and
the existing procedure for collection under the pre-Constitution statutes of
the States which are at present protected under Art. 277 will be replaced
by the rates and the procedure proposed in the Bill,

3. The duties specified in the Schedule are, generally speaking. based
on thg recommmendations of an Expert Commitiee appointed by Govern-
ment.

STATEMENT OF OBJECTS AND REASONS OF ACT 19 OF 1961

Conseguent on the decision to adopt metric units from the 1st April,
1961, in the sale of alcohol and collection of duty thereon, it is proposed to
provide for the levy and collection of excise duty on medicinal and toilet
preparations in terms of metric units,

At present tollet preparations that are considéred capable of being
consumed as ordinary alcoholic beverages, are subject to a duty at the rate
of Rs. 17/8/- and others at the rate of Rs. 5 per gallon of the strength of
London proof spirit. Since toilet preparations are in the nature of luxury
articles and there is no foreign competition—imports being banned or
severely restricted—it is proposed to fix a uniform rate of duty of about Rs.
32 per gallon of the strength of London proof spirit which comes to Rs. 7
per litre in terms of metric units, irrespective of whether the preparations
are capable of being consumed as ordinary alcoholic beverages or not.

Under existing item 2 {) of the schedule to the Act, Ayurvedic
preparations containing self-generated alcohol which are capable of being
consumed as ordinary aleoholic beverages are subject to duty at the rate of
Rs. 3 per gallon. However, by virtue of the provision contained in Sec. 19

I, Published in the Gazette of Indla. Extraordinary. Pt. 1, Sec. 1, dated the 29th April, 1955.
2. Published in the Gazette of Indlia, Extraordinary daled 16th September, 1954.

(1)




2 MEDICINALAND TOILET PREPARATIONS SECTION 1
(EXCISEDUTIES) ACT, 1955

(2) (xix) of the Act, read with rule 8 of the Medicinal and Toilet Preparations
(Excise Duties) Rules, 1956, the rate of duty with respect of such prepara-
tions has been reduced te Rs. 1.75 per gallon with effect from the 10th
September, 1960, and it is this reduced ra}te that is, proposed to be
expressed in terms of metric units in the Bill.

Be it enacted by Parliament in the Sixth Year of the Republic of India
as follows:

Comments

Interpretation of statutes.—The Court must strive to so interpret the statute as
to protect and advance the object and purpose of the enactmenl. Any narrow or
technical interpretation of the provisions would defeat the legislative policy. The
Courts must, therefore, keep the lqﬁis]atwe policy in mind inapplying the provisions
of the Act to the facts of the case.

Courts must find out the literal meaning of the expression, —Courts must find
ot the lteral meaning of the expression in the task of construction. In doiug su, i
the expressions are ambiguous then the construction that fulfils the object ot the
legislation must orovide the key to the meaning. Courts must nol make « mockery
of legislation and should take a constructive app_{oach to fulfil the: purpose and for
that purpose, if necessary, iron out the creases.”

Social welfare legislation.—In construing soctal welfure legislation, the Courts
should adopt a beneficent rule of construction and in any event, that canstruction
should be preferred which fulflls the policy of the legislation. Construcion to be
adopted should be more beneficial to the purposes in favour of and. i whose
interest the Act has been passed.

Directory and mandatory.—The language is not always a sure index, The
provisions may he directory in form. but mandatory in substance. Some provisions
in a statute may be mandatory some others merely directory. The difference arises
where the Legislature has used a language of apparent compulsive force, but has
not prescribed the consequence of its disregard. No rule of general application is
possible to be enunciated either. But some tests which the Courts have evolved have
worked effectively and with reasonable assurance of success.

Preliminary
1. Short title, extent and commencement.—| 1) This Act may be called the
Medicinal and Toilet Preparations (Excise Duties) Act, 1855,

(2) It extends to the whole of India.

1. Published in the Gazette of India, Extroordinary, dated 8th March, 1961, P IL See. 2.

2. Kameshwar Singh Srivastava v, Vih Addl, Distriet Judge, Lucknow. ALR 1987 S.C 138
at p. 141: Administrator, Municipal Corporation v. D. Dahankar. (1992) § 5.C.C. 361 al
p. 364: K.S. Paripoorniam t. State of Kerali, ALR. 1995 S.C. 1012 at p: 1034, New india
Assurance Co. Lid. v. Mithakhan Dina Khat Netiyar, A LR, 1995 Gu). 126 at p. 129;
Krishan Prasad Gupta v. Controller, Printing and Stationery, (1996) 1 5.C.C. B9 atp. 79
State of Maharashtra v. Nanded Parbhani Z.1.B.M.V. Operator Sangh. 2000 12) RC.R.
(Civil) 154 at p. 155 (S.C.): 2000 S.C.C. [Cr)) 315 at p. 422,

4. H. Shiva Rao v. Cecilia Pereira, ALR, 1987 S.C. 248 at p. 260; Union ol India v. Deoki
Nandan Aggarwal, A.L.R. 1992 S.C. 95 at p. 10); Regional Executive, Kerala Fishermen's
Welfare Fund Board v. Fancy Food, A.LR. 1985 S.C. 1620 at p. 1623: Manipal Acadermy
of Higher Education u. State of Kamataka, A LR, 18995 Knt. 273 al p. 286: Miracle Sugar
Factory v, State of U.P., ALR. 1995 All, 231 at p. 233

4 Orlental Fire and General lusurance Company Ltd, v. Aleixo Fernandes, (1987) 61 Com.
Cas. 130 at p. 148 (Bonv.); Bhonagirl Suldanima v. Secretary, Governinent oI AP, ALR
1995 A.P. 318 at p. 318,

5. Karnataka State Road Transport Corporation, Bangalore b Karnataka State Transport
Authority, A.LLR. 1984 Knt. 4 al p. 15; The Food [nspector v M. Gopalan, 1991 Cr. L.J.
1783 at p. 1790 (Ker.) (F.B.); Natthu v. Amar Nath Agarwal, A LR, 1995 All. 420 al p. 423:
Shashi Gupta v. Life insurance Corporation of India, A.LR. 1995 8.C. 1367 al p. 1368:
Siate Level Committee & Morgard Shammar India Lid., (1096) | S.C. 108 at p. 1157 A.P.
Aggarwal v, Government of N.C.T. of Delhi. 2000 5.C.C. (L.&S)) 206 at p- 210,
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SECTION 7 OFFENCES AND PENALTIES 7

Jural relation conistituted before the new law came into force or created by a jural
fact or event taking place before the new law, or an reljel or remedy in respect of
that right or liability remain unaflected by the new Lw.

Misuse of alcohel—Prohibition 81’ —In Board of Revenue, Madras v. Associated
Pharmaceutical Industries Pot Lt ” it s clear thatl the order passed was in order
to prevent the misuse of the alcohol and for the purpose of effectively enforcing the
prohibiting programme, it was held that such restrictions are unwarranted and
they are made only to effectively implement the prohibition policy. The 'mmusg,; if
apprehended, must be prevented by the enforcement of the Act and the Rules.

5. Recovery of sums due to Government.—In respect of the duty of excise
and any other sums of any kind payable to the collecting Government under
anﬂy of the provisions of this Act or of the rules made thereunder, the Excise
Officer empowered by the said rules to levy such duty or require the
payment of such sums, may deduct the amount so payable from any mone
owing to the person from whom such sums may be recoverable or dué,
which may be in his hands or under his disposal or control or may recover
the amount by attachment and sale of duliable goods belonging to such
person; and if the amount payable is not so recovered he may prepare a
certificate signed by him specilying the amount due from the person liable
to pay the sum and send to it the Collector of the district in which such
person resides or conducets his business, and the said Collector on receipt
of such certificate shall proceed to recover from the said person the amount
specified therein in the same manner as an arrear of land revenue.

Comment

The Excise Officer {s empowered o attach or sell the dutiable goods for the
recavery of dues,

6, Certain operations to be subject to licences.—The Central Government
may, by notification in the Of ﬁc:_iai Gazette, provide that from such date as
may be specified in the notification, no person shall engage in the produc-
tion or manufacture of any dutiable goods er of any specified component
parts or ingredients of such goeds or of specified container of such goods
or of labels of such containers except under the authority and in accordance
with the terms and condifions of a licence granted under this Act,

_ (2) Every licence under sub-section (1) shall be granted for such area,
ifany, for such period, subject to such restrictions and conditions, and in
such form and containing such particulars as may be preseribed.

Comment

Control on atticles and quantities.—No provision in the statute even s yigesting
i a remote manner any control being exercised in relation to the articles to be
produced and reigard ing the quantum that could be manufactured, For understand-
ing the import of See. 8 the provisions in Sec. 19 are not only accessible but provide
material which must be considered in determining the scope of See. 6. The nature
of the restrictions that can be imposed are clearly spelt out in the two clauses of
sub-section (2) of Sec. 19. They clearly show that these restrictions relate (@) to the
place where the manufacturing process may be carried on and (b) restrictions for
ensuing the proper levy and collection of dity imposed by the Act. In the light of
the above, il is not possible to understand Sec. 6 as enabling something more being
done by way of control. ' '

7. Offences and penalties.—If any person—

{a) coniravenes any of the provisions of a notification issued
under Sec. 6:; or

1. Rajeshwar Singh o State of Bihar, A LR, 1983 Pat. 194 at p. 199; Dahiben, Vasanji kevalbhar, A LK.
195 5,C. 2268 at p. 2271; Saffia Bee . B. Sathar, ALR. 2000 Mad. 167 at p. 173,

2. 198ZEL.T. 2% (Mad.).

Enoch Pharma o, State of Kerala, A.LR. 1965 Ker. 280 followed.

it at p. 283
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MEDICINALAND TOILET PREPARATIONS SECTION 2
(EXCISEDUTIES)ACT, 1955

(¢) "dutiable goods" meaus the medicinal and toilet preparations
specified in the schedule as being subject to the duties of
excise levied under this Act;

(cl) "excise officer’ means an officer of the Excise Department of
any State and includes any person empowered by the collect-
ing Government ¢ exercise all or any of the powers of an
excise officer under this Act:

!{(e) "Indian hemp" means—

(i) the leaves, small stalks and flowering or fruiting tops
of the Indian hemp plant (Cannabis-sativa L), includ-
ing all forms known as bhang, sidhi or garje:

(ii) charas. that is, the resin obtained from the Indian
hemp plant, which has not been submitled to any
manipulations other than those necessary for packing
and transport:

(iii) any mixture, with or without neutral materials, of any
of the above forms of Indian hemp or any drink
prepared therefrom; and

(iv) any extract or tincture of the above forms of Indian
hemp; |

() “manufacture” includes any process incidental or ancillary
to the completion of the manufacture of any dutiable goods:

[g) 'medicinal preparation” includes all drugs which are a
remedy or "prescription” prepared for internal or exterr il use
of human beings or animals and all substances intended to
be used for or in the treatment, mitigation or prevention uf
disease in human beings or animals;

2|(h) "narcotic drug” or “narcotic” means a substance whiich is coca
leaf, or coca derivative, or opium or derivative ol opium, or
Indian hemp and shall include any other substance, capable
of causing or producing in human beings dependence,
tolerance and withdrawal syndromes and which the Central
Government may, by notification in the official Gazette,
declare to be a narcotic drug or narcotic; |

(i) "opium” means—

(1) the capsules of the poppy (Papaver somniferuin L),
whether in their original fortn or cut, erushed or pow-
dered and whether or not juice has been extracted
therefrom,

(2) the spontaneously coagulated juice of such capsules
which has not been submitted to any manipulations
other than those necessary for packing and transport;
and

(3) any mixture, with or without neutral materials of any
of the above forms of opium, includes any derivative of
opiuri

(il “prescribed’ means preseribed by rules made under this Art:
(k) "toilet preparation” means any preparation which is intended

!

LSS

Subs. by Act No. 66 of 1976.
Subs. hy ibid.
Subs hy Act 5 of 1964, Sec, 64.
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SECTEON 13 PUNISHMENT FORCONNIVANCEAT OFFENCES 9

any excise officer duly empowered by rules made under this Act, refuses to
give his name and residence, or who gives a name or residence which such
officer has reason to believe to be false may be arrested by such officer in
order that his name and residence may be ascertained.

Comment

The exercise of the power of arrest by the Excise Officer is subject to the belief
which should be reasonable that person being arrested is liable to punishment
under the Act.

10. Power to summon persons to give evidence and produce documents in
inquiries under this Act.—(1) Any excise officer duly empowered by rules
made in this behalf shall have power to summon any person whose
attendance he considers necessary either to give evidence or to produce a
document or any other thing in any inquiry which such officer is making
for any of the purpose of this Act.

(2) A summons to produce docunents or other things under sub-sec-
tion (1) may be for the production of certain specified documents or things
or for the production of all documents or things of a certain description in
the possession or under the control of the person concerned.

(3) All persons so summoned shall be bound to attend either in person
or by an authorized agent as such officer may direct and all persons so
summoned shall be bound to state the truth on any subject respecting
which he is examined or make statements and produce such documents
and other things as may be required:

Provided that the exemption under Sec. 132 and Sec. 133 of the Code
of Civil Procedure, 1908 (5 of 1908}, shall apply to requisitions for atten-
dance under this section.

(4) Every such inquiry as aforesaid shall be deemed to be a judicial

proceeding within the meaning of Sec. 193 and Sec, 228 of the Indian Penal
Code (45 of 1860).

Comment

The section empowers the Excise Officer to summon any person whose
attendance is necessary to give evidence in any inquiry.

11. Officers required to assist excise officers.—All officers of Customs
and Central Excise. and such other officers of the Central Governmenti as
may be specified in this behalf, and all police officers and all officers engaged
in the collection of land revenue are hereby empowered and required to
assist excise officers in the execution of this Act. '

Comment _

Fiscal laws.—In fiscal laws due importance has to be given to the phraseology
used in the charging section,

12. Owners or occupiers of land to report manufacture of contraband duti-
able goods.—Every owner or occupier of land and the agent of any such
ewner or occupier in charge of the management of that land, if dutiable

oods are manufactured thereon in contravention of the provisions of this
Act or the rules made thereunder, shall, in the absence of reasonable
excuse, be bound to give notice of such manufacture to a Magistrate or to
an officer of the Excise, Customs, Police or Land Revenue Department
immediately the fact comes to his notice.

13. Punishment for connivance at offences.—Any owner or occupier of
land or any agent of such owner or occupier in charge of the management
of the land, who wilfully connives at any offence against the provisions of

l. State of Bihar v. Ashok Indusiries, ALR. 1987 S.C. 838 at p. 840.

]




6 MEDIC!NALANDTOILE]'I’RF[‘ARAT!ONS SECTION 4
(EXCISEDUTIES)ACT, 1955

Comments

Taxing grovision—Rule of interpretation —I1 1S settled law that a distinction has
to be made by Court while interpreting the provisions of a taxing statute between
charging provisions which impose the charge (o tax and machinery provisions which
rovide the machinery for the nantification of the tax and the levying and collection
of the tax so imposed. While charging provisions are construed strictly, machinery
sections are not generally subject to a rigorous construction. The Courts are
expected to congtrue the machinery sections in such a manner that a charge to tax

is not defeated.
Interpretation of statute —While interpreting a taxing statute, equity has no
lace. Thg clear language of the statute is to be given effect notwithstanding

ardship.
Market price.—-—’gle market price relates only to the essential commodity

sought to be carried.

Real value of the preparaﬁon—-Delerminaliun of —The firm of M. B. Bhavsar
and Sons, though a separate partnership firm, was in fact a firm in which not only
the original first ap ant and appellants were partners but a son of each of them
was also a partner, There was Lus identity of interest between the firm of M.B.
Bhavsar and Sons and the firm of Bhavsar Chemical Works. Both these firms had
their offices in the same premises and under the partnership agreement the sons
of the original first appellant and Lhe other two appellants were to share only in the
profits of M.B. Bhavsar and Sons but not be liable for an Josses. These two firms,
{herefore, cannot be said to be at arm’s length or indepen ent parties and the prices
at which the medicinal preparations were su plied by Bhavsar Chemical Works to
M.B. Bhavsar and Sons cannot be taken to be the real value of the said prepara-

tions.

Medicinal preparations were whether dutiable in item 1.—The use of the word
"heverages” in item 1 of the old Schedule does not mean that medicinal Preparatlons
referred to in that item have to be in the form of a beverage. The fact that the
medicinal preparations of the said firm were in semi-solid form was, therefore, a
wholly irrelevant factor in determining whether the said preparations fell under
item 1 or not. These preparations were atent or proprietary medicines which
contained alcohol and it was undisputed that such preparations were not capable
of being consumed as ordinary alcoholic beverages. The High Court was. therefore,
right in holding that these medicinal preparations were dutiable under item 1.

4. Rebate of duty on alcohol, etc. supplied for manufacture of dutiable
goods.— Where alcohol 6|narcolic drug or narcotic] had been supplied to a
manufacturer or any dutiabie goods for use as an ingredient of such goods
by, or under the au ority of, the collecting Government and a duty of excise
on the goods so suppli had alread?f been recovered by such Government
under any law for the time being in force, the collecting Government shall,
on an application being made to it in this behalf, grant in respect of the
duty of excise leviable under this Act, a rebate to such manufacturer of the
excess, if any, of the duty 80 recovered over the duty leviable under this Act.

Comments
Retrospectivity of a statute—It is established principle of law that when a
statute takes away or impair an existing right acquired under the existing law it is
said to be retrospective statute. The presumption. however is against the said
intention. A law is said to be not retrospective, when right or liability arising out o

1. Associated Cement Co. Ltd, v. Commercial Tax Officer, Kota, A.LR. 1981 §.C. 1887 at p. 1904;
Ananda Marga Pracharak Sangh o CLT., (1966) 218 LT.R. 254 at p. 273 (Call).
2. Commissioner of Income-tax v. Flectro Steel Castings Ltd., (1992) 193 LT.R. 103 st p- 108 (Orissa);
Regional Executive, Kerala Fishermen's Welfare fund . Fanicy Food, A.LR, 1995 5. 1620 6t p
1623: Nathuram Agrawal v. State of M.P., 2000 (1) UL]. (S.C.) M5atpp. 44, 3501

3. Rudolph Fernandez v, Deputy Commissioner, Mangalore, A.LR. 1984 Knt, 106 a* p. 107,

4. Mohanlal Maganlal Bhavsarv. Union of India, A.LR. 1986 5.C. 401 at pp. 402, 403: 1980 (23 LT
3(5.C.).

5. Ibid., atp.402.

6. Subs. by Act 66 0f 1966, Sec. 39 ().
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SECTION 19 POWERTOMAKERULES 1

Magistrate having jurisdiction and shall make a full report of
all the particulars of the case to his official superior.

(3) All officers exercising any powers under Sec. 15 or this section shall
s0 exercise their powers as to ensure that every person who is arrested and
detained in custody is produced before the nearest Magistrate within a
period of twenty-four hours of such arrest excluding the time necessary for
the journey from the place of arrest to the Court of the Magistrate,

17. Vexatious search, seizure, etc. by Excise Officer.—{1) Any officer exer-
cising powers under this Act or under the rules made thereunder who—

(a) without reasonable ground of suspicion searches or causes
to be searched any place, conveyance or vessel; _
(h) vexatiously and unnecessarily detains, searches or arrests
_ any person;

(c) vexatiously and unnecessarily seizes the moveable property
of any person on pretence of seizing or searching for any
artiele liable to confiscation under this Act;

{d) commits, as such officer, any other act to the injury of any
person, without having reason to believe that such act is
required for the execution of his duty;

shall, for every such offence, be punishable with fine which may extend to
two thousand rupees.

(2) Any person wilfully and maliciously giving false information and so
causing an arrest or a search to be made under this Act shall be punishable
with imprisonument for a term which may extend to two years, or with fine
which may extend to two thousand rupees, or with both.

; _ Comment

The act of wilful and malteiously giving false information so as to cause an

arrest or a search to be made under the Act is punishable with imprisonment up
to two years or with fine upto two thousand rupees or with ' both.

18. Failure of excise officers on duty.—Any Excise Officer who ceases or
refuses to perform, or withdraws himself from the duties of his office, unless
he had obtained the éxpress written permission of his superior officer or
has given such superior officer two months’ nctice in writing of his intention
or has other lawlul excuse, shall be punishable with imprisonment for a
term which may extend to {hree months, or with fine which may extend to
three months' pay, or with both.

Comment

Thie act of refusal Lo perform or withdrawal of ene-self from the duty by the
Excise Officer without written permission of the superior is punishable with

imprisonment up to three months or with fine up to three months’ pay.

Supplementary Provisions

19. Power to make rules.—(1) The Central Government may, by notifica-
tion in the Official Gazette, make rules to carry out the purposes of this Act.
(2) In particular, and without prejudice to the generality of the forego-

ing power, such rules may— '
' (i) provide for the assessment and collection of duties levied
under this Act. the authorities by whom functions under this
Act are to be discharged, the issue of notices requiring
payment, the manner in which the duties shall be payable

and the recovery of the duty not paid:




8 MEDICINALAND TOILET PREPARATIONS SECTION &
(EXCISEDUTIES)ACT, 1955

(b) evades the payment of any duty of excise payable under this
Act; or

(¢) fails to supply any information which he is required by rules
made under this Act to supply or (unless with a reasonable
belief, the burden of proving which shall be upon him, that
the information supplied by him is true) supplies false infor-
mation; or

(d) attempts to commit or abets the commission of any offence
mentioned in Cl. fa) or Cl. (b,

he shall for every such offence be punishable with imprisonment for a term
which may extend to six months, or with fine which may extend to two
thousand rupees, or with both,

Comments

Applicability. —When the goods seized have not been proved to be dutiable
soods, the conviction under Sec. 7 (a) of the Act cannot be sustained.

General principles of construction.—There is one principle on which there Is
complete unanimity of all the Courts {n the world and this is that where the words
or the language used in a statute are clear and cloudless. plain, simple and explicit
unclouded and unobscured, intelligible and pointed so as to admit of no ambiguity,
vagueness, uncertainty or equivocation, there is absolutely no room for deriving
support from external side. In such cases, the statute should be interpreted on the
face of the language itself without adding, subtracting or omitting words therefrom.
Where the language is plain, and unambiguous the Court is not entitled to go behind
the language so as to add or supply omissions a%]d thus play the role of a political
reformer or of a wise counsel to the Legislature.

Construction of a section.—It is an elementary rule that construction of a
section is to be made of all parts together. It is not permissible to omit any part of
it. For, the principle that the statute must be read as a whole, is equally applicable
to different parts of the same section.

8. Power of Courts to order forfeiture.—Any Court trying any offence
under Sec. 7 may order the forfeiture to the collecting Government of any
dutiable goods in respect of which the Court is satisfied that an offence
under this Act has been committed, and may also order the forfeiture of
any aleohol, drugs or materials by means of which the offence has been
committed and of any receptacles, packages or coverings in which any such
goods or articles are contained and the animals, vehicles, vessels or other
conveyances used in carrying such goods or articles, and any implements
or machinery used in the manufacture of such goods.

Comment

The Court is empowered to order the forfeiture of any dutiable goods in respect

of which an offence under the Act has been committed.
Powers and Duties of Officers and Landholders

9. Power to arrest.—(1) Any excise officer duly empowered by rules made
in this behalf may arrest any person whom he has reason to believe to be
liable to punishment under this Act.

(2) Any person accused or reasonably suspected of committing an
offence under this Act or any rules made thereunder, who, on demand of

|. Madho Charan Sarkar v, State, A.LR. 1963 Pat. 211 at p. 213.

2. S.P. Gupla v. President of India, A.LR. 1982 S.C. 149 al pp. 304, 314; Mohan Kumar
Singhania v. Unlon of India, A.LR. 1892 S.C. 1 at p. 21; Income-tax Officer v. Atchaiah,
(1996) 1 S.C.C. 417 at p. 425: Reglonal Provident Fund Commissioner v. Shiv Kumar
Joshi, 2000 (1) S.C.C. 98 at p. 105.

4. Balasinor Nagrik Co-operative Bank Ltd, v. Babubhal Shankerlal Pandya, ALR. 1987
S.C. 849 at p. 851; N.K. Jain v. C.K. Shah, 1991 Cr.L.J.1347 at p. 1359. (S.C.).
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SECTION 19

POWER TOMAKERULES 13

(xiti) provide for the conliscation of dutiable goods in respect of

{xiv)

[xw}

{xvi)

which a breach of any rule made under this Act has been
committed, and also for the confiscation of any alcohol, drugs
or materials by means of which the breach has been com-
miitted and of any receptacle, packages or coverings in which
goods or ariicles are contained, and the animals, vehicles,
vessels, or other conveyances used in carrying such goods or
articles and any implements or machinery used in the
manufacture of such goods;

provide for the levy of a penalty not exceeding two thousand
rupees for a breach of any rule made under this Act;

provide for the procedure in connection with such confisca-
tion and the imposition of such penalty, the maximum limits
up to which particular classes of excise officers may adjudge
such confiscation or penally, appeals from orders of such
officers and revision of such orders by some higher authority,
the time-limit for such appeals and revisions and the disposal
of goods and articles confiscated:;

authorize and regulate the compounding of offences against,

or liabilities incurred under, this Aet or the rules made
thereunder;

{xvii) authorize and regulate the inspection of factories and provide

for the taking of samples or for the making of tests of any
substance produced therein and for the inspection or search
of any place, conveyance or vessel used for the pmduction.
storage, sale or transport of dutiable goods in so far as such
inspection or search is essential for the proper levy and
collection of the duties levied under this Act;

{xviii) provide for the grant of a rebate of the duty paid on dutiable

[xix)

(xx)

b

goods which are exported out of India or shipped for consump-
tion on a voyage to any port outside India;

exempt any dutiable goods from the whole or any part of the
duty levied under this Act where in the opinion of the Central
Government, it is necessary to grant such exemption in the
interest of the trade or in the public interest;

notify in the Official Gazette lists of the names and descrip-
tions of preparations which would fall for assessment under
any particular item or the schedule or for regulating their
manufacture, transport and distribution; '
authorize particular classes of excise officers to provide by
written instructions for supplemental matters arising out of
any rule made by the Central Government under this section.

(3) Where any confiscation or penalty has been adjudged in respect of
a breach of any rule under this Act, which is also an offence under Sec. 7
the person concerned shall not be prosecuted under that section.

i[{4] Every rule made under this section shall be laid as soon as may
be after it is made before each House of Parliament while it is in session for

1.  Bubs. by Act 19 of 1961, Sec. 2, for subi-section (4], w.e.l. Ist June, 1961.




10 MEDICINALAND TOILET PREPARATIONS SECTION 14
(EXCISEDUTIESI ACT, 1955

(his Act or any rules made thereunder shall, for every such offénce, be
punishable with imprisonment for a term which may extend to six months,
or with fine which may extend to five hundred rupees. or with both.

Comment

Penal provisions—Rule of interpretation.—In any case, when criminal or quasi-
criminal liability is sought to be fmputed on the basis of provisions of law which
are capable of fwo reasonable mterpretations, the one favourable to the accused
must prevail.

14. Searches and arrests how to be made.—All arrests and searches
made under this Act or under any rules made thereunder shall be carried
out in accordance with the provisions of the Code of Criminal Procedure,
1898 (5 of 1898).7 relating respectively to searclies and arrests under the
Code.

15. Disposal of persons arrested.—(1) Every person arrested under this
Act shall be forwarded without delay to the nearest Excise Officer em-
powered to send persons so arrested to a Magistrate or if there is no such
excise officer within a reasonable distance to the officer-in-charge of the
nearest police station.

(2) The officer-in-charge of a police station to whom any person is
forwarded under sub-section (1) shall either admit him to bail to appear
belore a Magistrate having jurisdiction or in default of bail forward him
withoul delay in custody to such Magistrate.

Comment
Penal provision.—The law in its u_risdn,gn seeks to punish the guilty who commits
the sinn. and not his son who is innocent.”

16. Inquiry how to be made by excise officers against arrested persons
forwarded to them.—(1) When any person is forwarded under Sec. 15 to an
excise officer empowered to send persons so arrested to a Magistrate, the
Excise Officer shall proceed Lo inquire into the charge against him.,

(2) For the purpose of sub-section (1), the Excise Officer may exercise
the same powers, and shall be subject to the same provisions, as the
officer-in-charge of a police station may exercise and is subject to under
the Code of Crminal Procedure, 1898 (5 of 1898). when investigating a
cognizable case:

Provided that—

(e if the Excise Officer is of opinion that there is sufficient
evidence or reasonable ground of suspicion against the ac-
cused person he shall either admit him to bail to appear before
Magistrate having jurisdiction in the case, or forward him in
custody without delay to such Magistrate;

() if it appears to the Excise Officer that there is not sufficient
evidence or reasonable ground of suspicion against the ac-
cused person, he shall release the accused person on his
executing 4 bond with or without sureties as the Excise Officer
may direct. to appear, il and when so required, before the

1 Delhi Development Authority v H.5, Kalra, 1981 Cr. L.J. 666 at p. 667 (Delhl); Satya
Narayan Das v Government of Indla, AT R. 1995 Orissa 253 al p. 258.

5 Seenow the Code of Criminal Procedure. 1973 (2 of 1974).

1 AS, Sulochara v, . Dhannalingam, ALR. 1987 S.C. 242 at p. 244; Nand Kishore v.
Siate of Maharashira. 1996 (1) Mah.LuJ, 145 at p. 15(6.
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MEDICINALAND TOILET PREPARATIONS 15

(EXCISEDUTIES)ACT, 1955
THE SCHEDULE

SCHEDULE
(See Sec. 3)

ITEM  DESCRIPTIONOF

NO.  DUTIABLE GOODS

(1) 2

RATE OF DUTY

(3)

Medicinal Preparations

L. Allopathic Medicinal Preparations

() Medicinal preparations contain-
ing aleohol which are not
capable of being consumed as
vedinary aleoholic beverages-

fr) Patent or proprictary
rnedi-cines,
{1y Dihers.

{1fi Medicingl preparations contain-
ing aleohwol which are capable of
being consumed as ordinary al-
coholic beverages—

{r} ‘Medicinal preparations which
contaln kKnown active in-
gredicits in therapeutic gquan-
tihes.

(b} Others.

(ii) Medicinal preparations not con-
taining aleohol but containing
narvotic drug or narcotic.

2. Meédicinal preparations in Ayurvedic,
Liant or ether indigenous systems
of miedicine——

i) Medicinal preparations contain-
ing self-generated alcohol which
are not capable of bieing con-
sumed as ordinary alcoholic
beverages.,

(il Medicinal preparations contain-
ing seif-generated alecholwhich
are capable of being consumed
asordinary alcoholic beverages.

(i) All other containing alcohol
which are prepared by distilla-
tivnn or to which alcohol has
been added.

{iv) Medicinal preparations not con-
taining aleohol bul conlaining
narcotic drg or narcetic.

3. Homoeopathle preparations con-
taining alcohol.

3['15-:1_. 8 Homoeeopathic prepara-
tions containing aleahal.

€3 1

Subs. by the Act 10 of 2000, Sec. 111 and Sch. VL
Suins, by Naotifn, No, 2/2003- M & TP, dated 15t March, 2003
Subs. by Nutifi. No. 4/2003- M & TP, dated 10ty June, 2003

*|Sixteen per cent. ad valorem.

?{Sixteen per cent. ad valerem.

4Sixteen per cent. ad valorem.

?[Sixteen per cent. ad valorerm.
2(Sixtecn per cent. ad valorem.

i)

Four per cent. ad valorem.

$ix per cent. ad valeren

sixteen per cent. ad valorem.
TFour per cent. ad valorem.

Rupees twenty per litre of pure
alcohol content. .

e



(i)

(iif)

{iv)

(v

{vi)

(vii)

(viii)

(ix)

x)

{xi)

(xii)

MEDICINALAND TOILET PREPARATIONS SECTION 19
(EXCISEDUTIES) ACT, 1955

prohibit absolutely. or with such exceptions, or subject to
such eonditions as the Central Government may think fit, the
manufacture, or any process of the manufacture, or dutiable
goods or of any component parts or ingredients or containers
thereol, except of land or premises approved for the purpose;

regulate the removal of dutiable goods from the place where
they are stored or manufactured or subjected to any process
of production or manufacture and their transport to or from
the premises of a licensed person. or a bonded warehouse, or
to a market:

regulate the production or manufacture lor any process| of
production or manufacture, the possession and storage of
dutiable goods or of any component parts or ingredients or
containers thereof so far as such regulation is essential for
the proper levy and collection of duties levied under this Act;

provide for the employment of excise officers to supervise the
carrying out of any rules made under this Act;

require a manufacturer or the licensee of a warchouse to
provide accommodation within the precinets of his factory or
warehouse for Excise Officers employed to supervise the
carrying out of rules made under this Act and prescribe the
scale of such accommodation;

provide for the appointment, licensing, management and
supervision of bonded warehouses and the procedure to be
followed in entering dutiable goods into a clearing goods from
such warehouses or in the movement of dutiable goods from
one bonded warechouse to another;

provide for the distinguishing of excisable goods which have
been manufactured under licence, or materials which have
been imported under licence and of goods on which duty has
been paid or which are exempt from duty under this Act:

impose on persons engaged in the manufacture, storage or
sale (whether on their own account or as brokers or commis-
sion agents) so far as such imposition is essential for the
proper levy and collection of the duties levied under this Act,
the duty of furnishing information, keeping records and
making returns and prescribe the nature of such information
and form of such records and returns the particulars to be
contained therein and the manner in which they shall be
verified;

require that dutiable goods shall not be sold or offered or kept
for sale except in prescribed containers, bearing a banderol,
stamp or label of such nature and affixed in such manner as
may be preseribed;

provide for the issue of ilcences and transport permits and
the fees, if any. to be charged therefor:

provide for the detention of dutiable goods, plant, machinery
or material for the purpose of exacting the duty:

1.

Subs. by Act 58 of 1960. Sec, 3 and Sch. 11, for "of any process”.
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MEDICINAL AND TOILET PREPARATIONS
(EXCISE DUTIES) RULES, 1956
S.R.O. 891, dated the 9th March, 1957.).—In exercise of the powers con-
ferred by Sec. 19 of the Medicinal and Toilet Preparations (Excise Duties)

Act, 1955 (16 of 1955), the Central Government hereby makes the following
Rules, namely:

CHAPTER |
Preliminary
1. Short title .—These rules may be called the Medicinal and Toilet
Preparations {Excise Duties) Rules, 1956.
Comment
Interpretation of rule.—The general power of framing rules for effectuating the
pul-rpyses' of the Act, would plainly authoerise and sanctify the framing of such a
rule.
2. Definitions .—In these rules unless there is anything repugnant in
the subject or context,— Y

() "the Act” means the Medicinal and Toilet Preparations (Excise
Duties) Act, 1955;

(i} “absolute alcehol” means alcohol conforming to the British
Pharmacopoeial specification for dehydrated alcohol;

(it “bonded manufactory” means the premises or any part of the
premises approved and licensed for the manufacture and
storage of medicinal and toilet preparations containing al-
cohol, opium, Indian hemp and other narcotic drugs or
narcotics on which duty has not been paid;

(=) "non-bonded manufactory” means the premises or any part
of the premises approved and licensed for the manufacture
and storage of medicinal and toilet preparations containing
aleohol, opium, Indian hemp and other narcotic drugs or
narcotics on which duty has been paid;

(v) "Chemical Examiner’ means the Chemical Examiner to the
State Government and includes such other officer whom the
State Governmient or the Central Government may at any time
appoint as Chemical Examiner;

(v} "denatured spirit” or "denatured alcohol" means alcohol of any
strength which has been rendered unfit for human consump-
tion by the addition of substances approved by the Central
Government or by the State Government with the approval of
the Central Government;

(vii) "duty” means the duty of excise payable under Sec. 3 of the
Act;

(viii) "Excise Commissioner” means the Head of the Excise ad-
ministration of a State and includes a Prohibition Commis-

1. Published in the Gazette of Indic, 1957 Pr. 1L, See. 3, p. 502. They have been extended to

and brought into force in the Union territory of Dadra and Nagar Havell by G.S.R. 95,
dated the 12th January, 1968.

2. Ram Autar Santosh Kumar v. State of Bibar, AULR. 1987 Pat. 13 at p. 17; Velur D.

Narayanan v, General Manager, Madras Teléphones, A.LR. 1985 Mad. 290 at p. 292,
(17)




14 MEDICINALAND TOILET PREPARATIONS SECTION 20
(EXCISEDUTIES) ACT, 1955

a total period of thirty days which may be comprised is one session or Hin
two or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid] both
Houses agree in making any modification in the rule or both Houses agree
that the rule should not be made, the rule shall thereafter have effect only
in such modified form or be of no effect, as the case may be, so however,
that any such modification or annulment shail be without prejudice to the
validity of anything previously done under the rule.|

20. Bar of suits and limitation of suits and other legal proceedings.— (1)
No suit or other legal proceeding shall lie against the collecting Government
or against any officer in respect of any order passed in good faith or any act
in good faith done or ordered to be done under this Act.

(2) No suit, prosecution or other legal proceeding shall be instituted
against the collecting Government or against any officer for anything done
or ordered to be done under this Act after the expiration of six months from
the accrual of the cause of action or from the date of the act or order
complained of.

21. Repeals and savings.—If, immediately before the commencement of
this Act. there is in force in any State any law corresponding to this Act,
that law is hereby repealed:

Provided that all rules made, notifications issued, licences or permits
granted, powers conferred under any law hereby repealed shall, so far as
they are not inconsistent with this Act, have the same force and effect as if
they had been respectively made, issued, granted or conferred under this
Act and by the authority empowered hereby in that behalf.

Comments

Repeal.—There is no doubt that a later statute may repeal an earlier one either
exprgssly or by implication. The Courts have not favoured such repeal by implica-
tion.

Applicability.—The proviso to Sec. 21 cannot change the position in view of
ihe new rules framed in 1956 with respect to medicinal preparations. As soon as
the new rule came into force the old rules must fall and there is a specific provision
in the new rules (namely rule 143) which sady§ that all rules made under any law
corresponding to the Act are hereby repealed.

1. Subs. by Act 20 of 1983, Sec. 2, the Schedule Si. No. 31, for the words, "In two successlve
sesslons, and If before the expiry of the session in which it is so laid or the session
immediately following".

R.S. Raghunath . State of Karnataka, (1992) | S.C.C. 335 at p, 349,

Hyderabad Chemlcal and Pharmaceutical Works Ltd. v. State of Andhra Pradesh. A LR
1964 S.C. 1870 at p. 1872,
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RULE 4. APPOINTMENT OF OFFICERS AND DELEGATION OF POWERS TOTH ENi 19

of these Rules shall, in relation to a Union territory. mean the
Administrator thereof appointed under Art. 239 of the Con-
stitution of India:

[xxiv) A "sub-standard preparation” is—

(@ a pharmacepoeial preparation in which the amount of
any of the various ingredients is below the minimum
that the pharmacopoeial composition would require, or

{b] a proprietary medicine which does not conform to the

~formula or the list of ingredients disclosed on the label
on the container or on the container;

‘warehouse” means any place or premises licensed under
rule 70.

[xaxuy)

Comments

The definition of restricted preparation—Interp retation ol —The definition given
under rule 2 iy read with rule 60 (1) woilld show that a restricted preparation is
onewhich the Governmen! have considesed alter adeptisg the prescribed procedure
and afier taking the advice of (lie Standing Commitiee, to be capable of being
misused as ordinary aleohuolic beverages,”

Gengral principles of construction.—There is one principle on which (here is
complete unanimity of ali the Courts ln the world and this is that where the werds
or the language used na statute are clear and eloudless, plain, simple and explicit,
unclouded and unobscured, intelligihle dnd pointed so 8% to admit of no ambigulty,
vagueriess, uncertainty er equivocation, there is absolutelv no room for detiving
support from external aids. In such cases, the statute should be interpreted on the
face ol the Ianguage itself without adding, subtracting or omitting words therefrom,
Where the language is plain, and unambiguous the Court is notentitled togobehind
the language si as to add or stipply nﬁxisesl’un-a_gd thus play the role of a political
reforiner or of a wise counsel to the Legisiature. i

3. Agent or owner of goods, manufactory or warehouse to be deemed owner
for certain purposes.—When any person is expressly or impliedly authorised
by the owner of any dutiable goods, manufactory or warehouse to be his

- agent in respect of such goods, manufactory or warehouse such agent shall,

for ail purposes of the Act and these rules be deemed (o be the owner of
such goods, manufaclory or warehouse,

CHAPTER I
Appointment of Officers _

4. Appointment of officers and delegation of powers to them.—il The
State Government may appoint such nuniber of Excise Officers as it thinks
fit to exereise all or any of the powers conferred or to discharge all or any
of the duties imposed by the Act or these rules and define the jurisdiction

of every such officer.

(i} Unless the State Government in any case otherwise directs, the
Excise Commissioner may authorize any Excise Officer subor-
dinate o him to exercise throughout his jurisdiction, or in any
specified area therein, all or any of the powers conferred or to
discharge all or any of the duties imposed on an Excise Commis-
sioner under these rules.

Phiarma Produet Lid., Thanjavur v District Revenye Ofliver, Thanfavior, ALR. 1963 Mad.

443 atp. 457,

2. 8.P. Gupla v. President of lndia, ALI. 1982 5.C. 149 ot pp. 304, 314; Mohan Kumar
Singhania v. Unlon of India, A.LR. 1992 S.C. 1 at p. 21; Thomas Anlony v. Varkey Varkey,
2000 /(1) §/C.C. 35 at p. 42,




16 MEDICINALAND TOILET PREPARATIONS SCHEDULE
(EXCISEDUTIES) ACT, 1955

Toilet preparations
4. Toilet preparations containing al- !{Forty per cent. ad valorem.
cohol or narcotic drug or nar-
cotic.

e e e ————

Explanation | —"Patent or proprietary medicines' means any medicinal
preparation which bears either on itself or on its container or both, a name
which is not specified ina monograph in pharmacopoeia, formulary or other
publications notified in this behalf by the Central Government in the Official
Gazette, or which is a brand name, that is, a name or a registered
trade-mark under the Trade and Merchandise Marks Act, 1958, or any
other mark such as a symbol, monogram, label, signature or invented words
or any writing which is used in relation to that medicinal preparation for
the purpose of indicating or so as to indicate a connection in the course of
trade between the preparation and some person having the right either as
proprietor or otherwise to use the name or mark with or without any
indication of the identity of that person.

Explanation [l —Where any article is chargeable to duty at a rate
dependent on the value of the article, such value shall be deemed to be the
value as determined in accordance with the provisions of Sec. 4 of the
Central Excise Act, 1944 (1 of 1944).

Explanation III—(1) Notwithstanding anything contained in Explanation
1I. the Central Government may, by notification in the Official Gazette,
specify any dutiable goods, in relation to which it is required under the
provisions of the Standards of Weights and Measures Act, 1976 or the rules
made thereunder or under any other law for the time being in force, to
declare on the package thereof the retail sale price of such goods, to which
the provisions of Cl. (2) shall apply.

(2) Where dutiable goods specified under CL (1) are chargeable to duty
with reference to value, then, notwithstanding anything contained in
Explanation 11, such value shall be deemed to be the retail price declared
on such goods less such amou nt of abatement, if any, from such retail price
as the Central Governmment may allow by notification in the Official Gazette.

(3) The Central Government may, for the purpose of allowing any
abatement under Cl. (2), take into account the duty of excise, sales tax and
other taxes, if any, payable on such goods.

(4) Where on the package of any dutiable goods more than one retail
sale price is declared, the maximuim of such retail sale price shall be deemed
to be the retail sale price for the purposes of Cl. (2).

(5) Where different retail sale prices are declared on different packages
for the sale of any dutiable goods in packaged form in different areas, each
such retail sale price shall be the retail sale price for the purposes of
valuation of the dutiable goods intended to be sold in the area to which the
retail sale price relates.

(6) For the purpose of this Explanation, ‘retail sale price’ means the
maximum price at which the excisable goods in packaged form may be sold
to the ultimate consumer and includes all taxes local or otherwise, freight,
transport charges, commission payable to dealers, and all charges towards
advertisement, delivery, packing, forwarding and the like, as the case may
be, and the price is the sole consideration for such sale.]

1. Subs by Natifn. No. 3/2003- M & TP, dated 15t March, 2003
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RULE 9 TIME AND MANNER OF PAYMENT OFDUTY 21

Comment

The Central Government is empowered to exempt any dutiable goods from the
whote or any part of the duty léﬂa-hgg on such goods in the Interest of trade or in
the public inlerest. _

9. Time and manner of payment of duty.—(1) No dutiable goods shall be
removed from any place where they are manufactured or any premises
appurtenant thereto, which may be specified by the Excise Commissioner
in this behalf, whether for consumption, export or manufacture of any other
commodity in or outside such place, until the excise duty leviable thereon
has been paid at such place and in such manner as is prescribed in these
rules or as the Excise Commissioner may require:

Provided that such goods may be deposited without payment of duty
in a warehouse or miay be exported out of India under bond as provided in
rule 87:

Provided further that the Excise Commissioner may, if he thinks fit,
instead of requiring payment of duty in respect of each separate consign-
ment of goeds removed from the place or premises specified in this behalf,
or from a warehouse keep with any person dealing in such goods an
account-current of the duties payable thereon and such account shall be
settled at intervals not exceeding three months, and the account-holder
shall periodically deposit a sum therein sufficient in the opinion of the
Excise Commissioner to cover the duty on the goods intended to be removed
from the place of manufacture or storage.

(2] If any dutiable goods are, in contravention of sub-rule (1) deposited
in, or removed from, any place specified therein the manufacturer thereof
shall pay the duty leviable on such goods upon written demand made by
the proper officer, whether such demand is delivered personally to him or
isJeft at the manufactory or his dwelling-house. and he shall also be liable
to a penally fo be determined by the Excise Commissioner which may
extend to two thousand rupees, and such goods shall also be liable to
conflecation.

Comments

Taxing provision—Rule of interpretation.—1t Is seltled law that a distinction has
to be made by Court while mt'erprctm% the provisions of a taxing statute between
charging provisions which impose the charge to tay and machinery provisions which
provide the machinery for the quantification of the tax and the levying and collection
of the tux spdmposed. While charging provisions are construed strictly, machinery
sectlons are nat generally subject to a rigorous construction. The Couns are
expected (o c(ua?tme the machinery sections in such a manner that a charge to tax
Is not defeated.

While interpreting a taxing statute, equity has no 'piab.sz'. The clear language
of the 'statute is Lo be given effect notwithstanding hardship,

Scope of —Rule 9 (2) of the Rules provides for the imposition of penalty and
confiscation of the goods if removed without payment of excise duty in contravention
of sub-rule (11. In N. B Sunjana v. Elphinstone Spinning and Weaving Mills Co, Ltd.,
it has been laid down by the Supreme Court that in the order o attract sub-rule
(2) of rule 9 of the Central Excise Rules, which is the same as sub-rule (2) of rule 9
of the Rules, the goods should have been removed clandestinely and without

1. Associated Cement Co. Ltd. . Commercial Tax Officer, ALLR, 1981 S.C. 1887 at p. 1904

2. Comnijssioner of Income-Tax. v. Electro Steel Castings Ltd., (1992) 193 LT.R. 103 at p.
108 (Orissa).

3. ALR 971 8.0, 2089,




MEDICINALAND TOILET PREPARATIONS RULE2
(EXCISEDUTIES)ACT, 1955

sioner and also an officer designated in any State as Prohibi-
tion or Excise Director;

(ix) “finished store" means that portion of a non-bonded or bonded
manufactory which is set apart for the storage of its finished
preparations;

(x) "Form” means a Form appended to the rules;

(xi) "gauge" means todetermine the quantity of alcohol or dutiable
goods contained in, or taken from, any cask or receptacle or
to determine the capacity of any cask or receptacle;

(xi) "laboratory" means that part of a non-bonded or bonded
manufactory in which the actual manufacture of dutiable
goods takes place;

(xiii) "manufacturer” means a person to whom a licence has been
granted for the manufacture of dutiable goods:

(xiv) "officer-in-charge" means an officer of the Excise Department
of any State appointed by the collecting Government to su-
pervise work in a bonded manufactory or a bonded warehouse
and includes officers of any other Department similarly ap-
pointed;

(xv) "proper officer” means an Excise Officer in whose jurisdiction
the premises of the manufacturer of any dutiable goods, or of
any person engaged in the process of manufacture of,or trade _
in such goods or containers thereof, whether as manufac- ¢
turer, wholesale dealer, or intended manufacturer or
wholesale dealer, are situated:

(xvi) “prove” means to test the strength of alcohol by hydrometer
or other suitable instrument.

(xvii) "quarter” means a period of three months beginning with 1st
January, 1st April, 1st July or 1st October;

(xviii) "rectified spirit’ means plain undenatured alcohol of a
strength not less than 50.0° over proof and includes absolute |
alcohol;

(xix) "restricted preparation” means every medicinal preparation |
specified in the schedule and includes every preparation
declared by the Central Government as restricted preparation
under these rules;

{xx) "unrestricted preparation” means any medicinal preparation
containing alcohol but other than a restricted preparation or i
a spurious preparation; i

(xxi) "Schedule" means the schedule annexed to these rules; :

(xxii) "spirit store” means that portion of the bonded or non-bonded
manufactory which is set apart for the storages of alcohol,
opium, Indian hemp and other narcotic drugs or narcotic
purchased free of duty or at prescribed rates of duty specified
in the schedule to the Act:

o) [****]

{xxiii-a) "standard preparation" means a preparation other than a
"sub-standard preparation”;

(xxiii-b) "State Government" in rules 4 (1) and (2). 19, 30, 38 (1), 50,
58 (3), 60 (2), 80, 82 (i), 96, 199, 112, 129 (2), 127 and 132

I ——————————————
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RULE 26 INDENTFOR RECTIFIED SPIRIT 25

(iv) separate arrangement for manufacture of toilet preparations:

fv) the storage of finished toilet preparations;

(vl  accommodation with necessary furniture near the bonded
premises for the officer-in-charge:

(vii) malleable iron rods not less than 19 mm. in thickness, set not
more than 102 mm. apart, embodied in brick work up to a
depth of at least 51 mm. and covered on the inside with strong
wire netting or expanded metal of a mesh not exceeding 25
mm. in diameter of length in every window of the bonded
pr eMmises;

(viii) a board on which the name of the room and a serial number,
if any, are legibly painted in oil colour on the outside of every
such room in the manufactory:

(ix) all pipes from sinks or wash-basins inside manufactory
premises discharging into drains forming part of the general
drainage system of the premises;

(x) all gas and electric connections with the licensed premises so
fixed as to admit of the supply of gas or electricity being cut
off and all the regulators or switches being securely locked at
the end of the day's work.

(2) The Central Government may in special cases relax any of the
provigions of Cls. (i) to (x) of sub-rule (1).

24. No additions or alterations to be made without orders.—No addition
or alteration shall b= made in the bonded premises or in respect of the
permanent fixtures therein without the previous orders of the Excise
Commissioner. Plans, in triplicate showing each addition or alteration shall
be submitted with the application for the necessary permission and copies
disposed of in the same manner as copies of the original plans of the bonded
manufactory as provided in rule 95.

Comment
~ Prior permission of the Excise Commissioner is a must for making alterations
or additions in the bonded premises:

25. Arrangement of receptacles in a bonded manufactory.—(1) The per-
manent vessels for the storage of aleohol, apium, Indian hemp wnd other
narcoti¢ drugs and narcotics received under bond and all the finished
preparation on which duty has not been paid shall be secured with excise
ticket locks.

(2) All vessels intended to hold alcohol and liquid preparations shall
be gauged by the officer-in-charge. They shall each bear a distinctive serial
number and their full capacities distinetly and indelibly marked on them.
A record of these details shall be kept in Form R.G.-I.

(3) Table shall be computed to show contents at an inch and tenth of
an inch of the depth of each such vessel.

26. Indent for rectified spirit.—Rectified spirit required for manufactur-
ing medicinal and toilet preparations shall be obtained on an indent in Form
I.D.-1 countersigned by the officer-in-charge, from any distillery or spirit
warehouse approved by the Excise Commissioner, the original being sent
by the licensee of the bonded manufactory to the distiller the duplicate sent
through the officer-in-charge to the distillery or spirit warehouse officer and
the triplicate retained as office copy. The cost price of such ractified spirit
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assessment. There is no allegatios in the instant case that the respondent had
clandestinely removed the goods from ils manafactory. On the contary. it is not
disput~d that the goods were removed on (he biasis of applications made by the
respondent fn A.R. 2 forms on payment of duly asscssed by the Excise Officer. There
is. therefore, no question of clandestitie remnovil of the good and accordingly, rule
9 (2} will have no application.

10. Alteration of duty.—The rate of duty applicable 1o gouds cleared on
payment of duty shall be the rate in force on the date on which duty 15 paid.
or if the goods are cleared from a manufactory or warehouse. ou the date
of the actual removal of such goods from such manufactory or warehouse:

PROVIDED THAT if the goods have previously been removed from &
warehouse under bond to be re-warehoused and the duty is paid on such
goods without their being re-warehoused, the rate applicable thereto shall
be the rate in force on the date on which duty is paid, or if duty is paid
through an account-current maintained with the Excise Commissioner
under Rule 9 on the date on which an application in Form A.R. 2 is delivered
to the officer-in-charge of the warehouse from which tlic goods were
removed.

11. Recovery of duties or charges shorl-levied or erroneously refunded.—
When duties or charges have been short-levied through inadvertence, error,
collusion or mis-construction on the part of an Excise Officer, or through
mis-stateraent as to the quantity or description of such goods on (he part
of the owner, or when any such duty or chiarge, after having been levied,
has been, owing to anv such cause erroneously refunded the person
chargeable with the duty or charge, so short Jevied, or to whom such refund
has been erroneously made, shall pay the deliciency or repay the amount
paid to him in excess, as the case may be, on writien demand by the proper
officer being made within six months from the date on which the duty or
charge was paid or adjusted in the owner’s account-current, if any, or from
the date of making the refund.

Comment

Terms and Conditions of licence under.—lit the instant case, if the petitioners
want to sell their products to any of their agents or retallers on the strength of S.P.
V1 or VII licence as the case may be they have to abide by the condition prescribed
under such licence. No. retailer or wholesale dealer can possess spirituous prepa-
ration without licence; nor can they sell or deal with them execept in accordance
with the terms and conditions of a licence issucd under R. 11 of (he Kerala
Spirituous preparation (Control) Rules. 1969.

12. Residuary powers for recovery of sums due to Government. — Where
these rules do not make any specific provision for the collection of any duty,
or of any deficiency in duty if the duty has for any reason been short-levied,
or of any other sum of any kind payable to the collecting Government under
the Act or these rules, such duty, deficiency in duty or sum shall, on written
demand made by the proper officer, be paid to such person and at such
time and place, as the proper officer may specify.

Comment

Scope and applicability. —Their Lordships ol the Madras High Court observed
as follows:

“The rules other than Rule 12 do not contaln any specific provision fora
case where the manufacturer, due to his own default. fatls to take a licence and
fails to ensure the proper safeguards for the manufacture under Rules 46 to
58. Had he done so, it would have ensured the levy of duty at the proper tiine
and proper place. But that does not mean that the goods which are Juidalde
under the Act should escape from duly due to the default of the manufactiirer
It is for such cases that Rule 12 provides thie appropriate power for levy, il being

State of West Bengal ¢ Bio-Drug Laboratories vt Lid, 87 CW.N 245 at p 258,
Murleedharan Pillai v, State of Kerala, 2006 (4) LT, 254 at p. 259 {Ker)
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RULE 17 PENALTYFOR FAILURETOFURNISHPROOF GF 23

EXPORTWITHIN THEPRESCRIBED PERIOD
tn the nature of a residuary power, as the heading itsell states. For the
application of Rule 12, there is no pertod of lunitaton. A mitation of six months
is provided only for Rule 1. ;

13, No refund of duties or ¢harges erroneoysly paid, unless claimed within
six months —No ditlles or charges which have been paid or have been
adjusted In an account-current maintained with the Excise Commissioner
under Rule @ and of which repayment wholly or in part is claimed in
consequence of the same having been paid through inadvertence, error or
miscanstaction, shall be refunded unless a written claim is lodged with
the proper officer within six months from the date of such payment or
adjustment as the case may be. '

Comment
_ The rule preaeribes the period of imitation as six months lor making the claim
for the refusal of dutv or charges paid i consequence of inadvertence or Some errer.
14. Rebate of duty on goods exported. —The collecting Government
shail subject to such safeguards, conditions and limitations as are spegi-
fied in Chapter VII of these rules, grant rebate of duty on dutiable goads, if
exported out of India, '
Comment
3 g‘hr: rule provides for grant of rebate of duty in dutfable goods, if imported out
O indiia
15. Export under bond of goods on which duty has not been paid—Dutiable
goods may be exported out of (ndia, without wment of duty, from a
warchouse or a bonded manufactory, provided that export is made in
accordance with the procedure set out in the relevant provisions of Chapter
VIi of these rules and the owner enters into a bond in Form B-3 with such
surely or sufficient security, and under such conditions as the Excise
Comnissioner approves, in a sum egual at least to the duty chargeable on
the goods, for the due export thereof at the place of export, within the period
that raay be specified by the officer-fn-charge under sub-rule (3} of Rule 99
and such boud shall not he dlscharged unless the goods are duly exported
out of india, to the satisfaction of the Excise Commissioner or are otherwise

accounted for the satisfaction of such officer. nor until the full duty due

upon any deficiency of goods not so accounted for, has been paid.

6, General bond by an exporter.—The Excise Commissioner may
permil any leensed person desirous of exporting from his State, in the
manner provided in the foregoing rules, dutiable goods on which Suiy has
not been paid, 1o enter into a general bond in Form B-3 with such surety
or sufficient securlty, in such amourit, and under such conditions, as the
Excise Commissioner approves, for the export, from time to time, of such
distialile goods within the period prescribed for the goods exported under
sub-rule (3) of Rule 99: ' _

PROVIDED THAT i the event of death. insolvency or insufficiency of
the surely. the Excise Commissioner may. in his discretion demand afresh
bond and may, if the hond 1s with security, demand at any time he considers
it fit to dey addibonal security. :

17, Penaity for failure to furnish proof of export within the prescribed
period -—When any person zuthorized to export dutiable goods in bond in
accordance with the provisions of Chapter VI of these rules fails to furnish
proof of such expoit to the sa tisfaction of the Excise Commissioner, he shali

upon a written demand being made by the oificer-in-charge forthwith pay

1. Pharoa Diodics Lidy, Thaoavor oo District Revenue Officer, Thanjavur, ALR, 1969 Mad, 448 at
p. 455; State of Goar Colfan Laboratories Lid., ALR, 2004 5.C. 45 at pp 5455,
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the duty leviable on such goods, and shall also be liable to a penalty which
may, subject to a maximum of two thousand rupees, extend to twice the
amount of duty and until such duty and penalty are paid, the Excise
Commissioner may in his discretion refuse to permit such person to make
further exports of dutiable goods in bond.

CHAPTER TV
Manufacture

18. Supply of rectified spirit for manu facture of medicinal and toilet prep-
arations.—Rectified spirit shall ordinarily be supplied to a manufacturer
from a distillery or a spirit warehouse cf the State in which the manufactory
is situated. The manufacturer, however, is not precluded from obtaining his
requirements of rectified spirit from sources situated outside the State.

Comment

Manufacturer can obtain the rectified spirit from outside the State.

19. Wastage in transit of rectified spirit.—lIf, in any particular case it is
proved to the satisfaction of the Excise Commissioner that the loss is bona
Jfide and not due to negligence or connivance on the part of the manufac-
turer, the duty payable in respect of such loss may be waived in full or in
part according to the merits o the case. .

Except with the prior sanction of the State Government the concession

in this rule shall not be applicable to issues of rectified spirit made to
non-bonded manufactories.

20. Mode of manufacture.—Manufacture of medicinal and toilet prepa-
rations containing alcohol shall be permitted in bond without payment of
duty as well as outside bond. In the case of manufacture in bond alcohol
on which duty has not been paid shall be used under excise supervision:
and in the case of manufacture outside bond, only alcohol on which duty
has already been paid shall be used.

Comment

Only alcohol on which duty has already been paid shall be used in the case
of manufacture outside bond.

SECTION A

Manufacture in bond of medicinal and toilet preparations containing alcohol,
opium, Indian hemp and other narcotic drugs and narcotics

21. Issue of rectified spirit without payment of du}y.-—Rcctified spirit
shall be Issued without previous payment of duty for the manufacture of
medicinal and toilet preparations containing alcohol subject to the condi-
tion that the manufacturer enters into a bond in Form B-1 with sufficient
security, as laid down in Rule 96, towards due payvment of duty and
observance of the rules.

22, Entry into and exit from a bonded manufactory. —Unless olherwise
ordered by fhe State Government there shall be only one entrance to the
bonded manufactory and one door to each of its compartments. All the doors

shall be secured with excise ticket locks during the absence of the officer-

in-charge.
23. Essentials of a bonded manufactory.—(1) A bonded manufactory
shall make provision for the following:

(i) one plain spirit store unless the manufactory is attached to a
distillery or a rectified spirit warehouse from which rectified
spirit is made available as and when necessary.

(i) at least one large room for manufacturing medicinal prepara-
tions:

(iiij one or more rooms for storing finished medicinal prepara-
tions:

RULE 26
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RULE 26 INDENT FORRECTIFIED SPIRIT 25

(i) separate arrangement for manufacture of toilet preparations;

{} the storage of finished toilet preparations;

{vi} accommodation with necessary furniture near the bonded
premises for the officer-in-charge:

(v} malleable iron rods not less than 19 mm. in thickness, set not
more than 102 mm. apart, embodied in brick work up to a
depth of at least 51 mm. and covered on the inside with strong
wire netting or expanded metal of a mesh not exceeding 25
mim. in diameter of length in every window of the bonded
premises;

(viii) a board on which the name of the room and a serial number,
if any, are legibly painted in oil colour on the outside of every
such room in the manufactory;

(i) all pipes from sinks or wash-basins inside manufactory
premises discharging into drains forming part of the general
drainage system of the premises:

(x! all gas and electric connections with the licensed premises so
fixed as to admit of the supply of gas or electricity being cut
off and all the regulators or switches being securely locked at
the end of the day’s work.

(2) The Central Government may in special cases relax any of the
provisions of Cls. (i) to (x) of sub-rule (1).

24. No additions or alterations to be made without orders.—No addition
or alteration shall b= made in the bonded premises or in respect of the
permanent fixtures therein without the previous orders of the Excise
Commissioner. Plans, in triplicate showing each addition or alteration shall
be submitted with the application for the necessary permission and copies
disposed of in the sarme manner as copies of the original plans of the bonded
manufactory as provided in rule 95.

Comment

Prior permission of the Excise Commissioner is a must for making alterations
or additions in the bonded premises.

25. Arrangement of receptacles in a bonded manufactory.—(1) The per-
manent vessels for the storage of alcohol, opium, Indian hemp «nd other
narcotic drugs and narcotics received under bond and all the finished
preparation on which duty has not been paid shall be secured with excise
tickeét locks.

(2) All vessels intended to hold alcohol and liquid preparations shall
be gauged by the officer-in-charge. They shall each bear a distinctive serial
number and their full capacities distinctly and indelibly marked on them.
A record of these details shall be kept in Form R.G.-1,

{8) Table shall be computed to show contents at an inch and tenth of
an inch of the depth of each such vessel.

26. Indent for rectified spirit.—Rectified spirit required for manufactur-
ing medicinal and toilet preparations shall be obtained on an indent in Form
L.D.-1 countersigned by the officer-in-charge, from any distillery or spirit
warehouse approved by the Excise Commissioner, the original being sent
by the licensee of the bonded manufactory to the distiller the duplicate sent.
threugh the officer-in-charge to the distillery or spirit warehouse officer and
the triplicate retained as office copy. The cost price of such rectified spirit
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shiall be paid by the licensee of the bonded manufactory to the distiller. If
he distillery of wirehouse officer has received from the otficer-in-charge
of the Bonded mamifactory the duplicate of the indent, he shall issuc the
spirtt reguired nnder bond, under the appropriate permit in the Form in
vrase i the State for transport of rectified spiritand send the advice portion
of stely permit ta the officer<an-chorge.

Comment

e rule divects that the reetified spirit required for ianulacturing medicinal
and loilet preparations to be obtained on an indent in Form 1.D.-1 countersigned
Ly the officer-in charge from any distillery or spirit warehouse approved by the
Excise Comumiisstoner,

27. Verification of rectified spirit received. —Consignments of rectified
spirit received under boud shall be verified in volume and strength and the
receipt of such supply shall be entered in register in Form K. (3.-2. Subject
to the provision of rule 19 duty at the rate levied by the State Government
on alecholic liguors on all wastages shall be paid by the licensee of the
bunde d manufactory into a Government treasury on receipl of a demand
irom (he officer-in-charge and a copy of the treasury receipt shall be sent
1o the distillery officer who shall thereupon make the necessary adjustment
in s redisler.

28 Storage of rectified spirit.—(1) Alter the rectified spirit reccived has
heets cesified. it shall bz stored it one or more vessels in the spirit store.

(21 of, in any particular case, it is proved to the satisfaction of the Excise
Commissioner that the loss is bune fide and noc due to negligence or
connivance on the part of the manufacturer, the duty payable in respect of
cueh loss may be walved in full or in part accordiug to the merits of the
Case.

24 [ssues of rectified spirit from the spirit store —(1) Rectified spirit
shall e issued fron the spirit store to the laboratory of the manufactory
nn a régguisition of the licensee, which shall be made in Forim R.Q-1, but
anly it such quantities as are in conformity with the formiutae laid down in
e relevant pharmacopoeia or the formula of the patent and proprietary
medicines displayed on the lahel of the container in the manner prescribed
i the Drugs Rules, 1945, for the thne being in force, for the particular
preparation for which the aleohol is required. In the case of medicinal
preparation manufietured from concentrated tinctures thie exact quantity
of spiril to be added to them shall be caleulated after ascertaining the
proof-spirit content af the coneentral edl tinctures by analysis by the Chemi-
cal Examiner. For this purpose two samples ol not less than 142 ml. each
shall be taken from each concentrated tineture, one of which shall be sent
1o the sald Chemical Examiner for ascertaining the proof-spirit content
whiie the other shall be retained by the officer-in-charge of the bonded
manufactory until the result of analysis Is known. after which it may be
added 1o the concentrated fincture from which it was originally taken. All
recetified splrit soassued shall, in the presence of the officer-in-charge, be
artded withoul delay to the otlier materials tor the preparation specified in
the application. Rectified spirit shall not be issued for any purpose other
(han the manutacture of medicinal and toilet preparations i the laboratory.

9 Finished medicinal or toilet prepasations may be transferred from
the finished stive 1o the aboratory of the manufactory, for addition to raw
malerials far the preparation of the same or any other kind of preparation
on writlen requistiion from the licensee. Such transfers shall be shown in
the respedtive repisters mainiained and the alenliol contents shall be
idivegtod] ooyt y
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RULE 33 SAMPLE TO BE TAKEN 27

30. indent for opium, Indian hemp and other narcotic drugs and narcotics,
their storage and issue for manufacture.—Indent for opium shall be made to
the niearest sub- treasury or the Government Opium Factory, Ghazipur or
to the warehouse or to the place of storage approved by the State Govern-
ment, in Form LI1.-1. The supply of Indian hemp and other narcotics shall
also be indented for from the nearest Govermment warchouse in the same
Form. The supply of opium, Indian hemp, nareotic drugs and other
narcotics shall be made undér permit as preseribed in rule 26. On their
receipt in the bonded manufactory they shall be verified and accounted for
in the register in Form R. G-2 45 in the case of alcohol. Opium. Indian hemp,
nareotic drugs and other narcotic obtained by the licensee free of duty shall
be stored separately in the spirit store and secured by excise ticket locks.
They shall be issued for the manufacture of medicinal preparations only on
a requisition in Form R, Q.-1 by the licensee as in the case of alcohol.

31 Manufactured dutiable goods.—Each preparation manufactured
shall be registered and shall bear a distinctive serial number, which shall
be knowi as its bateh number in the register in Form R. G.-3. This Register
shall also show the receipt and disposal of all alcohol issued to the
laboratory from the spirit store and the quantity of finished medicinal
preparation manufactured therefrom. As soon as a preparation is manufac-
tured, it shall be removed to the finished store where, alter it has been
carefully measured, it shall be stored in vessels provided for the purpose
and accounted forin the register in Form R, G.-4. The issue ofopium, Indian
hemp, narcotic drugs and other narcotics shall be made under the ap-
propriate permit and the advice portion of such permit shall be sent to the
officer-in-charge.

Comment

This rule requires issue of epium, Indian hemp, narcode diugs (o be made
under the appropriate permit. .

32. Manufacturing vessels to bear labels, —Every time the percolator, or
other vessel intended for aleohol is charged there shall be attached to it a
label showing the following particulars:

{@) the name and batch number of the preparation;

(b)  the description and quantity of alcohol Pplaced in it from time
to time; and -

(e} the date of removal of the preparation and the gquantity of such
preparation removed.

33. Sample to be taken.—(i) On completion of production of a medicinal
or toilet preparation, the ofticer-in-charge shall permit the licensee to take
free sample of 227 ml. or such quantity of the preparation as the officer-
in-charge cons{ders necessaiy for analysis in his own laboratory and
declaration of the strength of alcohol and medicaments.

(i) Any quantity left over after analysis shall be destroyed by the
licensee in his laboratory in the presence of the officer-in-charge
of the laboratory. '

(i) A separate account of the quantity used by the licensee for

analysis shall be maintained.
(iv) The alcoholic strength of a preparation as declared by the licensee
shail be entered by the licensee in the register in Form R. G.-3.
(v} Immediately after declaration by the licensee of the alcoholic
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strength of a finished preparation and before such preparation is
removed Lo the store, the licensee shall make proper entries in the
register m Form R. G.-3.

(vi) “The officer-in-charge shall chieck the entries and if they are found
in order, he shall check the contents of as many as he thinks
necessary of the vessels in which the preparation is being stored.
He shall then initial on the relevant entries of the Register in Form
R. G.-3 and take two smmples Irom each bateh of such finished
preparation for analysis and report by the Chemical Examiner.

(vii) One set of samples shall be sent at onece o sucli Chemical
Examiner and a note to the effect shall be made in the register in
Form R. G.-3. The report of the Chemical Examiner, when
received, shall be shown fo the licensee.

(viif) The duplicate sample of a preparation which is intended exclusive-
ly for replacement of the original sample or repetition of its
analysis, when necessary, shall be kept under excise ticket lock,
and shall be returned to the finished store immediately on receipt
of the report of the Chemical Examiner.

(ix) All such samples sent shall be sealed by the officer-in-charge and
the licensee of the manufactory.

(x) The duplicate sample shall not he returned to the finished store
in any case where—

(@) the alcohol strength of a preparation from which the sample
was taken, Is declared by the Chemical Examiner to be beyond
the margin of 3% unless the Excise Commissioner permit
standardization of such sub-standard preparation; and

(b} the preparation is declarcd to be a spurious preparation
under these rules.

(xi) All samples requircd for analysis under these rules shall be
supplied free of cost by the licensee and all expenses in connection
with packing and despatch of the samples shall be borne by him.
Samples of medicinal or toilet preparation may also be taken at
any time by the officer-in-charge or other superior officer and such
samples shall be sent to the Chemical Examiner for analysis and
check.

Comment

The word "shall"—Meaning of. —It has been laid down consistently by the
Supreme Court that the mere use of the word “shall” by itself in the statute does
not make the provision mandatory, but it is the duly of the Courts of Justice to try
to get at the real intention of the Legislature by carefully attending to the whole
scope of the statute to be construed. in cach case, one has to lock to the
subject-matter, consider the importance of the provisions and the relation of that
provision with the general object intended to be secured by the Act and upon the
review of the case in that aspect decide whether the enactment is mandatory or
only directory.

34. Storage of finished producis.— (i) Medicinal and toilet preparation
shall on completion of production be stored in bulk in jars or bottles each
containing not less than 2,273 mi.

1. Mohammad Mahboob Khan v. State Transport Appeliate Teibunal, U.P., 1982 A.L.J. 300
at p. 301: Lakshmansami Gounder v. C.LT., Selvamani. (1992) 1 5.C.C. 91 at p. 95
Uchhab Kanwar v. Legal Represeniatives of Ramswaroop, ALR, 1995 Raj. 209at p. 211;
Dinkar Anfa Patdl v, State of Maharashtra, AR 1890S.C 152 at p. 159,

W
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RULE 37 DSFOSAL OF RECOVERED ALCOHOL 29

(i Such preparations ready for issue may be filled in bottles or
containers of not less than 57 ml. confent:

PROVIDED THAT the Excise Commissiofier may by an order in writing
specily that any such preparation may be filled in bottles or containers of
smaller capacity.

i} Every container of a finished preparation shall bear a label
showing the name of the preparation, its batch number, its
alcoholic strength and the name of the manufacturer.

(i) The label of each container of a preparation stored in bulk shall,
in addition, indicate the actual contents in litres, its alcoholic
strength and the date of storage.

(vl The containers shall be kept so arranged in suitabie racks as to
allow ready identification of each batch.

(v Any goods stored may be left in the store roorm for a period of three
vears or for such extended period as the Excise Commissioner
mady. in each case, allow. The owner of the bonded laboratory shall,
before the expiry of the period of three years or the extended
period, if any, clear the same for consumption in the State on
payment of excise duty or for removal in bond to a bonded
warehouse or for exportation,

35. Deficiency noticed in the finished store.—(1) A record shall be kept of
all deficienicies in bulk content of any finished medicinal or toilet prepara-
tion in store by the officer-in -charge in Form R. G.-4, and a report of all
such deficiencies, shall be submitted by him at the end of each quarter to
the Excise Commissioner.

(2) All such loss in the absence of a satisfactory explanation from the
licensee shall be subject to levy of duty on the quantity so lost at penal rates:
which shall not be more than double the rales prescribed.

(3) If the Excise Commissioner is satisfied that the deficiency reported
under sub-rule (1) was due to natural or unavoidable eauses, and if he is
satisfied that the alcohulic preparation has not gone into consumption, he
may remit the duty. '

36. Disposal of sub-standard preparations.—(1) A finished medicinal or
toilet preparation which is or is suspected to have deteriorated in quality
may, if the manufacturer so desires, be destroyed with the permission of
the Excise Commissioner in the presence of the officer-in-charge and
relevant entries made in the register in Form R.G.-4.

(2} The Excise Commissioner may, on an application made to him by
the manufacturer, allow him to re-process a sub-standard preparation. :

(3) Excise duty shail not be levied on the preparation so destroyed

provided the Excise Commissioner is satisfied that the deterioration of the

preparation, or in the alternative its improper manufacture, was due to
reasons beyond the control of the licensee.,

37. Disposal of recovered alcohol.—(1) Aleohol recovered in the course of
production of a medicinal or toilet preparation or distilled separately from
the mark of such preparation may be used for subsequent production of
the same preparation provided such alcohol is collected separately and
accounted for separately, '

(2) In cases where the alcohol recovered from a preparation liable to

e i o e e e
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duty al the lower rate is soughl ko he used in the manufaciore of A
preparation subject to higher rate of duty the duty on the preparation so
ramifactured shall be coliedted o tude Teviable an determination of Lhe
spirit strength of the prepaation.

13 A adconnt ol recovered alealnl in o recovered sdeohoi vat sl he
palimtained by Ute officer-in chapge in beem B Go-2,

(41 Recovered alcehal declared by the leenges to b atitit fog vse shudi
be destroyed by himdn the presenee ol the alfices-m-charge on submission
ol wintien applicationn. No vebdle of iy shall be atlowed on recovered
aleahol sodestroyed.

38, Wastage in manufacture.—{ 1) The State Government juay. from tow
o tine fix the percentage of wastage in the production of a particular
medivital or roilet preparation. Ay wasiage that exceeds the allowablc it
and is fol properdy accounted for shall be charged with the duly together
with svich penalty nol exceeding the duly leviable thereon as the Exclse
Commissioner may deem [l If the aleohol in strength of a prepuaration is
found by the Chemical Examiner (o exceed the highest atlowable limir by
more than 3 proof degrees or to Lie below the lowest allowable hmit, {ts issue
from the honded manufactory, shall be withheld.

(2] The licensee mway be allowed to adjust the alcoliolic strength or the
medicaments or the ingredients of such a bateh of preparation in a suitable
manner with the previous approval of the Excise Conmmissioner provided
the process employed does niot impair the thevapentic ot tolet properties
of the preparation it any way.

(3 A sample of the preparation shali be seat to the Chemical Examiner
tor analysis ofter adjusting the spint or medicaments or other in gredients,
and issue of the adjusted batch of such preparation shall be allowed only
when the Cheinical Examiner's report has been found to be satisfactory.

(4 When an exeess of wore than 20 prool degrees over the sticag!h
deelared by the licensee of any bateh of preparation s fonnd by the
Chemtical Examniner. the e strangth. as aseertained by the Chisnical
Examiner. sha!l be entered in the batch acconmnt in Porm R, G2 - and the
reasan for this alteration shall he briefly noted inthe remsales calumnn, and
the excess duty due from the liccasee or any quantity issued from the bateh
on payment of such duty to the eradit of the Central Goverpanent (in the
case of Union territories) or the State Government priot to the receipt of the
Chemical Examiner's report. shall e realized by the offleer-in-charge with
the previous sanction of the Excise Conunissioner

(5] No refund or abatement of excess duly shall be allowed on any
quarntity of a bateh of preparation issucd on payment of such duty and prior
to the receipt of the Chemical Examiner's report. if the strength is foune {o
ke lower than that dectared by the licensee

Camment

Exeise Connmissione s empinver od 1o impose penalty nol execeeding the duty
leviible o the wastage that execeds the allowsble it B i

19. femission of duty o case of Toss due to accident -—In case of any ac-
cidental los= of alcohol n a bhonded manufictory, othenwise than by theft,
the officer-in-charge shiall institiie necessary enquiries without delay to
asceriain tlie cause of such oss. I sneh wss s found to be beyond the
control of the Heensee the duty on the ateohol se lost shall be remnitted with
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RULE 45 SCOPE OF DUTIES ' 81

e approval uf the Excise Copumissioner or may Exercise Office subordinate
ta, the Exeige Commissioner specially empowered by him in this behalfl
40, Essue from a bonded manutactory.—(1) lssues of alepholic prepara-
Hens and preparations comtaining ophwn, Indian hemp or other narcotic
drugs and narcoties shall be made from a bonded manufactory on payment
o duly. The licensee shall present before the officer-in-charge an applica-
tonn From A, R-2 signed by him or by his authorized representative. The
oificer-fn-charge shall, after cheukmg the entries and realizing the duty
I av'zblt allow the required quantities to be removed after issuing a permit:

Provided that issues t¢ another bonded warchouse shall be made
without payment of duty under proper security governed by the rules in
Clhaphters VIF and VIIL

{21 i the licensee isalse anaccouni-holder as proviced tor innule 9,
duty leviabie on aleohol preparations and preperations conlaining opium,
.ul]*u niemp or ather narcatic drugs and narcotics to be issued from a
bonded manufactory shall be debited in the account-current hefore the
preparations are removed from the bonded premises:

&1, The licensee to maintain tpmper accounts, ete.~—{1) The liceirseé shall
maintain accotmts in proper forms and registers as prescribed in the
Appengix o These rsles,

(2] The iicensee shall deliver to the officer-in-charge, by the Sthiofeach

motith, a refurn of transactions of busingss in respect of the preceding

monih it Ferm BT 1.

42, Size of establishment —1t shall be apen to the Bxvise Coniimissioner

to determine the size of the supervisory staff in consultation with the
licensee.

Comment

The rule vests Lhe diseretionary power upon the Excise Commisstoner to

deterinine the 'sire of thestall for suptrvision In consultation with the licensee.
43, Accounts —The officer-in:charde shall maintain accoutits in the
prtambe{i form and shall tike steps to ensure that the licensee also
maintains accounts, Separate account shall be written up daily by the
officer - in-charge and the licensee or by any person authorized by him and

shall be compared and reconciled before the manufactory is closed at the

end of the day's transactions. ol
44, Cotlection of duty.~—The olficer-in-charge shall be responsible for

correct colieetion of duty and penalty, i any, at the prescribed rate before

any muodicinal or (otlet preparation containing alcohol are allowed to be
removed from the premises except in the case of exports or removal under
EBond or under such conditions as may be permitted by the Excise Commiis-
siener. )

45. Scope of duties.~—The olticer-in-charge shall exercise such super-
vision as is required to ensure that alcehol issued for a certain preparation

added to the materials which go (o make that preparation and that no

portion af such aleohet ks diveried to the other purposes.

{2) Agents, clerks, compounders and other person, who have been duly
authorized in this behalf by the licensee, and approved by the officer-in-
charge, may enter into and carry out their work in connection with the

manufactuce durbu, the working hours of the manufaciory.
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(3) Any person duly authorized in this behalf by the licensee may sign
all applications and indents for the issue of rectified spirit or finished
preparations.

(4) Excise Officer specially empowered in this behalfl by the Excise
Commissioner, shall inspect the manufactory in accordance with the
instructions prescribed herein and shall submit the notes of their inspec-
tion to the officer specified by the Excise Commissioner. They shall also be
responsible for the correct maintenance of accounts and collection of duty
by the office-in-charge.

Comment

This rule empowers the person authorized by the licensee to sign all applica-
tions and indents for the issue of rectified spirit or finished preparations.

SECTION B
Manufacture outside bond of medicinal and toilet preparations containing
alcohol, opium, Indian hemp and other narcotic drugs and narcotics

46. Opening and closing hours.—The work of manufacture and sale in
the non-bonded manufactory shall be conducted between the hours of
sunrise and sunset and on such days and hours as may be fixed by the
Excise Commissioner.

The premises shall remain closed from the hours of sunset Lo sunrise
each day.

Comment

The rule requires the premises of the non-bonded manufactory to keep closed
for the time between sunset and sunrise each day.

47. Building arrangements.—Arrangement of the building shall be as
under:

(il The portion of the non-bonded manufactory used as "labora-
tory" shall be separated from that used for other purpose.

(il The windows of the "spirit store”, "laboratory” and "finished
store” shall be fitted with malleable iron bars not less than 19
mm. in thickness, set not more than 102 mm. apart and fixed
in the brick-work to a depth of at least 51 mm. at each end.
On the inside of each window there shall be securely fastened
{o the bars stout wire-netting the aperture of which shall not
exceed 25 mm. in diameter.

(i) There shall be only one entrance to the non-bonded manu-
factory and one door each to the "laboratory", "spirit","store",
and "finished store”.

(iv) All pipes from sinks and wash-basins inside the manufactory
premises shall discharge into closed drains forming part of
the general drainage system of the premises.

(v) All electric and gas connections with the licensed premises
shall be so fixed as to admit of the supply of electricity or gas
being cut off and the regulators or switches being securely
locked out at the end of day's work.

(vi) There shall be separate "spirit store”’ for the rectified spirit
l[purchased at the duty of Rs. 10 and Rs. 20 and Rs. 80 per
litre.]

1 Subs. for words and figures “purchased at the duty of Rs. 6.60 and Rs. 13.20 and Rs.
52.80 per litre" by Notif. No. 1/89-Oplum. dated 1st March, 1989 (w.e.f. 1st March, 1989).

RULE 49

oflt

arl

tor

e X
op
war

licen
licen




ILE 46

§ sign
ished

ixcise
b the
Bpec-
lso be
fduty

mlica

ing

i

gle in
urs of
by the

wnrise

itlosed

be as

thora-
18€.

ntished
an 19
i fixceed
hend.
stenod
gl nat

marna -
store”,

fetory
part of

mises
10r gas
gurely

i spirit

80 per

landl Rs.
11989},

RULE 49 INDENT FOR RECTIFIED SPIRIT-DUTY PAID 3
{vii) There shall be separate finished stores {or medicinal and toilet

preparations falling under each item of the Schedule to the
Act,

(vii) All alterations in arrangemens of building and plants shall be
made only with the previous sanction of the Excise Commis-
sioner

i) The State Government may relax all or any of the provisions
of Cls, [ to (viff} in the case of small manufacturers whose
annual consumption of aleohol does not exceed 500 litres and
also in the case of those who prepare medicinal preparation
(or dispensing to their patients only and ot for sale.

Comment

The tule requires the medicinal and toilet pre parations falling under each item
of the Schedule of the Act to be kept in separate finished stores,

48. Receptacles.—(1) The permanenit vessels for the storage of aleohol

and Hnished preparations containing alcohol in the non-bonded manufac-
tory shall e danded aceriratalyy sedd oot B L

NOTIFICATION .
THE MEDICINAL AND TOILET P‘REPAR'ATIO-N.S
(EXCISE DUTIES) RULES, 1956
G.S.R. No. 159 (E), dated 27th February, 2010! .—In exercise of the

powers conferred by Rule 8 of the Medicinal and Tollet Preparations (Excise

.s) Rules, 1956, the Central Government, on being satisfled that it is
Egé;ijagult;s the public interest so to do, hé:_reby -n_:_ake;s_t_he fqup@ng
amendment in the notification of the Government of India in -_t_.h.e .Mi_msﬂ
of Finance (Department of Revenue), No. 2/2003-M & TP, dated the b;,
March, 2003, published in the Gazette of India, Extraordinary, vide number
G.S.R. 159 (E), dated 1st March, 2003, namely:—

In the said notification, in the Table, in Col. (4), for‘-the entry "Slxtcer}
per cent. ad valorem’, wherever it oeccurs, the entry "Ten per cent. ac
vedorem’” shall be substituted.

1. Published in the Gazette of India, Extracrdinary PLIL Sec. 3sub- section (i), dated 27th February,
2010

(i) e

kon . 4

ey e smouuoce UL U manutactory to the distiller or spirit warehouse-
keeper, the duplicate to thie officer-in-charge of the distillery or spirit
warehouse through the proper officer and the triplicate retained by the
licensee as office copy. The cost of such rectified spirit shall be paid by the
licensee of the manufactory to the distiller or spirit warehouse-keeper. The
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licensee shall eredit the duty payahle o the spirit indented Jor into 2
Government treasury of the collecting Government and enclose the chalan
iz token of such paymetit, to the duplicate copy of the indent. ‘The treasury
olficer shall send an advive of such payment (o the oificer-in-charge of the
distillery or spirit warehouse The officer-in-charge of the distillery or spirit
warchouse, ailer satistying himsell that the eorreet amaunt of duty has
hiesn paid, oS evidenced by the chalan enclosed by the licensee and (he
Advice of such payment received, lrom the treasury officer. shall order the
(ssue of reetified spirit required. The rectitied spitit shall be brought frar
e distillery or spirvit warehouse 1o the manuliactory covered by a perintt
issued by the officer in-charge of the distillery or spirit warchouse, All such
permits shall be filed along with respective indents. The rectified spirit so
Dirouglit o the non-borided manulactory shiall be inediately e msterred
v e spirit store and the necessary accounts witlten up then and thece in
e register in Form R G-2. Accoinits of all transactions n respect of
rectified spirit fpurchased paying the ditly of Rs. 10 and ks 20 and Rs. 50
per litre] shall be maintained separately.

2) Whure the manulactory as well as the warchouse from which
cectified spirit is to be obtained are locsited within the saune State, ihe
licensee fuay authorize the owner of the distillery or warchouse to pay the
duty on his behalf before the issue of veetitied spirit. On snchmothonzation
the owner of the distillery or warehouse shall pay the oo of duly into
4 Government treasury to the creditol the colleeting Government or in sueh
manner as may be preseribed by the Excise Commissioner.

50, Indent for opium, Indian hemp and ather narcotic drugs and narcotics,
their storage and issue for manufacture. _tndent for opitm shall be made to
he nearest sub-treasnry or to the Government Opium Factory, Ghazipur,

or to the warehouse or place of siorage a pproved by the State Governiment

W Form LD-1. The supply of Indian hemp, narcotic drugs and other
Harcoties shall be indented lor from the nearest Government warchouse ar
place of storage approved by the State Government in the same forin. The
supply of opiuam, lndian hemp and other nareolic drugs and nareotics shull
e anade under perndl as prescribed in rule 49 On their receipt e the
ot bonded manufactory they shall be verificd mnd accounted lor i the
pegister in Fortin RIG-2 Opilam, fdhina benp and ather nareotie drugs aard
nareatics gltaimed Ty the licensee fiet of duty shall be stored separately in
(he spirit stove, Bvery ime opinit. adian hemp other maneotic drugs and
nareoties are issued from the spivi storc of the labaratony. suchissues shall
e seenunted Tar in e regisier o oarm RAG-2.

31 Nestrictions on manufacture.—| ) The manstactarer shial! not sell or
camster the rectified spiril obtamed by hifti ta any othey person.

(2) Medicitial preparations, eontaininig alenhol, which are capable of
heing consumed as ordinary aleoliolic heverages falling vnder item No. 1
i) () of the Schedule to the Act ﬁhall not Be mantifactured from rectilied
spirit o which only the duty ol “IHs 0] per London Prool Litre has been

paid and such pre yapations shall e manulaeihnred ehly from rectilied spirit

on which a duty of “[Rs, 20] per Londen Prool Litre has been paid and the

rectified spiril obtained after payment ot the atoresaid duty of Rs. 3.85 paise

shall be acconnted for separately.

| S, (o sords and figaies Tparchased pavng The duty of 1, 6,60 and s 13,20 and
s, S2HO per Tiee by Natd Myt | 120 —gped i detresd st Mareh, 1989 fw.e ' 1st March,
1HI8LL)

S e e words & ligures YRS, G e Nagil Niy LARS=—opian. dintedd 1EE Mareh, 1089
weoe | 1st March, 1989).

} Copbie [ wiarils & ligares s 126 Yy i
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RULE 53 SAMPLES TOBE TAKEN BY THE EXCISE OFEICER 35
AT LEAST ONCEA MONTH FOR ANALYSIS
! 12-A) Medicinal preparations containing alcehol which are capable of
being consumed us ordinary alcoholic beverages falling under either item
No. 1 (i) 1) or Htem No. 2 (i) of the Schedule to the Act spaﬂ not be
anuictured from reetified spirit on which only the duty of "[Rs. 10] or
“[Rg: 20) Pl?!‘ London Proof Litre has been paid and such preparations shall
he mamuactured only from rectified spinit on which duty ﬂ"l[’ IRs. 80] paise
per London Proof Litre has been paid and the rectified spirit obtained after
pavinent of the aforesaid duty of “Rs. 80} shall be accounted for separately.

13 bt no case shall the Guantity of rectified spirit in the possession of

the manufactiwer exceed the limit fixed by the licensing autherity,
Comsment ;

This rule impages the restriction on the sale and transfer of the rectified spirit
by the manufacturer to 211y other person,

52. Manufacture, storage and sale {0 be carried on only in the licensed
premises of the non-bonded manufactory. —(1) The manufacture and storage
of all preparations shall be carried on in the licensed premises only,

{2) Each preparation manufactured shall be registered and shall bear
a distinetive serial number, which shall be known as its bateh number in
the register in Form R.G.-3. This register shall also show the receipt and
disposal of all reetified spirit, npiu.t_n.?ndi-an hewp and other narcotic drugs
and narcoties drawn from the Spinit store and the quantity of finished
Preparation mManufietured thereltom, e _

(31 All finished preparations shail be translerred from the “laboratory”
to the "inished store” and shall be so arranged that the checking of stock
ol eyery batch of preparation from the accounts register in Forin R.G.-4 {s
lacilitated. : i

M) Finished preparations made from rectificd spivit oblained at differ-
ent rates of dity shall be kept separately in the finished store.

(5: Every preparation stored in bulk shall be measurct into the siorage
vessel to the neavest fluid ounee by the manufacturer and sealed.

{63} When any of the contents of a vessel, in which the prey arations are
stored in bulk are removed, the manufactarer shall enter onthe stock card
attached thereto the quantity taken out and the manner of disposal with
hils signature and date,

' Comment

There shall he séparate finished stores lor ke ping the peotificad spivit uhtained
at different rates of duty.

53, Samples to be taken by the Excise Officer at least once a month for
analysis.—{i) ‘The Exrise Officer. in whose jurisdiction the manufactory is
situtated, shall, without previous notice to the mamutacturer. take samples
of not less than 13 per cent and not more than 15 per cent (save in
exceptional circumstances) of the total nunber of the medicinal and toilet
prepacations containing alcohol from the fi nished stocks at least onee every
month and forward them to the Chernical Examiner for analysis and report

‘whether the alcoholie contents thereof tally with the percentage of alcohal

shown en the labels affixed to the bottles.

(i} W the proof strength reported by the Chemical Examiner is more
than 3 per cent prool spiril than the strength declared by the
manufaclurer on the labels pasted on such bottles, the manulac-
turer is lable to a penalty at the rate of 10 times the difference in
duty in the gu antity so manufactured but not exceeding Rs. 2,000,

Lo Bubs. for word & figdres 'Rs. 6,60 by Notil: No: 1789 opiuin datéd 150 March, 1980
fw.mtl bat Mareh, 1989, _

2. Subs: for words & figures "Re 13,20 by fhidd.

3. Bubs. for words & figures “Rs. 52.80" by thil.
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fiii) 11 such differences are fund 1o oecor frequently, the Iixcise
Cominissioner may order 1€ cancellation of the licence held by
the manufacturer.

(i) Samples of finished products may also be waken at any time by
ihe Excise Commissioner, and such other Exeise Officer author-
jzed by the Excise Commissioner in this behall.

() All such samples shall be taken hy the ofiicer personally and in
the presence of the manufacturer or his authorized agent.

54. Procedure to be followed in taking samples. — (i) A sampie shall be of
227 ml. ur such quantity as may be fixed by the Excise Conunissioner.

fiij Every sample shall be taken in duplicate.

(iii) The vork of every bottle in which sample is kept shall be lixed with
the officer's personial seal or Lhe official seal and the name of the
preparations and batch number shall be stated on label axed 10
each such bottle.

(i) The label of the bottle shall be signed by the officer taking the
sample.

(v} The manufacturer, if he so desires, shall be allowed to aftix his
own seal and sign the labels.

(vi) The duplicate samples shall be kept securely under lock and key
in an almirah (to be provided by the manufacturer) until the result
of {he analysis has been reported. save in the case in which the
Chemical Examiner has asked for anothier sample either to replace
{he previous sample despatched to him or to repeat the analysis.
Duplicate samples, Lo which no further reference is needed, shall
be promptly returned to the manufacturer,

(uii} The samples to be sent for examination shall be carefully placed
in a case and securely fastened with tape or wire to be supplied
by the manufacturer and shall be sealed by the officer taking the
samples, with the personal scal or the official seal, and despatched
withiout delay, at the expense of the mamufacturer, to the Chemical
Exaiminer.

(wiii) A letter advising the despatch of the sample shall be sent 10 the
Chemical Examiner in duphcate. The letter shall contain besides
other information a facsimile of {he seal used. The Chemical
Examiner shall acknowledge the receipt of the sample in the
duplicate copy to the despatching officer.

55, Nocompensation to manufacturer of samples taken for analysis—The
manufacturer shall not be entitled to any compensation for the samnples
taken for the purpose of analysis under these rules.

56. Correct and up-to-date accounts in prescribed printed registers to be
maintained.-—(i) The manufacturer shall maintain up-to-date, correct and
proper accounts in the relevant register and deliver to the proper ofiicer, by
the 5th of each menth, a monthly return of transactions of business.

(i) The manufacturer shall also furnish such staternents as may be
required by the Excise Commissioner or by any officer em powered
by him in this behalf.

{iti) Al the account registers shall be oltained by the manufacturer
at his cost from the respective Taluq office or Excise Office or such
other office authorized to sell sueh registers.
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RULE 54 RULE 5¢ ALLOPATHIC PREPARATIONS 37
Excise 57. Employees.—(i) 'l'hc‘ma.n ulacturer shall furnish to the Excise Comi-
el by missioner and the proper officer a list containing the names of the manager
or assistant manager employed by him and of all other employees whaose
ke b duties require them to another non-bonded manufactory. ;
uthior- (il Heshall promptly inform the Excise Commissioner and the proper
officer of any changes which he may choose to make in the list
wnd i from time {o time. '
(i) No person other than the person whose name is contained in the
Ibe of list shall enter the manufactory without the special permission of
oy the proper officer.
\ 58. Inspection.—(1) The non-bonded manulactory shail at all
reasonable thmes be open to inspection by the Excise Commissioner and
dwith other Excise-Officer havin & jurisdiction over the area in which the manufac-
tof the ! tory is situated, ot
fied to {2} The proper officer shall inspect the non-bonded manufactory at
: least once every month.
ng the (3) The State Government may authorize any officer of the prohibition.
. fand revenue, medieal and public healtiy department to inspect the non-
fix his bonded manufactory.
- SECTION C
tresult Classification of Medicinal and Toilet Preparations Containing Alcohol
ihlth '[59. Allo;:-athic-pre_p'aralioh‘s.——Mlo’paihm preparations are medichial
mp; LS breparations made according to the modern system of medicines and all
i)’;'“h under either of the following two tategories, namely:
pea fal  Official allopathic preparations that is to say. those prepara-
. tons which are made in accordance with the formulae given
placed m the latest editions of the following pharmacopoeias and
E}fﬁd official compendia of drugs standards of formularies, name-
i ==
Z:;?:ﬁ (#  Indian Pharmacopoeia;
fii} official pharmacopocia of any other country to which
o s the drug claims to comply; ,
tesides (it} in the case of the preparations for which the formulas
sl are not included in the latest edition of the official
it pharmacopoeia of any country, suech preparations as
: may be included in the latest editions of the official
, , compendia of drug standards or formularies, namely,
i—The the British Pharmacentical Codex or the National For-
amples mulary of the United States, the British Veterinary
Codex, the National Formulary of Indian, the Deatat
B lo be Formulary of U.S.A. (o which the preparation claims to
et ;std comply: - _
ker, by Provided that where the formularies are not specified either in the
& 7 latest edlition of the Indian Pharmacopocia or the official pharmacopoeia
Ry Be of any country or the official compendia of drug standards of the
owered formularies specified above, but are specified in the edition immediately
preceding the latest edition of the said pharmacopoeia or official con-
fctuver pendia, as the case may be. the preparations made in accordance with
orsuch e S1F e
I Subs, by G.S.R. 1080, dated 7th November, 1986 (w.e.l. 20tk November, 1988},
= _!L_— = B v i o B e e A
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the formula specified n suely fpumediately preceding edition ol the
relevant pharmaccpoeis or ik compencia shall be considered to be
ihe official allopathic preparaticas:

(L) non-official allopathic pregarations (that is b say. prepara
tions other than the offictal aliopathic preparaions) thade
according to the moderm system of medicine «ad contorming
to Uhe formulae displayed on the label]

Restricred and snrestricted mediemal preparitions

10, Maintenance of restricted list of preparations. —(1! A st of medicinal
preparations whieh are consicerad as capauble of heing misused as ordinary
aleoholic beverage, hereinafter cefrrred 1o as restricted preparalons, is
given in the Schedule. All other medivinal preparations being mas! Huctured
from o date prior to 1st April, 1957, shall be considered (o be not capable
of being 1msused as ordinary alcoho! beverages (hereinafter referred Lo as
unrestnicied preparations).

(2 1f, however, a prepavadion falling in the unrestricted valegory is
{ound to he widely used as ordinady Jleoholic beverage, Central Goverament
may-. an the request ol a State Cavernent or Suo motw, refer the matter to
the Standing Comimitice referred 1o fn rule G The Central Government
chall, i <o advised hy the said Convnittes, declare the preparation as a
restricted prepavation and the item or sulb-ilem or poth in the Schedule to
(e Act under which the preparation fails, and thereupon include the said
preparation il the Schedule.

() Medieinal preparation other than otiicial allopathic vreparations
which are manulactured in india for first time 09 and subsequent o 1st
April. 1957, shall be presumed (o be restticted preparations unless declared
o the cantrary by Central Government on the advice of the Standmid
Commitiee. Any manufacturer, intending to produce anew alcohol prepara
tion other than an official allopathic prepara Lion. shall submit two sampies
of such preparation with the receipt fo the Siate Government. The State
Covernment shall forward such request with receipt to the Cerntral Govern-
ment for a decision. The Central Gavernment shall refer the matter to the
Standing Committer and in aceardance with the advice tendered by it
declare the category in which the preparation shinuld be placed and the item
ot sub-item or both in the Schedule to the Actunder which the preparation
falls. The dectsion of the Central Gavernment shall be comrmnu nicated Lo all
State Governments. In case the preparation is Aeclared to Le a restricted
preparation It shall be included in the Sehednle of restricted preparatdons
and if the preparation 1s declared to be an um estricted preparation it shall
be included in the schedule on nnrestricted prepa rations.

The advice of the Standing Comnnittee shall be commnicated within
a reasonahle time and in no case later than six months {rom he date of
suhbmission of sample to the Cormnitiee

Homocopathic Preparations

61. Mode of manufacture, —American, British and génera! phar-
macopoeias that are in vogue at present in the varions States, shali be
recognized as standard pharmacopocia ar for otnoeopatlie proparation foy
(he purpose of these rules until such time as (he Central Covernmeat
evolves its own pharmacopoeia.

62, " . s - il
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RULE o7 LEVY OFDUTYON AYURVEDICPR EPARATIONS MADEBY 34
THSTILLATION OR TOWHICH ALCOHOL IEADDED AT ANYSTAGEOFMA NUFACTURE:

Preparation with narcotic ingredients

63. Preparations conta ining opium, indian hemp and other narcotic drugs

and narcotics.—The rules in respect of alcoholic medicinal and teilet
preparations shall, as far as may be, applv to preparations containing
opium, Indian bemp, and other narcotic d 1gs and narcotics.

Ayrirvedic Pregarations .

64. Types of preparations. —Asavas and Aristas are the principal types
of Ayuuvedic preparations in which aleoholie contents is self-generated and
not added to siich.

65. Pharmacopoeia for Ayurvedic preparations.—Until a standard Ayur-
vedie pharmacopoeia has been ey olyed by the Central Government, the
pharmacaporias that are in the various States shall be recognized as
standard Ayurvedic pharn licopocias,

66. Classification of preparation con taining self-generated alcohol for pur-
poses of levy of duty.—No duty shall be levied on Ayurvedic preparations
containing self-generated aleohol i whileh the alecoholic content does not
exceed 2 per cent proof spirit. Where the pereentage of proof spirit is in
excess of 2 per cent duty will be leviable under item 2 fii) or 2 (i) of the
Schedule to the Act according as the preparations are capable of being
consumed as ordinary aleoholic beverage or not; _

Provided that Ayurvedic practitioner registered under any law for the
time being in fotce in any State where there is no such registiation of
Ayurvedic practitioners, such practitioners, as are proved to satisfaction of
the Excise Commissioner to be of #ood standing, shall be allowed to
manufacture and dispense Ayurvedic preparations, excepting those
prepared by distiilation or by addition of alcohol as such during the process
of manufacture or to the finished product, free of duly subject to the
tollowing conditions: 53

{a} Practitioners shall take gut licence on payment of fee of Re. 1
In the manner hereinafter stated; :

(b} such preparations shall be used only for the patients of the
practitioners and shall not be for sale to the general publie;

(c) the practitioner shall allow drawing of samples by Excise
Officer to ensure that the preparations contain only self-
generated alcohol; and '

{ell  daily account shall be maintained of all the preparations
manufactured and dispensed giving particulars of names and
addresses of the patienis of the practitioners.

67. Levy of duty on Ayurvedic preparations made by distillation or to which
alcohol is added at any stage of manufacture.—For purpose of duty Aywrvedic
preparations, made by distillation or to which alcohol is added at any stage
of mannfacture, shall be treated as alcoholic preparations capable of being
used as ordinary aleoholic beverages.

Conmyment

Appilicability. —The presumption under the rule, however, will apply only when
the preparation in question s an Ayurvedic preparation, and unless this is
establishied, the presumpfion under rule 67 or for the matter of that. the applica tgn
of the Righer duty under the ftem 1 of the Sehedule of the Act, cannol be made.

67’(%- I‘ﬂ L = +4n—-‘!

L Abhoy Poda Roy v Excise Commissioner. West Bengil, ALR. 1970 Cal. i61 at pp.
151-i6z.




40 MEDICINALANDTOILETPREI’ARATIONS RULEGE
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Standing Committee
68. Standing Committee and its functions.—(1) ![The Standing Commit-
tee referred to in rule 60 shall consist of the following as its members: |
() The Drugs Controller of the Government of India;
(i) the Chief Chemist, Central Revenues Control Laboratory;
(iii) one pharmacologist to be nominated by the Central Govern-
ment;
(iv) the Adviser in Indigenous systems of Medicine, Ministry of
Health, Family Planning and Urban Development:

2lF‘rovided that the Drugs Controller, the Chief Chemist or the Adviser

may, for reagons {o be recorded by him in writing, depute the Deputy Drugs
Controller, “[Deputy Chief Chemist] the Deputy Adviser in Indigenous
System of Medicines, as the case may be. to attend any meeting of the
Committee on his behalf.]

The Committee shall advise the Central Government on all matters
connected with the technical aspects of the administration of the Act and
their rules and, in particular, on the question whether—

(i a particular preparationis entitled to be treated or to continue
to be treated. as a genuine medicinal or toilet preparation for
the purposes of the Act;

(ii) and if so, whether it should be treated, or continue to be
treated, as a restricted or an unrestricted preparation.

(2) The Committee may tender such advice, on the motion of the
Central Government and may make such investigation as it or the Central
Government considers necessary, and the Central Government may take,
on such advice, such decision as that Government thinks fit.

(3) For the purpose of such investigation, four samples of 227 ml. each
or such other quantity of the preparation as may be considered necessary
shall be taken.

4((4) The Standing Committee shall before declaring under sub-rule (2)

of rule 60 a preparation as a restricted preparation, grant, if the person
concerned so desires, an opportunity of being heard in the matter.

(5) Where a member of the Standing Committee is unable for any
reason to, attend the meeting of that committee, he may nominate an officer
subordinate to him attend the meeting on his behalf.]

CHAPTERV
Warehousing

69. Establishment of bonded warehouses,—The manufacturers or
dealers in dutiable goods may establish bonded warehouses anywhere in
India. No duty paid goods and no goods other than dutiable goods shall be
deposited in such bonded warehouses.

70. Licensing of warehouses.—The Excise Commissioner shall license a
private warehouse for the storage of dutiable goods on which duty has not
been paid and may direct in what manner and on what terms such goods
shall be stored and how and in what manner such warehouse shall be
secured by locks or fastenings.

Subs. by G.5.R. 604, dated the 27th April, 1978.

Ins. by G.S.R. 530 (E), dated the 5th September, 1979,
Ins. by G.S.R. 198, dated 7th February, 1980,

ins. by G.S.R. 604, dated the 27th April, 1978.
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RULE 74 GOODS NOTTO BE TAKEN OUT OF WAREHOUSE EXCEPT 41
ASPROVIDED BY THESERULES

71. Licensee to enter into a bond.—The Excise Commissioner shall re-
quire the licensee to furnish a bond in Form B-2 with such surety or
sufficient security, in such amount and under such conditions. as the
Excise Commissioner approves binding the licensee to pay duty on the
goods deposited therein and for the due and safe removal of such goods to
another warehouse and for the due observance of the terms, conditions and
requirements of the Act. these rules and any other rule made hereunder in
respect of the same:

Provided that on the revocation of any licence by the Excise Commis-

sioner all such goods warehoused therein shall be removed as the Excise
Commissioner directs and no abatement of duty or allowance shall be made

in respect of any such goods for deficiency of quantity, strength or quality
after due notice of such revocation has been given to the licensee:
Provided further that in the event of death, insolvency or insufficiency
of the surety, the Excise Commissioner may, in his discretion, demand a
fresh bond; and may, if the bond is with security, demand at any time he
considers it fit to do so, additional security. '

Comment

It is well settled rule of interpretation that where two provisions operate on

one field, both have to be allowed to have t_l'ieir play; unless such operation would
result in patent inconsistency or absurdity.

72. Receipt of goods at warehouse.—All goods brought for warehousing
shall be produced to the officer-in-charge of the warehouse, if any, or the
proper officer, together with the relative transport and shall be weighed,
gauged and proved, wherever necessary, in his presence and assessed to
duty prior to entry into the warehouse and the quantity and description of
the goods, the marks and numbers of the packages, the number and date
of the permit and the amount of duty leviable thereon shall be noted in the
warehouse register in Form R. G-5. All goods received into the warehouse
shall be kept separate from other goods until the receipt account has been
taken by the officer-in-charge or the proper officer, as the case may be.

73. Owner’s power to deal with warehoused goods.—With the sanction of

the officer-in-charge or the proper officer, as the case may be, and in

accordance with such instructions as the Excise Commissioner may, from
time to time, issue in writing in this behalf, any owner of goods lodged ina
warehouse may sort, separate, pack and re-pack the goods and make such
alterations therein as may be necessary for the preservation, sale or disposal
thereof. After the goods have been so separated and repacked in such
manner as may be ordered by the Excise Commissioner, the officer-in-
charge or the proper officer, as the case may be, may, at the owner's request,
cause or pernit any damaged goods remaining after such repacking to be
destroyed subject to such limitations as the Excise Commissioner may,
from time to time, impose and may remit the duty assessed thereon.

74. Goods not to be taken out of warehouse except as provided by these
rules.~— No goods shall be removed from any warehouse except on payment
of duty or for removal to any other warehouse or for export and on
presentation of a written application prescribed in rule 81 or rule 98, as the
case may be,

1. Director-Gesieral. Council of Scientific and Industrial Research v; Dr. K. Narayanaswami,
ALR. 1985 5.C. 2818 at p. 2320; Dr. B. Sudhakar v. Union of India, A.LR, 1995 A.P. 86
at p. 95: Dileep v. Stale of Kerala, 2000 (84) F.L.R. 110 at p. 113 {Ker.).

et




12 MEDICINALAND TOILET PREPARATIONS RULE?75
(EXCISEDUTIESYACT, 1955

Comment

Goods can be removed from any warchouse on payment of duty or [or export
o wrilten application as prescribed in rule 81,

75. Periods for which goods may remain in warehouse under bond.—Any
goods warehoused may be left in the warehouse in which they are deposited
for a period of three years or such extended period as the Excise Commis-
sioner i cach case allow. The owner of any such goods remaining in the
warehouse shall, before the expiry of the period mentioned above, clear the
same for consumption in the State alter payment of duly or for removal in
bond to another bonded warchouse or for exportation.

Comment

The rule fixes the period of three years in normal case for which goods may
remaity in warehouse. '

76. Mode for calculating quantity of goods warchoused. —The quantity
of goods contained inany package warehoused may he calculated by weight.
measure, gauge. proof strength. or in such other manmner as the Excise
Commissioner may direct.

77 Power to remit duty on warehoused goods lost or destroyed.—If any
poods lodged ina warchouse are lost or destroyed by unavoldable accident,
the Excise Commissioner may remil the duty thereon:

Provided that if any goods are so lost or dest royed, notice thereof shall
be given Lo the officer-in-charge of the warehouse or the proper officer
immediately on discovery of such loss or destruction.

78. Responsibility of the licensee of the warehouse.—The licensee of the
warehouse in respect of goods lodged therein. shiall be responsible for their
due reception therein and delivery therefrom and for their safe custody
while deposited therein, according to the quantity or weight reported by the
officer who has assessed the goods.

79, Offences with respect to warehousing.—If the owner by goods
warehoused, by himselfl or by any person in his employ, or by any other
person with his connivance co mmits any of the following offences, namely:

(@) opens any of the locks or doors of the warehouse, which is
required by these rules. or by any general or special order of
the Excise Commissioner. to be locked or makes or oblains
access into such a warehouse except in the presence of an
officer acting in his duty as such: or

(b aiter the approval of a warehouse, makes any alteration
therein or addition thereto without the previous consent of
the Lxcise Commissioner: ov

fc) warchouses goods in, Or TEmOVES goods from, a warebouse
otherwise than as provided by these rules; or

(d) privately removes or conceals any goods either before or alter
they are warchoused:

e shall be linble to a penalty which may extend to two thousand rupees,
and all goads warehoused, vemoved., or coneealed i contravention of this
rule shall be liable to confiscation, '

Comment

fenal provisions—Rule of interpretation.—1n any case, when criminal or quasi
el Hability is sought to be tmputed on the basis of provisions of law which
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RULE 83 FORM OF APPLICATION a3

are capable <;3|l' twe reasonable interpretations, the one favourable 16 the accused
must prevail.

80. Monthly returns. —Within seven days after the close of each month,
every licensee shall submit to the Excise Commissioner a monthly return
showing the quantity of dutiable goods received. the quantity transferred
to another warehouse under bond, the quantity removed on paymiern! of
duty and such other particulars as the State Government may by general
or special order require.

81. Clearance on payment of duty.—When the licensee desires to remove
goods on payment of duty, he shall make an application in Form AR-2. in
triplicate, to the officer-in-charge or the proper officer, as the case may be,
at least twelve hours before hie is intended to remove the goods. The officer
shall, thereupon, assess the amount of duty leviable on the goods and on
production of evidenee that the sum has been paid into a treasury or the
sum has been debited to the account-current, as the case may be, shall
allow the goods to be cleared.

CHAPTER VI
Licensing

82, Procedure for obtaining licence.—(1) Every person desiring to engage
in operations requiring the possession of a licence shall apply in writing
every year for a licence or for renewal thereof to the licensing authority who
shall be—

(il the Excise Commissioner in the casc ofa bonded manufactory
or warehouse;

(i) in other cases such officer as the State Government may.
authorize in this behalf.

(2) If any person desires to have more than one kind of Heence he shall
submit a separate application for every such lcence.

(3) Where the applicant has more than one place of business he shall
obtain a separate licence in respéct of each such place of business.

Comment

Separate application is required for more than one kind of licenee. \

83. Form of application.—(1) Every applica tion for a licence under these
rules shall be in such one of the proper forms of application as may be
appropriate to the case, shall clearly describe the premises, if any, inwhich
the applicant intends to conduct his business, and shall be submitted so
as to reach the licensing authority at least two months before the proposed
date of commencement of the working of the licence. In case of renewal such
application shall be submitted at least one month before the commence-
ment of the year for which it is required.

(2) Every such application for grant or renewal of licence shall, where
a fee is prescribed in the sub-joined table, be accompanied by a treasury
challan showing payment of such fee:

Provided that where an application for the renewal of licence is not
made within the period prescribed by sub-rule (1), it shall be accompanied
by an additional fee, payable in the same manner, equivalent to twenty-five
per cent stch fee or rupee one, whichever is higher.

1. Delhi Development Authority v. H.S. Kalra, 1981 Cr.L.J. 666 at p. 667 (Delhi).
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44 MEDICINALAND TOILET PREPARATIONS RULES3
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''TABLE
SL.NO. PURPOSE FOR WHICH LICENCE LICENCE FEE
15 REQUIRED PAYABLE
e _____ PeRANSUM
] 2 3

1. Manufacture under bond for payment of duty—
(a) Allopathic medicinal preparations and
toflet preparations containing alcoliol—
fi) where, in the aleohol consumed, the
pure alcohol content is less than
2260 litres per aunnin 200
(i) where, in the alcohol consumed, the
pure alcohol content is more than
2250 litres per annum 400
b) Medictnal preparations and toilet
sreparations nol containing alcohol,
ut containing opium, Indian hemp, or
other narcolic drug or narcotle 20

(¢) Homoeopathic preparations containing
alcohol—
(i) where, in the aleohol consumed, the
pure alcahol content is less than
2250 litres per annum 200
(i) where, in the alcohol censumedd, the
pure alcohol content is more than
2250 litres per annum _ 400
(cl) Medicinal preparations in Ayurvedic,
Unant or other Indigenous systems of
medicines containing alcohol and which
are prepared by distillation or to which
alcohol has been added 50
2. Manufacture outside bond-—

(@) Allopathic medicinal preparations and
toilet preparations containing aleohol—

(i) where. in the alcohol consumed, the
pure alcohol is 70 litres or less per
annum 20

(i) where, int the aleohol consumed. the
pure alcohol §s more than 70 litres
but less than 280 litres per annum ' 50

(if) where. in the alcohol consumed. the
pure aleohol is 280 litres or more per
annuin 400
{b) Medicinal preparations and toilet
preparations not containing aleohol but
containing opium, Indian hemp or other
narcotic drug or narcotic 20
(¢} Homoeopathic preparations containing
alcohol—
(i) whete, in the aleoho! ¢ onsumed, the
pure alcohol is 70 ltres or less per
annum 20
[ti) where, in the aleatio! conswmed, the

. Subs. by G.S.R. 1030, datcd 7th Noverber 1986 (w.e.f. 29th November, 1986).
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RULF 85 FORM OF LICENCE--LIMITATIONS 45
1 2 | 3

pure aleohol is moré than 70 litres
but less tham 280 litres per annum 50
(iiif where, in the alcohol consuimed, the
pure aleohel is 280 hitres or more per e
A 400
(c] Meditinal preparations in Ayurvedic,
Unant or other indigenous systems of
medicines containing aleohiol and which
are prepared by distillation or to which
alechel has been added 50
3. Manufacture of medicinal preparations containing
sell- generated alcohol in Ayurvedic or Unani or other in-
digenous systeins of medicines by Ayurvedic or Unani prac-
titloners for dispensing for the use of their patients and
not lor sale to general public
4. Banded warehiouge
9. Manuficture of medicinal preparations containing
alcohol by hospitals, dispensaries and other charitable in-
stitutions whicli aré ¢figible from exempition from duty
uneder rule 7 and which are specifically authorised In this
behalf by the State Government or by the Administration
in the case of a [nion Territory.,

&

NIL.]

84. Grant of a licence.— (1} On receipt of the application, the licensing
authority may make such inquiries for verification of the details stated in
the application and slso such other inquiries as it deemns necessary. If the
authority {s satisfied that the conditions for the grant of the licence applied
for have been complied with, it shall grant the applicant an appropriate
licence.

(2) In fixing the quantity of alcohol while issuing the license under
sub-rule (1) to any manufacturer, licensing authority shall satisfy itself
about the requirements of aleohol of that manufacturer and if that authority
is of the opinion, that the quantity of alcohol asked for is not in conformity
with the bona fide needs of the manufacturer, it shall either reduce or refix
the quantity of alcohol as'it may deem fit.

Comment

Seope.—For understanding the import of See. 6 the provisions in Sec. 19 are
not only accessible but provide material which must be considered in determining
the scope of Sec. 6, The nature of the restrietions that can be imposed are clearly
spelt out in the two clauses of sub-section (2) of See. 19, They clearly show that
these restrictions relate (a) to the place where the manufacturing ?:Qcms may be
carried on and (B) restrictions for ensuring the proper levy and collection of duty
[mposed by the Act. In the light of the above, il is not possible to understand Sec.
6 as enabling something more being done by way of control. The--s_ame_masomnﬁ
must apply in inteppreting the scope of rule 84 and the contents of the form o
licence Form AL-1,

85. Form of licence—Limitations.—(1) Every licence granted or renewed
under these rules shall be in such one of the proper forms of licence as may
be appropriate, shall have reference only to the premises, if any, described
in the licenee, and shall be for a period not exceeding one year but in no
case shall such period extend beyond 31st March next following the date
of commencement of the licence.

. Enoch Pharma . State of Kerala, A.LR. 1965 Ker. 280 at p. 283.
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(2) Every livence shall be deemed to have been granted or renewed
personally to the licensee and no licence shall be sold or transferred.

(3) Where a licensee sells or transfers his business to another person,
the purchaser or the iransferee shall obtain a fresh licence under these
rules but it shall be granted free of fee for the residue of the period covered
by the original licenee.

(4) If the holder of a licence wishes to enter into partnership in regard
to the business covered by the licence he shall do so after obtaining the
previous sanction of the licensing authority and his licence shall thereafter
be suitably amended. Where a partnership is entered into, the partner as
well as the original holder of the licence shall be bound by the conditions
of that licence.

(5) If a partnership is dissolved, every person who was a partner
immediately before such dissolution shall send a report of the dissolution
to the licensing authority within ten days thereof.

(6) If during the currency of a licence the licensee desires to transfer
his business to new premises he shall intimate his intention to the licensing
authority at least fifteen days in advance. specifying the address of the new
premises, and get his licence suitably amended. The licence shall, there-
upon, hold good in respect of the new premises.

Comment

The normal period for which the licence is granted s one year but it should
not be extended beyond 31st March next following the date of commencement of
the licence.

86. Alteration or substitution of licence.—The licensing authority may.,
at any time, call for any licence and may amend or alter it or may tender to
the licensee a new licence in accordance with any further conditions which
may be prescribed. No correction in the licence shall be valid unless ordered
and attested by the licensing authority.

87. Revocation and suspension of licence.—(1) Any licence granted

under these rules may be revoked or suspended by the licensing authority -

if the holder, or any person in his employ, is found to have committed a
breach of the conditions thereof or of any of the provisions of the Act or
these rules or has been convicted of an offence under Sec. 161, read with
Sec. 139 or with Sec. 116 of the Indian Penal Code (45 of 1860):

Provided that such revocation or suspension shall be made until the
holder of the licence has been given a reasonable opportunity of showing
cause against the action proposed to be taken.

(2) Every such order shall be in writing and shall specify the reasons
for the suspension or revocation and shall be communicated to the licensee.

(3) Where a licence is revoked or suspended under this rule the holder
of the licence shall not be entitled to claim from the Central or State
Government any compensation or refund of licence-tee for such cancella-
tion or suspension.

Comument

Rea?onable opportunity—Meaning of —In Messis. Falca (P) Ltd. v. S.R. Gibrani
Put. Ltd..' Das Gupta. J., of the Supreme Courl observed as follows:

. ALR. 1958S.C.415atp. 418
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ULEB6
RULE 90 REGULATION OF BUSINESS OF LICENSEE 47

wwed
“The requirement that a reasonable opportunity of being heard must be
L given has two elements. The first is that an opportunity to be heard must be
ﬂ]ﬂS{: given; the second s that this opporlunity be reasonable. Both these matters
sred are J._.‘x-ai.ictab‘._c arid it Is for the Court to decide whether an npportunity has been

given and whethier that opportunity has been reasonable.
gard | "There can be no invariable standard for reasonableness in such matters
the ; except that the Court’s conscience must be satisfied, that the person against
':aﬁc:" . whont un action is proposed has had a fair chance of convincing the authority
was who proposes to lake action against him that the grounds on which the action
Yors is propesed are either non-existent or even if they exist they do not Justify the
' proposed action, The decision of this question will necessarily depend upon the
== peeuliar facts and circumstances of each case, including the nature of the action
{ proposed, the gronnds on which the actionis proposed, the material on which
ttion the allegations are based, the attitude of the party against whom the action 1s
proposed in showing cause against such proposed zction, the nature of the plea
ﬁ_[f'-" rgised by himin reply, the requests for further opportunity that may be made,
sing his admissions by conduet or otherwise of some or ali the allegations and all
.[ltalfw other matters which help the mind in coming to a fair conclusion’ of the
re- grestion.’
98, Refund of licence-fee.—(1) If the licence applied for is refused, the
licence-fee paid. il any, with the application shall be refunded.
et [2) If the apilicant surrenders his licenice at any time either before the
atof corhmencerment of the licence or during the currency of the licence, he shall
forfeit any claim for refund of sueh licence-fee in full or in proportion to the
nay. period not availed of. :
rto 89. Licence to be exhibited. —Every licensce shall extiibit his licence (or
::gg a copy thereal, vertified by the proper officer) tn a conspicuous part of the
- licensed premises.

90. Regulation of business of licensee.—(1) The licensee shall conduct
ted his business under the licence either personally or by an agent authorized
ity . in writing by bim in this behall. '
ido? {2) 'I‘he-_l'ice:.m:d préniises and all the goods licensed to be dealt with
' shail at all times be opened to inspection by the Excise Commissioner and
Hth any other officer empowered by him in this behalf subject to the provisions

of rule 58, '
_]lg;e (3) The licensee shall, when so required by the Excise Comunissioner
g or by an efficer empowered by him in this behalf, give an explanation in

writing regarding any irregularity detected at his licensed premises and
ms shall furnish any information regarding the management of the said
Bee. premises, He shall answer all questions put to him to the best of his
ider knowledge and belief, He shail also, if so required, allow any officer duly
tate: empowered by the Excise Conunissioner to take samples of any of the goods
tla- he is licensed o deal in for analysis.

[4) The licensee shuil provide a visit-book paged and stamped by any

officer empowered by the Excise Commissioner in this behalf in which the
- visiting officer may record in remarks when inspecting the licensed

premises. The licensee shall, on the termination of the period of the licence,
deliver the visit-book, the accounts and the licence to such officer as
directed by the leensing authority.




48 MEDICINALANDTOILET PREPARATIONS RULEY!
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(5) The licensee shall preserve invoices, each memoranda, permits and
other documents relating to the consignments received and dealt with by
him for a period of one year after the year to which they relate.

91. Additional rules specially applicable for applying for a licence to
manufacture medicinal and toilet preparations in a bonded/non-bonded
manufactory.—In addition to the particulars required in rule 83. a person
desiring to obtain a licence to establish a bonded or non-bonded manufac-
tory shall in his application for licence furnish the following particulars:

(i the name or names., and (he address or addresses of the
person or persons applying; if the applicant is a firm, the name
and address of every partner of the firm: and if a company,
the registered name and address thereof, the names of the
Directors, Managers and Managing Agents. and if there is a
Managing Director, the name of such Director:

(i) the amount of capital proposed to be invested in the venture:

(it} the name of the place, and the sife on which the building or
buildings housing the bonded or non-bonded manufactory
is/are situated or to be constructed:

(iv) the approximate date from which the applicant desires to
cosnmence working the manufaciory In tase the required
licence is granted:

(v) the number and full description of the vats, stills and other
permanent apparatus and machinery which the applicant
wishes to set up or work.

I[{pi) the maximum guantities i London-proof litres of alcohol and
alcoholic content in unfiniished and finished preparations and
the maximum quantities by weight of opium, Indian hemp or
other narcotic drugs and their content in unfinished and
finished preparations. which are likely to remain in the
manufactory at one time: _

(vii) whether the proposed bonded manufactory will requure the
service of a whole-time or part-time Excise Officer:

(viii) the kind and number of cach licence under the "[Drugs and
Cosmetics Act. 1940 (23 of 1940)] held by the applicant; and

Hiix) a list of all preparations which the licensee proposes 10
manufacture i his manufactory showing the percentage or
proportion of alcohol in terms of London-proof litres con-
tained in each such preparation containing alcohol, or of
opium, Indian hemp or other narcotte drug or a narcotic, in
terms of weight In preparations containing those substances.
quoting the authority (pharmacopoeia) under which such
preparations are proposed to be man ufactured. |

Comment

The rule rﬁLturcs the particulars retating to tie atount of capital proposed
to be invested in the venture to be furnished along with the application for the grant
of licence.

92. Plan of the manufactory to accompany the application.—The ap-
plicant shall enclose with the application site and elevation plans of the

1 Subs by G.S.R 941 dated 24th . July. 1975
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| _ rooms therein with doors and windows and also similar plans of the
its and quarters in the case of a bonded man ufactory, if the licensee is required to
mh by provide quarters for the excise staff to be posted to the bonded manufactory:
Provided that the State Government may relax the provisions of this
i to rule in the case of hakims and vaidyas who prepare medical preparations
i j-‘ﬁ““ded for dispensing to their patients only and not for sale.
fur?;:, n ! 93.1In case of a firm certain particulars to accompany the application.—In
s ! the case of a firm of a true copy of the partnership deed and if & company,
K 1 a list of the Directors and Managers, as certified by the Registrar of Joint
°f the Stock Companies, together with copies of Memorandum of Assgeiation,
e Articles of Association and the latest balance-sheet shall be submitted with
Ef-a“g'- the application,
re 1; : 94.The applicantto be in possassion of the requisite licence under the Drugs
g and Cosmetics Act, 1940.—No licence for the manufacture of medicinal and
s toilet preparations or renewal of such licence shall be granted to an
Bure; applicant unless he holds the requisite licence under that Act for the
Ing or ] manufacture of the said medicinal preparations.
letory e
: omment
ks to The licenice for the manufacture of medicinal and toilet preparations shall be
wired ranted only to the person who already holds a licence under the Drugs and
Cosmeties Act, 1940,
1mh 95. Disposal of application for licence to manufacture medicinal and
grer ] toilet preparations in a bonded/non-bonded manufactory by the licensing
--;ﬁcant authority.—(1) On receipt of an application, licensing authority shall cause
such enquiries te be made as it may deem necessary including enquiries
sland into the following:
;anocli- (i the qualifications and previous experience of technical per-
B gnd sonnel engaged in the manufacturing operation:
& the (i) the equipment of the bonded and non-bonded manufactory;
: (i) soundness of the applicant’s financial position: and
& the () suitability of the proposed building for the establishment of
i manufactory. '
pand (2) If the licensing authority is satisfied that the applicant is a fit party
fand whom a licence for the manufacture of medicinal and toilet preparations in
¥ to a bonded or non-bonded manufactory may be granted, it shall issue a
Heor ] licence, approve the plans submitted. If they are in order, and direct the
iton- - applicant to contract or establish, as the case may be, and equip the
or of manufactory as per approved plans. The applicant shall modify the plans
e in in such manner as the licensing authority may direct at any time before or
Bees, 3 after the approval of the plans. After the completion of construction and
uch equipment of the manufactory the licensing authority shall cause a verifica-
tion of the plans; the applicant then shall submit blue prints of the plans,
: ! in triplicate, for approval of the licensing authority. One copy of the same
; f shall be retained in the office of the licensing authority, one shall be sent
m to the officer-in-charge or the local Excise Officer as the case may be, for
i _ record in his office and one shall be with the licensee.
1 ap- : 96. Security.—Before granting the licence the licensing authority shall
if the in cases where security is required to be furnished by or under these Rules,
: fix the amount of such security.
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This security shall be furnished either in cash or in interest-bearing
securities viz. Government Promissory Notes, National Savings Certificate.
Post Olfice Savings Bank pass-Books or Pos( Office Cash Certificate or in
Fixed Deposit Receipls of the State Bank ol India. or any other Bank duly
approved by the State Government. This security is liable to be increased
or decreased by the licensing authority at any time, should it consider. for
any reason. that the amou nt so fixed is inadeguate, excessive or nnsuitable.

Comment

The security may be furnishied in interest bearing gecurities, viz. Governmen!
Promissiory Notes Natlonal Savings Certilicate, ele.

CHAPTER VI
Export under claim for Rebate of Duly or under Bond

97. Method of export —Duty- paid goads shall be exported under claim
for rebate of duty. Goods under hond for payment of duty shall be sent to
the place of export under bond for their due export.

98. Application to be sibmitted —The exporter shall present to the of-
ficer-in-charge or the proper officer. as the case may be, an application in
triplicate in Form A.R.-3 if the goods are to be exported by land and in Form
A. R.-4 If the goods are o be exported by sea or alr or by parce! post. The
officer-in-charge or the proper officer <hall send the original to the customs
officer ar the border examiner or the postmasier, as the case may be, at the
place of export, deliver the duplicate to the consignor and retain the
triplicate as office copy. A separate application shiall be submitted In respect
of each consignment.

99. Examination of goods prior to despatch.—(1) Goods wneder bond.—
When goods {rom @ bonded manufactory or warchouse are to be exported.
the cases or packages, in which such goods are packed, shall be legibly
marked in ink or oil colour {or in such uther d irable manner as the Excise
Commissioner may in any part icular case allow), witha progressive numbey
commencing with No. 1 for each year, with the owner's narne and special
mark, if any. the total guantity of dutiable goords with their alcoholic
contents in London-proof litres.

(2) Duty paid goods.—The awner of a non-bonded manufactory or a
wholesale dealer, who wants to export duty paid goods shall give 48 hours’
notice to the proper officer, for supervising packing of the goods to be
exported. The manufacturer or wholesale dealer shall present the entire
consignment to be exported to the proper officer. The said officer shall take
samples from cach kind of dutiable goods to be exported and shall allow
(he despateh of the goods subject (o fulfilling further conditions laid down
in sub-rule (3). Thereafter he shall send the samples to the Chemical
Examiner for analysis. On receipt af the analysis report of the Chernical
Exaniiner, the proper officer shall cnter ihe alcobolic content in London-
prool litres of the goods packed as ascertained by analysis in the duplicate
copy of the application which the owner shall present 1o him before its
presentation to the Excise Commissioner [or claiming rebate of excise duty
as laid down in rule 103:

Provided that the process ol determining alcoholie content by chemical
analysts shall be dis pensed with in the case of goods sent out from a bonded
manufzctoty or warehouse if the awner of such gonds chooses (o pay the
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RULE 102 FURTHER PROCEDURE IN RESPECT OF GOODS 51
EXPORTED BY PARCEL POST
duty on goods to be exported in lieu of entering into a bond for due transport
of goods to the place of report and in which case the procedure laid down
in sub-rule (1) shall apply.
{3) After verifying the particulars entered in the application. and, in

-the case of duty-paid goods, after satisfying himself that the goods are

identifiable as the goods, in respect of which the payment of duty cited in
the application was made, the officer-in-charge or the proper officer, as the
case may be, shall get the following particulars noted in the body of each
package: '

(@) name and address of the consignee.

(b} description of the goods,

fel total quantity of the gouds packed.

(d) alcoholic content of the goods in London-proof litres as

declared by the manufacturer.

(e} gross weight of the package,
and shall then sell each package with his official seal in stich a manner that
the package cannot be tampered with without breaking the seal. The said
officer shall endorse all copies of the application, shall specify the period
within which the goods shall be actually exported and return the duplicate
te the consignor, who, after despatching the goods shall enter the number
and date of the railway receipt or bill of lading in the duplicate copy and
shall communicate these particulars to the proper officer for entry in the
other copies.

100. Examination at the place of export.—On arrival at the place of export
by pest have been sealed, the exporter shall present the duplicate applica-
tion, together with the packet or packets to which it refers, to the postmaster
at the office of booking, '

Comment

The rule requires the ex orter Lo present the duplicate application with the.
packel to the postmaster 'at(g%ce of hooking.

101, Examination at the place of export.—On arrival at the place of ex-
port, the goods shall be presented, together with the duplicate application,
to the Customs Collector, Border Examiner, or any officer. of customs or
land customs duly appointed for the purpose. The consignment shall be
carefully examined and check-weighed and if the seals are intact and the
case or the packages correspond with the description given in the applica-
tion, and the particulars stated in the du plicate application and the original
received from the officer at the place of despatch agree in all respects, the
Custems Collector, Border Examiner, or any such officer of customs shall
allow export and shall then certify on the duplicate application that the
goods have been duly exported (citing in the case of exports by sea or air,
the shipping bill number and date and other particulars of export) and
return it to the exporter.

102. Further procedure in respect of §oods exported by parcel post—Wl ere
the goods are exported by post, the postmaster of the post office of Jinal
despatch from India shall certify on the duplicate application that the gonds
covered by the application have been duly exporied out of India and shall
return it, through the postmaster at the post ollice of booking, to the
exporter. The original application shall be returned to the officer-in-charge
of the proper officer with the certificate of export.
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103. Presentation of claim for rebate — i order to obtain pavment of the
rebate. the exporter shall produce 1o ihe Excise Commissioner from whose
jurisdiction the goods were despatehid, the duplicate application bearing
the certificate of the officer, who examined the guods at the port or post
office of export or the frontier, as the case may be. If the Excise Commis-
sioner is satisfied from comparison of the duplicate application with the
original received from such certifying officer, that the claim is in order. he
shall sanction the rebate:

provided stich claims for rebate of duty shall be made withiin one month
from the date of issue of the certificate of the officer who examined the goods
At the port or post office of export or the fruntier, as the case may be.

Provided further that the Excisc Commissionet nity in his diseretion
extend the period within such clahns for rebate shall be made.

Comment

The time for making claims lor rebate of duty niay be extended beyond one
month trom the date of issue of the certificate by the Commissioner.

CHAPTER Vil

[nter-State Movement of Medicinal and Toilel Preparations containing Al-
cohol, Opium, Indian Hemp and other Narcotic Drugs and Narcotics

104. Mode of Inter-State movement.—Dutiable goods manu factured
under bond or stored ina bonded warehonse i any State, unless exempted
from payment of duty under rules 7 and &, may be removed from such State
to any other State:

() after payment of duly in (he first mentioned State in the
manner laid down in rule 40 or rule 81, as the case may be,
or

(i) in bond. in the manner hercinafter pre&.c:ﬁbcd for movement
from one bonded warehouse to another.

Movement from one Bonded Warehous: to another Bonded Warehouse

105. Band for due arrival and re-warehausing. —(1) When warehoused
goads are 1o be removed from one warehouse {o another. the consignor or
the consignee of the goods shall. hctore the goods are removed, enter into
2 bond i Form B-4 with such surety or sulficient security as the Excise
Commissioner may prescribe, for & sum equal, at least, 10 double the duty
chargeable on such goods for the due arrival and re-warchousing thereof
at the warehouse of destination within such time as the olficer-in-charge
of the warehouse of removal directs. Such bond shall be furnished to the
officer-in-charge of the warehouse of removal, or ol the warehouse of
destination according as the bond is executed by the consignor or the
consignee.

(2) Such bond shall not be discharged until, such goods are produced
(o the officer at the warehouse of destination and are duly re-warehoused
or are otherwise accounted for to the satislaction of the State Excise Olficer
having jurisdiction over the executor of the bond, nor until the full duty due
upon any deficiency on such goods not so accounted for has been paid.

(3) For purpeses of such a discharge, if the bond has been furnished
by the consignor, an essential condition shall be the prior receipt by the
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RULE108 FAILURETO PRESENTTRIPLICATE APPLICATION 53

ofticer-in-charge of the warehouse of removal, of the duplicate application
from the officer-in-charge of the warehouse of destination with his re-
warehousing certificate recorded therein as hereinafter provided.

106. Remaover may enter into a general bond.—The Excise Commissioner
may permit any person, to remove warehoused goods from one warehouse
to another, by entering into a general bond in Form B-4. with such surety
or sufficient security in such amount and under such condition, as the
Excise Comimissioner approves for the removal, from time to time, of any
goods from one warehouse to another and for the due arrival and re-
warehousing thereof at the warehouse of destination within such time as
the officer-in-charge of the warehouse of removal directs:

Provided that in the event of death, insolvency of insufficiency of the
surely, ar where the amount of bond is inadequate the Excise Commissioner
miay. in his discretion, demand a fresh bond and may, if the bond is with
security, demand at any time he considers fit to do so, additional security.,

Comment

The Excise Commissioner is em powered o demand a fresh bond In the event
of death, insolvency or insulficlency of the surety.

107. Procedure in respect of goods removed from one warehouse to
another—(1) The application for removal of goods from one warehouse to
another in triplicate shall be presented by the consignor to the officer-in-
charge of the warchouse removal at least 24 hours before the intended
removal together with such other information as the Excise Commissioner
may. by general or special rules or oider., require.

(2] Such officer shall then take account of the . goods, and after
completing the removal certificate on all the copies of the application, shall
send the duplicate to the officer-in-charge of the warehouse of destination,
and hand over the triplicate to the consignor for despatch to the consignee.
He shall also over-deliver to the consignor a transport permit.

(3) On arrival of the goods at the warehouse of destination, the
consignee shall present them together with the triplicate application and
the transport permit to the officer-in-charge of such warehouse, who shall,
after taking account of the goods, complete the re-warehousing certificate
on the duplicate and the triplicate application and return the duplicate to
the officer-in-charge of the warehouse of removal, and the tri plicate to the
consignee for despaich to the consignor.

{4} The consignor shall present the triplicate application duly endorsed
with such certificate to the officer-in-charge of the warehouse of removal
within ninety days of the date of issue of the transport permit.

108. Failure to present triplicate application.—(1) If the consignor fails to
present the triplicate application to the officer-in-charge of the warehouse
of removal in the manner laid down above, and the duplicate application
endorsed with the re-warehousing certific.te has also not been received by
such olficer, from the officer-in-charge of the warehouse of destination, the
consignor shall, upon a written demand being made by the former officer,
pay the duty leviable on such goods within ten days of the notice of demand
and if the duty is not so paid, he shall not be permitted to make fresh
removals of any warehoused goods from one warehouse to another until
the duty is paid or until the triplicate application is so presented or the
duplicate application is so received.
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(2) Where such duty has been paid, it shall be refunded to the
consignor, either on his presentation of his triplicate application to, or on
the receipt of the duplicate application by the officer al the warehouse of
removal. duly endorsed as provided above, with a certificale by the officer-
in-charge of the warehouse of destination that the geods covered by the
application have been satisfactorily re-warehoused.

109, Procedure on failure to pay duty.—(1) If the owner fails to pay any
sum demanded under any of the preceding rules, the officer authorized in
this behalf by the State Government may forthwith either proceed upon the
bond executed by the owner of such goods, or cause such portion as he
thinks fit of such goods (if any) in the warchouse, on accout of which the

money is due, 10 be detained with a view to recovering the demand; and if
the demand is not discharged within ten days from the date of such
detention. due notice thereof being given to the owner, the goods so detained
may be sold by public auction duly advertised in the Official Gazette, or in
such other manner as the Excise Commissioner may, in any particular case
direct.

(2) The net proceeds of the sales of any godds so detained shall be
adjusted against the amount due under the bond and the effect of such
adjustment shall be recorded and if there is any surplus remaining after
such adjustment, the surplus shall be paid to the owner of the goods:

Provided that application for the payment of such surplus is made
within six months from the date of sale unless the period is extended by
the Excise Commissioner on sufficient cause being shown.

Comment
The officer authorized by the State Government is empowered to sell the goods

detained, if the demand for payment of duty is not discharged within ten days from
the detention of such goods.

CHAPTER IX
Entry, Search, Seizure and Investigation

110. Authorized officers to have free access to premises, equipment, stocks
and accounts of dealers in dutiable ﬁguds.z—-ﬁmy officer authorized in writing
by the Excise Commissioner in this behalf, shall have free access at all
reasonable times to any premises licensed under these rules and to any
place where dutiable goods are manufactured, stored or kept for sale, and
may, with or without netice to the owner, inspect the building, the plant,

the machinery, the stocks and the accounts, and may at any time check
the records made of the goods stocked in, or removed from the manufactory,
warehouse or place of their transfer within a manufactory to that part of
the premises, if any, in which they are to be used for the manufacture of
any other commaodity, whether for the purpose of 'tcstm%}the accuracy of
any return submitted under these rules, or of informing himself as to any
particulars regarding which information is required for the purpose of the
Act or these rules.
111. Penalty for obstruction or for giving false or misleading information.—
If any person by himself or by any person in his employ,—
()  voluntarily obstructs or offers any resistance to or impedes,
or otherwise interferes with: or
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RULE 116 POLICE TOTAKE CHARGE OF ARTICLES SEIZED 55

(i) wilfully gives false or misleading information to the officer
duly appointed under rule 110, who is acting in accordance
with his dnty thereunder;

such person shall be liable ie a penalty which may extend to five hundred

rupees.
Clomment

The penalty up to five hundred rupees is inipossible for the act of wilfully
giving false or misleading information to the officer duly appotnted under rule 110,

112, Power to detain person and examine goods. —Any Excise Officer
duly empowered by the State Governiment may stop and delain any person
found carrying or removing any dutiable goods for the transport of which
a permit or other transport document is required by these rules, and may
examine the goods and may require the production of a permit or other
document authorizing the removal thereof. If a permit or other prescribed
document is produced agreeing with the goods in all respects, the officer
may endorse thereon the time and place of his examination thereof.

113. Power to stop, enter and search.—Any Excise Officer not below the
rank of a sub-inspector of excise may stop and search any vessel. car or
other means of conveyance lor dutiable goods. and enter and search at any
time by day or by night any land, building, any enclosed place, premises,

vessel, conveyance or other place upon or in which he has reason to believe
that dutiable goods are stored, manulactured or carried or in contravention
of the provisions of the Act or these rules, and in case of resistance break
open any door and remove any other obstacle to his entry, open and search
into such land, building and closed places, premises, vessel, conveyance or
other place.
Comment

The rule empowers the Excise Officer not helow the rank of a sub- inspector
of exeige to Lreak open any door and remove obstacie to his entry so as to make
search o lund or building in the case of resistance.

114 Seizure. —Any Excise Officer not below the rank of a sub-inspector
of excise may seize and remove or detaim any goods in respect of which, it
appears (o him, the duty should have been, but has not been, levied or that
contravention of the provisions of the Act or these rules has occurred. He
may also seize and remove or detain any receptacle, packages or coverings.,
in which such goods orarticles are contained, and animals, vehicles, vessels
or other conveyances used in carrying such goods or articles and any
implements and machinery used in the manufacture of such goods.

115, Power to require access to place, vessel or conveyance for inspection or
examination of goods.—Any officer not below the rank of a sub-inspector of
excise may require any person who has the immediate possession. control
or use of any land, building, enclosed place, premises, vessel, conveyance
or other place which he desires to search under these rules. or of any
dutiable goods, stored manufactured or earried thereupon or therein, to
open or allow access fo inspect or examine such place or conveyance or to
open, vaload, impack or allow the inspection or examination of such
articles,

116. Pulice to take charge of articles seized.—All officers-in charge of
police stations shall take charge of and keep in safe custody, pending the
orders of the Magistrate or of the adjudicating Excise Officer, all things
seized under the Act or these rules which may bhe delivered to them. and
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shall allow any officer who may accomparly such goods to the police or who
officer, to affix his seal to

may be deputed for the purpose by his superior
such things or to take samples of and from them. All samples so taken shall
also be sealed with the seal of the officer-in-charge of the police station.

117. Summons and notices: Manner of service.—(1) Any Exvise Officer
not below the rank of a sub-inspector of excise may SUMIMON any person
whose attendance he considers necessary either to give evidence or to
produce documents or any other things. in any enquiry which such officer
is making for any of the purposes of the Act or the rules.

(2) Every sunmmon or notice issned under the Act or the rules shall be
in writing in duplicate, and shall state the purpose for which it is issued.
and shall be signed by the officer {ssuing it, and shall also bear his oflicial
seal. if he has any: and shall be served by tendering a copy of it to the person
summoned, or il he cannot be found, by affixing a copy of it 1o soihe
canspicuous part of the house in which he is known to have last resided.
or carried on business or personally worked for gain.

118. Service of notice: Notice not void for error.—No notice shall be
deemed void on account of an error in the name or designation of any person
referred to therein, unless such error has produced a material misconcep-
vion of the intended intimation.

Comment

Notice may be deemed vold if there is an error which has produced a material
misconeeption of the intended intimation.

119. Disposal of things seized.—(1) The owner or person having the
charge of any animal seized and detained shall provide from day to day for
its keep while detained, and if he fails to do so, such animal may be sold
by public auction, and the expenses (il any) incurred on account of it
defrayed from the proceeds of the sale.

{2) When anything is seized an order for its release is subsequently
passed and owner does not, within a period of one month, appear to claim

such thing and tender the duties, penalties and charge {if any) due in
respect thereof, it may be sold by public auction: and such duties, penalties,
and charges will be defrayed from the proceeds of the sale.

(3) Surplus proceeds of a sale under these rules shall, if not claimed
by the owner of the {hings seized within a period of three months from the
Adate of such sale be forfeited, to the collecting Government.

120. Prosecution.—No prosecutions under the Act shall be instituted
except by an Excise Officer not below the rank of a sub-inspector of excise.

Comment
Only the sub-inspector or officer above his rank can Institute the prosecution

under the Act.

121. Arrests.—Any Excise Officer not below the rank of a sub-inspector
of excise may arrest any person whom hie has reason to believe to be liable
to punishment under the Act or any person who, on demand by him refuse
to give his name and residence, or who gives his name and address which

such officer has reason to believe to be lalse.

Comment
Only the sub-inspector or officer above his rank can make ar.est under the
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RULE127 APPEALS 57

122. Provisions of arrests and seizures to be in conformity with the Act.—
All arrests and seizures made under these rules shall be in conformity with
the provisions of the Aet and the rules.

CHAPTER X
Penalties, Confiscations and Appeals

123. Power of adjudication of confiscation and penalty.—(1) Where by
these rules anything is liable to confiscation or any person is liable to
penalty such confiscation or penalty shall be adjudged by the Excise
Commissioner.

(2) The State Government may confer on any Excise Officer the power
to adjudge confiscation or penalty and may prescribe the limit within which
such power may be exercised.

124. General penalty.—A breach of these rules shall, where no other
penalty is provided herein, be punishable with a penalty which may extend
to one thousand rupees and with confiscation of the goods in respect of
which such breach is committed.

Comment

The rule provides for general punishimient for breach of the rules not provided
with the punishment. The punishment in such case may consist of the penalty up
tey one thousand rupees and confiscation of the goods.

125, Composition of offences.—The Excise Commissioner, or any Excise
Officer specially empowered by him in this behalf, may accept from any
person whose property is liable to confiscation under this Act or these rules
or who is reasonably suspected of having committed an offence under the
Act a sum of money not exceeding two thousand rupees in lieu of confisca-
tion of goads or of punishment for breach of any provisions of the Act or of
the rules.

Comment

The Exeise Commissioner is empowered to combine the offence which makes
the property liable to confiscation, by accepting a sum of money not exceeding two
thousand rupees in lieu of confiscation.

126. Confiscation.—{1) When any goods or articles are liable to confis-
cation for breach of any of the provisions of the Act or these rules, any
aleohol, drugs or materials by means of which the breach has been
committed and of any receptacle, packages or coverings in which such
goods or articles are contained and the animals, vehicles, vessels or other
conveyances used in carrying such goods or articles and any implements
or machinery used in the manufacture of such goods shall be liable to
confiscation.

(2) When anything is confiscated under these rules, such thing shall
thereupon vest in the collecting Government,

(3) The officer adjudging confiscation shall take and hold possession
of the things confiscated, and every officer of police, on the requisition of
such officer, shall assist him in taking and holding such possession.

127. Appeals.—(i) An appeal against an order of an officer other than
an Excise Commissioner made in exercise of the powers conferred on him

by the Act or these rules shall lie to the Excise Commissioner of the State
concerned:
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Provided that an appeal against an order passed by the Excise Com-
missioner shall lie to the State Government:

Provided further that if, between the date of the order or decision
appealed against and the date of the hearing of the appeal, the officer who
passed the order or decision is promoted to be the officer to hear such
apf{:eal. such appeal shall be heard by an officer superior in rank to such
officer.

(i) Every appeal under this rule should be filed within three months
of the date of the decision or order appealed against an order passed in
appeal under this rule shall, subject to the power of revision conferred by
rule 129, be final.

Comment

The period of limitation for preferring an appeal is three months from the date
of order or decision appealed against.

128. Revision petitions.—(1) The Central Government may, on the ap-
plication of any person aggrieved by any decision or order passed under the
Act or these rules, and from which no appeal lies, reverse or modify such
decision or order.

(2) Every application under sub-rule (1) shall be filed within six months
of the date of the decision or order appealed against.

129. Appeal and application for revision to be accompanied by copy of
decision or order appealed against.—Every appeal or application for revision
shall be accompanied by a copy of the decision or order by which the

appellant, or applicant as the case may be, is aggrieved.

CHAPTER XI
Miscellaneous

130. Excise Commissioner may require a fresh declaration.—If the Excise
Commissioner at any time requires a new declaration to be made in any
case, he shall cause a written notice, addressed to the person who signed
the existing declaration, to be delivered at the declared premises, and at
the expiration of fourteen days from the delivery of the notice the existing
declaration shall, without prejudice to any liability incurred, be void and
the licence granted to the owner in respect of the premises shall be
suspended.

131. Stocks of dutiable goods to be stored in an orderly manner.—{i) All
dutiable goods stored in the premises of a person licensed under Chapter
V1 of these rules or in a private warehouse, whether without or after
payment of duty, shall be stacked in an orderly manner, so as to permit of
actual counting and, if the Excise Commissioner so requires, packages
containing goods of the same kind and with the same quality in each shall
be kept together in separate lots and the goods shall be arranged in separate
rows each row containing, the same number of packages of uniform size of
volume or strength. The Excise Commissioner may also require the licensed
person or keeper of the warehouse, to maintain stock cards in respect of
the separate lots and to leave an accessible passage free of packages in the
middle of the warehouse or other place of storage and a similar passage
along the walls of such warchouse or other place of storage at right angles
to the aforesaid passage, so as to facilitate counting, and may require that
each separate lot or consignment shall be clearly marked with the number

s
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and date of the document under which the goods were admitted to the place
of storage, the number of the relevant record in stock card, account or
warehouse register and such other identifying particulars as he may direct.

(i) Breach of this shall be punishable with a penalty which may
extend to one thousand rupees.

132. Account of stock of goods in a manufactory or warehouse to be taken
and balance to be struck.—As often as the Excise Commissioner may deem
it necessary or proper, and at least once in every year, the stock of dutiable
goods remaining in a manufactory or warehouse or store-room licensed or
approved for the storage of such goods shall be counted, weighed,
measured, proved, gauged or otherwise ascertained in the presence of the
proper officer or the officer-in-charge, as the case may be, and if the quantity
so ascertained is less than the quantity which ought to be found in such
premises, (after taking into account receipts and deliveries, and making
such allowance for wastage by evaporation or other natural causes, as the
proper officer or the officer-in-charge, as the case may be, may consider
reasonable and as may be in accordance with any order issued by the State
Government) the owner of such goods shall, unless the deficiency be
accounted for to the satisfaction of such officer, be liable to pay the duty
leviable on such deficiency: and shall also be liable to a penalty which may
extend to ten times the duty chargeable on such goods as are found deficient
or a sum of Rs. 2,000 whichever is less.

133. Restriction of removal of goods. —Dutiable goods shall not be
delivered from a bonded manufactory or a bonded warehouse licensed
under these rules before six o'clock in the forenoon or after six o'clock in
the afternoon, nor at any hour en Sundays and closed holidays, except with
the permission of the Excise Commissioner and under such conditions, as
the Commissioner may, by general or special order, direct.

134. Licensees’ liability for removal of goods by any person.—If any duti-
able goods are, in contravention of any condition prescribed in these rules,
removed by any person from the place where they are manufactured or
warehoused. the manufacturer or the licensee or keeper of the warehouse
shall be held responsible for such removal, and shall be liable to be dealt
with according to the provisions of the Act or the rules as if he had removed
the goods himself.

135. How registers and stock accounts to be maintained.—(1) Where any
person is required by these rules to maintain any register or a stock account
in respect of goods manufactured or stored by him, he shall—

() at the time of making any entry, insert the date when the entry
is made; '

{ii) correctly keep such account or register in the manner re-
quired and shall not cancel, obliterate, or alter any entry
therein, except for correction of any errors, with the sanction
and in the presence of the proper officer or the officer-in-
charge, as the case may be, and shall not make any entry
therein which is untrue in any particulars;

(i) keep the account or Register at all times ready for the inspec-
tion of the Excise Officers, and shall permit any such officer
to inspect it and make any such minute therein or any extract
therefrom, as the officer thinks fit, and shall, at any time, if
demanded. send that minute or extract to that officer.
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(2) Any person who fails to enter the required particulars within the
time prescribed in the relevant rules, or who fails to keep such aceount or
Register, as the case may be. or to deliver it up to the Excise Officer on
demand or who obstructs or hinders such officer in making any minute
therein or extract therefrom, or conyeys away or conceals it. or destroys or
{ears out any leaf therefrom, or makes any false entry therein or frandulent-
ly alters any entry therein, shall be lable to a penalty which may extend (o
fwo thousand rupees and all the goods of which due entry has not been
made in such account or register shall be liable to confiscation.

136. Provision and maintenance of weighing and measuring ap-
paratus.—(1) Every person licensed to dealin dutiable goods shall render all
necessary assistance to Excise Officers in taking account of such goods in
his possession, and shall, where so required by the Excise Comimissioner
by written order, provide sufficient and just scales and weights, ora coiTect
weighing machine, capable of weighing the largest and smallest package of
such goods which may be packed on his premises, and, where necessary,
a set of standard measures and instruments for the purpose of weighing,
measuring, gauging, proving and taking an account of the goods in his
warehouse, stock or possession, and of any vessels used for the purpose of
containing any such goods.

(2) The weights. measures, and gauging and proving instruments shall

be of the denominations as may be specified by the Excise Commissioner
by general or special order.

(3) The dealer shall maintain and keep the scales, weights, measures.
and gauging and proving instruments in such proper and convenient place
in his manufactory, warehouse, or other premises as the proper officer or
the officer-in-charge approves, so that they shall be at all times ready for
the use of officers.

(4) The dealer shail permit every officer specilied in sub-rule (1) to the
scales, welghts, measures, and gauging and proving instruments for the
purpose aforesaid and shall, with his servants and workmen whenever
required by such officer, weigh or measure, or assist him in weighing,
measuring and gauging, as he requires, and in taking account of any such
goods as aforesaid.

(5) For any refusal or neglect on the part of a licensee to comply with
any of the provisions of this rule, he shall be liable to a penalty which may
extend to one thousand rupees.

137. Provision and maintenance of locks.—(1) Where any warehouse,
room, place, vessel, or fitting belonging to any person licensed to deal in
dutiable goods is by these rules, or by any general or special order of the
Excise Commissioner, directed to be secured or locked, the licensee shall,
to the satisfaction of the proper officer-in-charge, as the case may be,
provide, affix. repair and renew all fastenings requisite for the purpose of
enabling officers to affix locks thereto or otherwise to secure them.

(2) If the licensee or warehouse-keeper fails so to do, the proper officer
may provide, affix, repair or renew the fastenings, and the expense thereof
shall be paid on demand by the licensee or warehouse-keeper, as the casc
may be.

(3) All requisite excise ticket or keys shall be provided by the collecting
Government.
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ULE 141 PROVISIONS OF LODGINGS FOR THEEXCISESTAFFPOSTED 61
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(4) If any licensee or warehouse-keeper fails on demand to pay the
»xpenses of providing, affixing, repairing or renewing, fastenings, as
prescribed in sub-rule (2) or if any licensee or warehouse-keeper, or his
servant or workman, wilfully destroys or damages any such fastening, or
my lock-label, or improperly obtains access into any warehouse, room,
olace, vessel or fitting, or has any fastening vessel or fitting so constructed,
ihat the security intended to be obtained by any lock or fastening may be
lefeated, the licensee or warehouse-keeper shall be liable to a penalty which
may extend to two thousand rupees.

137-A. Duplicates of documents may be granted on payment of fees.—The
proper officer may, on application, grant a duplicate of any certificate,
licenice, transport permit or other document issued to any person on
payment of a fee of rupee one, and subject to such other conditions as may
be imposed by the proper officer, if he is satistied that no fraud has been
somumitted or is intended by the applicant.

138. Goods, plant and machinery chargeable with duty not paid. —When
the duty leviable on any goods is owing from or by any person carrying on
trade or business, whether as a manufacturer or as dealer in such goods,
all dutiable goods, and all materials and preparations from which any such
goods are made and all plants, machinery, vessels, utensils, implements,
any articles for making or manufacturing any such goods, or preparing any
materials or by which the trade or business is carried on, in the custody or
possession of the person carrying on such trade or business or in the
custody or possession of any agent other person in trust for or for the use
of the person carrying on such trade or business, may be detained for the
purpese of exacting such duty: and any officer duly authorized by general
or special order of the Excise Commissioner may detain such goods,
materials, preparations, plant, machinery, vessels, utensils, and articles
until such duties or any sums recoverable in lien thereof are paid or
recovered; and such direction shall have effect notwithstanding any change
in the ownership of the trade or business.

139. Dutiable goods not to be sold except in prescribed containers bearing
a label.-—If any dutiable goods are found in the possession of any dealer in
or retailer of such goods, not being wrapped or labelled as hereinbefore
prescribed or of which the wrapper or label is out or torn. or the wrapper
or other container bears any other mark or appearance of having been
opened or tampered with. such goods shall be liable to confiscation and
such dealer or retailer shall be liable to a penalty which may extend to one
thousand rupees.

140. Officer not to disclose information learned in his official capacity.—If
any officer except in the discharge in good faith of his duty as such officer
discloses any particulars learned by him in his official capacity in respect
of any goods, he shall be liable to a penalty not exceeding one thousand
rupees.

141. Provisions of lodgings for the excise staff posted to the bonded
manufactory or warehouse.—The licensee of a bonded manufactory or
warehouse shall, where so required by the Excise Commissioner, provide
the officer and the staff posted to the manufactory or bonded warehouse
with suitable lodgings conveniently situated to the factory or bonded
warehouse premises at a rent not exceeding ten per cent. of the pay of each
officer so accommodated. If for any reason the licensee is not able to provide
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such accommodation he shall provide suitable accommodation to the
satisfaction of the Excise Commissioner near the factory or bonded
warehouse recovering only ten per cent. of the pay of the occupant.

Explanalion—The expression "pay" shall not be deemed to include
dearness allowance and other allowances.

142. Power to issue supplementary instructions,—The Excise Commis-
sioner may issue written instructions providing for any supplemental
matters arising oul of these rules.

143, Cancellation of former rules, orders and notifications.—All rules
made under any law corresponding to this Act in force in any State are
hereby repealed except as respects things done or omitted to be done before
such repeal and every licence granted under any such rules shall be deemed
to have been granted in accordance with the provisions of these rules.

Comment
Repealing the old rules.—The proviso to Sec. 21 cannot change the position in
view of the new rules framed in 1956 with respect to medicinal preparations. As
soon as the new rules came into force the old rules must fail and tg;re is a specific
provision in the new rules (namely rule 148) which says that all rules made under
any law corresponding to the Act are hereby repealed.

2[SCHEDULE
List Of Medicinal And Toilet Preparations Containing Alcohol which are Capable of Being
Consumed As Ordinary Alcohol Beverages

Pharmacopoeial Preparations
Aquas: . I

Aqua Anisi Concentrata (Anisi Water Concentrated).

* Anethi Concentrata (Concentrated Distilled Water).
" Comphoerae Concentrata.

* Caryophilli Concentrata.

" Cari Concentrata.

" Chloroformi Concentrata.

" Cinnamoni Concentrata.

" Mellis.

" Menthae Piperitae Concentratla.

" Pimentae Concentrata.

" Rosae Concentrata.

Elixirs:
Elixir Anisl.
" Aromaticumi.
" Aurantii Amari.
" Papaini,
" Pepsini.
" Simplex.
Extracis:

Extractum Agroyrl Liquidum.
" Cocillanace Liquidum,

1. Hyderabad Chemical and Pharmaceutical Works Ltd. v. State of Andhra Pradesh, A.LF
1964 5.C. 1870 at p. 1872.
2. The Schedule is reproduced here as amended up to Ist January, 1970,
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Infusions:

o

MEDICINAL AND TOILET PREPARATIONS

(EXCISE DUTIES) RULES, 1956

" Exphoribiae Liquidum.
" Kavae Liquidum,

" Kolae Liquidum,

" Malti Liquidum.

“ Glycerium Croci.

Infusum Carophilli Concentratum.

" Rosae Acidum Concentratum.

Infusum Scopari Conc.

Liquors:

Liq. Ethyl Nitritis.

Lotions:

" Ethyl Nitritis Cone.
" Cocei.

Lotion Evaporans.

Spirits;

Spiritus Aetheris.

Syrups:

" Aetherls Compositus.

" Aetheris Nitrosi.

" Amimoniae Fetidus.

" Ammoniae Aromatscus,
" Amygdalae Amarae.

" Aromoraciae Compositus.
" Aurantii Compositus.

" Cassia.

" Cajputi.

" Camphorae.

" Choloroformi.

" Cinnamonml.

" Cloniensis.

" Juniperi.

" Lavandulae.

" Lavandulae Compositus.
" Menthae Piperitae.

" Pulegii.

" Sucecus Limonis

Syrups Aromaticus.

Tinctures:

" Chloralis.

" Limonis (Except M/s. Calcutta Chemical Company's Lemon Syrup
B.

Tinctures Absinthii

" Aurantii

" Aurantii Cone.

" Boldo.

" Cardamomi{ Aromatica

Tincturae Cardamoni Composita.

RS OES e s
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" Carminative,
" Cascarillae.
Cinnamomi.
Tincturae Cinnamomi Composita
" Coeci.
" Coto.
" Crocl.
“ Cubabae.
" Gentian Co.
* Hamamelidis.
" Kolac.
* Kramariae.
- Limonis.
" Limonis Coneentratza,
" Lupuli.
" Oliveri Cortice.
" Sumbul.
"Tolulana.
" Valerianae Simplex.
" Vinum Aurantil,
" Vinum Xercum (Sherry Winej.
" Zingiberis Fortis.
" Zingiberis Milis,

Non-Pharmacopeeial Preparations
Medicinal Preparations:

Acetum Odoratum.
" Rovendulae.

" Rosae.
At
Apetone.
Adua Anethi.
* Anisi.
“Aromaticuin,
“ Aurantit Amaris.
“ Cardamomi Co.
* Elixir Simplex.
" Hallis.
" Juniperi Concentrata,
" Lavandulac.
Asaplros.
Asavin.
Asavine.
Asok Cordial.
Asok Eletris.
Aswan,

B.C. Min Elixir {except the product of this name manufactured by M/s.

Phoenix Drugs House (P.) Ltd.. Calcutta).

SCHEDULE
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Caricapetol.

Cinocainis.

Elixir Amygdalae Co.

" Cardamomi Co.

" Valerian Bromi.

" Valerine Compound.
Enzymol.
Essence Amygdalae Co.

" Amygdalae.

“Anethi

" Anisi.

" Aromatica.

“ Auranti,

“ Capsici.

" Cardamomi

" Cardamomi Co.

" Caryophylli.

* Crinalis.

" Limonis

" Menthae Fip.

" Mini.

" Myristicae.

" Roemidrind.

" Shatwari.

" Zingiberis.
Extractum Absinthii Lig:

" Aurantii Amar Lig.
Ext. Kamala Liq.
Extractum Zingiberis.

" Shatwari Liq.
Extract Rosae Liq.
Glycerium Aurantii.
Glycolactophos,
Hapatina.

Infaswm Limonis.

Ralpak.

Ladcovine,

Lecivin.

Liquid Extract of Ashwagandha "Ashwin®.

Liquid Extract Kushta (Saussurea Lappa, Product of M/s. Zandu Pharmaceutical
Works, Bombayl).

Liquor Aurantii Pro. Syrup
" Croci.

= i st =2
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i\ * Limonis Pro. Syrup
;‘ " Liily Tonic.

5 " Lotio Ros.

E Maltona.

'} Meciovine.

;:‘:'




66 MEDICINAL ANDTOILET PREPARATIONS
(EXCISEDUTIES) ACT, 1955

Mestolil,
Metovil.
Mustee Tonie
NMervobrin
Neurolecithin,
Rakto-Phospho-Mait.
Sarsa Hemtinic.
Sherlione.
Sinatont.
Soma Tonic.
Spiritus Absinthil.
" Apnethil.
* Aromalicus.
" Auranlii,
* Caramomi Compsitus
Y Cardamon.
" Carui.
* Cortandri.
" Cumini.
" Limorns.
" Menthae Virid.
Y Panentae.
¢ Pudinac.
" Rosae.
Sueeus Cucumis.
Cucus Mori.
Super Neoevel.
Surupus Cinnamomi.
Tinctura Avena.
" Card Co-Extra.
" Carclamomi.
" Carui.
* Caryophyllt.
" Coriandrd.
“ Oumini Alba.
© Cumini Nigra.
“ Gentianae.
* Culancha,
" Kamala.
* Levandulae.
« Limonis Cortex.
Manthae Peperiatac.
" Orris Rool.
“ persionis Co.
" gantali Citrini.
* Santali Rubri.
" Sumbul.
" Tinespora.
“ Vanilla.

Sanl
Eau-de-Tc
Eau-dle-Tc
Perfuime C
Perf |'eG
Eau e-L_,a
"h'-' Viv
AlmaiDe Di
Korrigsimo
Ma'nizelle

Perfume Bl
Perfizme M:
Per .Il e Fo
m: Shave
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" Vindla.
Vinolecithin.
Vino-Pepsol.
Vinosan.
Vinovita,

Vinter Forte,
Vintex.

Vinum Absinthii.
Vitafan.
Vitaphol,

Zola Cordiation.

Toilet Preparations
Eau-de-Cologne (Except Tata's and Caleutta Chemical Co.’s Eau-de- Cologne

Eau-de-Portugal).

Lavender Water (Except Calcutta Chemical Co.'s Lavender Water).

Essence of Lavendulae,

Essence Rosae Duleis,

Santal Flay.
Eau-de-Tolette Calypso . . . . . . .
Eau-de-Tollette Gulchheri . . . . . .
Perfume Calypso . . . . ., . .
Perfume Guichhert . ., . |
Eau-de-Lavande . . . ., ,
Lakme Eau-de Cologne . , . . . .
Laknie Toilet Water . . ., . . |
Joie De Viver Perfume . . ., . . . . .
Alma De Dios Perfume . , , ., . .
Korrisstmo Perfume
Lavie En Rose Perfume , ., . | |
Mapeell . < it L L
Perfume Blue Orchid . , ., . |
Perfume Manoranjatham . . . . .
Perfume Fortune . , . . ., . . .
After-Shave Lotion . . . . . . . .

Products of M/s. Tata Oil Mills Com-
pany Ltd., Bombay.

Products of M/s. Tata Oil Mills Com-
pany Ltd.. Bombay.

Products of M/s. Kay J'ere Perfumes,
Bombay

Products of M/s. Variety Industriai
Agencies, Bombay.

Product of M/s. Kemp & Co. Lid..
Bombay.

Ayurvedic Preparations

Drakaharishta.

Drakshasva.

Pippalyasavam.

Mahadraksharista . . . . . .

Pippalays Dyasab . . .

BOSSON@Ie s o sl o ool et

Himalaya Sanjiyini Sudha . . . . . .

Himalaya Stri-Sanfivini . . , . . . .
Himalaya Shisu-Sanjivini . , . . . |

Manufactured by M/s. Dacca Ayur-
vedie Pharmacy Lid., Calcutta
Manufactured by M/s. C.K. Sen & Co.
(P.) Ltd.. Calcutfa,
Manufactured by M/s. Rajvaidya
Gune's  Shahu  Aryoushadhi
Karkhana Ltd., Kolhapur.
Manufactured by M/s. Himalaya
Ayurved Bhawan, Patna.

—Do—
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HimalayaSalsa . . . . . . ..« .. —Do—

Kumari Asav No, | Manufactured by M/s. Dr. Puroait's
Pharmacy, Kolhapur (Maharashtra).

Balant Kadha No. 3 ........ —Do—

Drakshasav ... Manufactured by M/s. Universal
Ayurvedic Pharmacy, Shantinagar,
Nagpur.

MrutsanjivaniSura . . . . . . . . . —Do—

Dashmulasav . . . .. . . .. ... —Do—

KRAJUIBAY . o « 0 v w5 om o o v —Do—

Mrit SanfivariSura . . . . .. .. Manufactured by M/s. Shree
Baidyanath Ayurved Bhavan Pvt.
Ltd., Nagpur.

MritsapdivaniSura . . . . . . . . Manufactured by M/s. Samrat Ayur-
vedic Pharmacy Regd., Amritsar.

Madhuras . .« v s <5 v o ¢ ¥ 3 Manufactured by M/s. Bharat
Manufacturing Co. Hazaribagh
(Bihar).

2707011 ¢~ 1 (R S 1 —Do—

Shalkktitas . - « ¢ o o oo o oyl s —Do—

KUMAreX-8 . .o o v sio 0 00 0 Manufactured by M/s. Dhootpapesh-
war Industries Ltd., Panvel
(Maharashtra),

AShOONE . . o v W a v Wk e 53 < —Do—

Drakshasava (Special) . . . . . . . . —Do—

Abhayarishtra . . . . . ... .. . Manufactured by M/s. Shir Ram
Aushadhi Bhandar Chiplun, Rat-
nagiri (Maharashtra).

Ammitarishta . . < . . ¢« 6 o4 e —Do—

Kutjarishta . . . . . ¢ . ¢ v o v o —Dp—

Agunarsita . ¢ .ow s s a e v @ —Do—

Lolsasava . . ¢ o« « o e % 5 et & e —Do—

BrndasBvE .. o o oo 0 e m e = T —Do—

TEOBIOD: « 0 viv o v oo o e o gk Manufactured by M/s Verma Phar-
macy Private Ltd., Poona.

Extonle: & o o ¢ 3 a6 w0 Glad il —Do—

Pancharishta . . . ¢ &« o b o Wans Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.

PRI %o o ow s e b o sl Manufactured by M/s. Dr. R. Shri
Kantiah, Bangalore.

TABLE A |
(Restricted Preparations) :
MEDICINAL PREPARATIONS

Cariplex Manufactured by M/s. Oriental Trad-
ing Co., Calcutta.

BRI = 0. w % e poolos Dol b 1o HURLLEES

Elixtr TakaCombex . &« « &« v s v Product of M/s. Indu Pharmaceutical

MBEEUE. %, & o oo 0 mompe i oo Rses Works, Bangalore.

ZalaCordlatdoni .+ . v < v v 0mw

Inducarals: . - o 5 <@ =« 6 el 4 & Product of M/s. Metro Golden

Metovit 5. . 6 5 5w 9zl eox 0o 00 Laboratories (India), Bombay.

BB o e TeRTEeTS TR
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(Restricted Preparations)
Pharmacopoeial Preparations

MEDICINAL PREPARATIONS
Tinet. QuillB.P.C . . ., ... ... ‘ *
Tinet. HemidesmilP . ., , . . . . v . .

Tinet. Chinensis L.P.
Tincture of Anthemidis . ., . . . . |

Capvintone . . ..., . . . . . .

AquapunaeCone . . . . . ., . . .

Elixir Tysobiny ., . . . .. ... ...

Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.
Manufactured by M/s. Fr. Superior
Monte Mariano Church, Farangipet
(South Karnal).

Manufactured by M/s, Tack Phar-
macopoeia Works, Jodhpur.
Manufactured by M/s. Shettys Phar-

maceutical and Biologicals Ltd.,
Hyderabad.

(Non-Pharmacopoeial)
MEDICINAL PREPARATION

Elixir Peptenzyme . . ., ., .. . . .

Tincture Saussurta . . ., . . . . .

Extract Tulst Liquid . . . ., . . . .

Ext. Cimicifuga , . . ... ... ..

Glycero Compound with Lecithin

TroMEsell | . - .Sl o e

Manufactured by M/s. Pharma
Trust, Bombay.

Manufactured by M/s. India Chemi-
cal and Pharmaceutical Works,
Hyderabad.

Manufactured by M/s. Alca Chemi-
cals [ndustries Pvt, Ltd, Gondal.
Manufactured by M/s. Indian Chemi-
cal and Pharmaceutical Works.
Hyderabad.

Manufactured by M/s, Spencer & Co.,
Lid., Madras.

Manufactured by M/s. Bombay Phar-
maceutical Works Pvt. Ltd., Bombay.
Manufactured by M/s. Pfizer Pvt.
Lid., Bomnbay.

Manufactured by M/s. Avon
Malariana Pharma, Mangalore,
Manufactured by M/s. Bombay Phar-
maceutical Works Pvt. Ltd., Bombay.
Manufactured by M/s. National
Chemical and Pharmaceutical
Works, Chaziabad.

Manufactured by M/s. Ashoka
Laboratories, Rampura Phul (Pun-
jab).

Manufactured by M/s. Pharmed Pvt.
Lid., Bombay.

Manufactured by M/s. National
Pharmaceutical and Medical Service,
Quilon,

Manulactured by M/s. Aurora
Laboratories, Lucknow.
Manufactured by -M/s. Shree
Baidyanath Ayurved Bhavan (Pvi)
Ltd., Nagpur
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wilson Compound Essence of
Peppermint
Natripac

Arke-e-Pudina . .« -0 ve e s e e

AIREOn o« & ¢ e w s e m o e B

Gentian Simple (Tinct. Gentian B.PRC.
1923)

................

Meriphosmin

............

Manufactured by M/s, Wilson
Medicine Co., Bombay.

Manufactured by M/s. Fharmed

Private Ltd., Chembur, Bombay.

Manufactured by M/s. Dermik
Manufacturing Works, Broach
(Gujarat).

Manufactured by M/s.
Laboratories, Hyderabad.
Manufactured by M/s. Sewa Phar-
macy Ltd., Nasik-Poona Road, Nasik-
|

Manufactured by M/s. Mercury Phar-
maceutial Industries Lid., Baroda.

Akin

BayersTomic . . . ¢ vovocovee Manufactured by M/s. Baycr (India)
Ltd.. Kolshet Road, Thana, Bombay
TABLE B
(Unrestricted Preparitions)
MEDICINAL PREPARATIONS
BG.PROS . . + - = w s s s mimw e Manufactured by M/s. Martin and
Harris (Private) Ltd., Calcutta.
M and H. Vasakanol . . . . -« . —Do—
M and H-B ComplexSyrup . . - -« « —Do—
M and H-B Complex Forte Syrup. —Do—

Ferlbeta . o v 5 o w5 0w o 0 0 o ¥

Vibela Elxir
VimideX . o« o ¢ oo 0 pow s 4 b s s

............

Campho Codi Vasaka

--------

Liquid Extract of Uriginea . . . . - -
Standatone

.............

Kof-Tone
Phosphokem

..............

............

Vallergan Syrup

...........

Vallergan Forte
Nuropep

Aciminos (with vitamin B-12)
Vitmol Compound
B.G. Phos-12
Prothricin

Elixir Mephentine . . . . . -« -+« ¢

............

.............

Manufactured by M/s. Oriental Trad-
ing Co., Calcutta.

—Do—
Manufactured by M/s. Pharma
Search Laboratories. Bombay.
Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.

—Do— -
Manufactured by M/s. Standard
Pharmacy, Bombay.

—Do—
Marnufactured by M/s. Kemp & Co.
Ltd., Bombay
Manufactured by M/s. May and
Baker Ltd.. Bombay.

—Do—
Manufactured by Dr. Bhalchandra
Laboratory. Bombay.
Manufactured by M/s. Merck Sharp |
and Dhome of India Private Ltd..
Bombay. |
—Do— !
—Do— 1
—Do—
—Do—
Manufactured by M/s. Geoffrey Man-
ners Co. Private Ltd., Bombay.

’ B b L o ';pl'_\lpq"-,-;*;c_-:. 7
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MEDICINAL AND TOILET PREPARATIONS |

(EXCISE DUTIES) RULES, 1956

Toniazol

Heparex

Elbicom

Tulso

Tuisol with Ephedrine
Dilapsin

Darkowin
Hepatina

Bisedyl (ii)

Callo-cal-D Elixir

Cas-Evac

Efcorlin Sterile Solution (Cone.)
Elixir Bivinal

Elixir Ephedrine Compound
Elixir Myliron

Euphomin

Gaffartone (i) (with Creosote and
Guaiacol)

Gajjartone (i) (Plain)

Germol

Liguid Bardase

Liquor Sedans

K-Liquid

Mynberrys Compound with ovolocithin

Endrine Isotonic
Rubraton Elixir Pediatric

Sani-Videl Compound
lwith creosote and Guaiacol)
Govil's Gripe Water

Kleshahari

T.C.F. Vitamin B. Complex

(Oral Liquid {including Vitamin B-12)
Bronchosol (Cough Syrup) . . . . .
GripeMIXture . . . . . . v v v
Yamak oo Sk ey » b § S

ey e £o I R e

Manufactured by M/s. Taddington
Chemniical Factory Private Ltd., Bom-
bay.
M/s. Birla Laboratories, Calculta.
~—Do—
—Do—
Do
M/s. Dhootapapeshwar Industries
itd.. Panvel, Kolaha (Bombay).
M/s. The Sanitex Chemical In-
dustries Ltd,, Baroda.

M/s. The Calcutta Chemical Co. Ltd,,
Caleutta.

(Products of M/s. Standard Phar-
maceutical Works, Calcutta).

* (Manufactured by M/s. Assoclated

Drug Co. Private Limited, Bangalore),
(Product of M/ s. Geoffrey Manners &
Co. (Private) Ltd., Bombay ).
{Product of M/s. Sarabhai Chemicals,
Baroda).

(Product of the Sanitex Chemical In-
dustries Ltd., Baroda).

{Product of M/s. Gopaldas Visram &
Co., Bombay).

(Product of M/s. Pharma Search
Laboratories, Bombay).

(Products of M/s. Indian Research
Institute, Private Ltd., Calcutta).

(Product of M/s. Emedia Export Com-
pany. M.B.H., Bombay).

(Preduct of M/s. Geoffrey Manners &
Co., Private Ltd. Bombay).

{Product of M/s. Calcutta Chemical
Co. Ltd., Calecutta).

{(Products of M/s. Parke Davis & Co.
Ltd.. Bomhavl
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[rin Compound with Creosote and
Gualacol

Itin Vita-Compound with Guatacol,
Vitamin B-Complex and Vitamin B-

;1 S SV S TR = Lk okt .

Bromiotale L . o el o easie e

Govil's Amrit Mixture . . . . o+ . .
Gowl's:Asthael . . .., w0 wlii s
Asthma and Cough Mixture . . . . .
Govil's Peppermint Compound

Veor BREHNR .o o 52 @ w cow 3 70 =i
Gripe-Z (Gripe Water) . . . . . (o .

Mistira Bismuth Co. with Oplum

Hemo-DraksoMart |, . . « ¢ =5 a

Waterbury's Compound with
Creosote and Guatacel . . - . . o .
Sani-Cermal . . o o3 @ o Va0,
Pyribenzamine Elixir . . . . .. . &
Caleldrine Syrup

Alliten Compourd . . . . . . .. 4
Alliton Phos Syrup . . . .« . . ..

Becozym Syrup . . . .« v aw v

Listerine Antiseptic

Stanley’ 'ulmostan Compeund with
Cerosote and Guaiacol. . . . . . . .
Stanley’s Gripe Mixture . . . . . . .
Permexin Bixr . -« v n s
Woodward's Gripe Water . . . . . .
IeretoneE U . . o L RTR e sy A S
Amrutanjan Ltd.'s Gripe Mixture
Pasuma Injection . . . . . . . ...
Aminobiks . . . L0 . b e
Cofrd BRI . <o sl ey e

EllirPanovil . . . v v v s s 5 5 = »

PHESEBIMIN . .« ¢ s v s o p 20 0w i s
Phospho Vintone . . . . . . . . ..

Plebex Forte Vitamin B-Complex
BHREE o o o0 o o vas o e il

Rubraplex . . & « v o o o v /se an s

(Products of M/s. Indian Research
Institute (Private) Ltd., Calcuttal.

—Do—

(Products of M/s. Gopaldas Visram &
Co., Bombay-2).

(Products M/s. Birla Laboratories,
Calcutta-30).

(Product of M/s. Empire Chemical
Works, Bombay-7).

(Product of M/s. Alembic Chemical
Works Co. Ltd., Baroda-3).

(Product of M/s. Pharmed Private
Ltd.. Bombay-1).

(Product of M/s. Sanitex Chemical
Industries, Ltd., Baroda).

(Product of M/s. Ciba Pharma Private
Ltd., Bombay).

(Product of M/s. Abbott Laboratories
India, Bombay).

{Products of M/s. Allied Parmaceuti-
cal Laboratories, Baroda).

(Product of M/s. Pharmed Private
Ltd., Bombay).

(Products of M/s. Stanley Phar-
maceuticals, Madras).

(Product of M/s. Shering Asia, Bom-
bay).

(Product of M/s. Orient Pharma
Private Lid., Madras).

[Product of M/s. G.W. Carnrick Co.
{Asia) Ltd., Bombay].

(Product of M/s. Amrutanjan Ltd.,
Madras).

(Product of M/s. Emedia Export Co.
M.B.H., Bombay).

M/s. Ubique Chemical Laboratory
Private Ltd., Calcutta.

M/s. Abbott Laboratories (India)
Private Ltd., Bombay.

M/s. Bombay Pharmaceutical Works
Private Ltd., Bombay.

M/s. Sarabhal Chemical, Baroda.
M/s. Standard Phamaceutical Works
Ltd., Calcutta.

M/s. Geoffrey Manners & Co., Private
Ltd., Bombay.

M/s. Sarabhal Chemicals, Baroda.
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(EXCISE DUTIES) RULES, 1956

Ubiks Elixir Vitamin B-Complex with
Eoleuteld o o oo m el e

Ubike Cough Syrup . . . . .. . ..
OO bk et e Sl ek W B
Waterbury's Vitamin Compound , . .
Cremosuddine: < .o o wwis o v 5 s

TYOBBCE < 6 o 5 e o 8 0,08 5ia ¥ 0 b
Cremomyting F. v st & v v 9
LiguorDiastos . . . . . .« .« o0
BGERGEL & b o W BV o 5 e
BEROL: Sk o3 SRl & 5 s

RAPBIEAN W VA R L s
Betonlhl S5 G ol 5 4 5 e e el
CobELR: ATl sl M e, Wyl b

Deltasta Nasal Spray . . . . . . . .
Vicks Formula-44 Cough Mixture

Vicrain
MieRtIN Ao o w e e e e
Pectamol Cough Linctus . . . ... . .

Bl | ¢ v o el el e 1w

SyropofFigs v « v v es sa

DHoSyn SYrup  « oo v 5 ¢ o 5 5 0o

Dilantin Suspension
GEONBE o hr s bgs G et # 8 s
Collo-Cal-D-Oral . .. .. .+ «.

Collo-Cal-with B-120ral . . . . . .
Mt PHES! < v v 5 e v 5 3 w wwa

M/s. Ubique Chemical Laboratory
{Private) Ltd.. Calcutta.

—Do—

—Do—
M/s. Pharmed Private Ltd., Bombay.
M/s. Merck Sharp and Dohme of
India Private Ltd., Bombay.

—Do—

—Do-—

—Do—

—Do—
Manufactured by M/s. The Bengal
Immunity Co., Ltd., Calcutta.
Manufactured by M/s. Vallabh Vijay
and Sons, Bombay.
Manufactured by M/s. Boots Pure
Drug Co. (India) Private Ltd.. Bom-
bay.

—Do—

—Do—

—Do—

Manufactured by M/s. G.W. Carnrick
Co. (Asia) Ltd. Bombay.
Manufactured by M/s. British Drug
House (India) Private Ltd., Bombay.
Manufactured by Prof. Gajjar's

Standard Chemical Works Limited,

Bombay.
Manufactured by M/s. Geoffrey Man-
niers & Co. Ltd., Bombay.
Manufactured by M/s. Rallis India
Lid., (T.C.F. Division}, Bombay.
Manufactured by M/s. Kemp and
Company Lid., Bombay.
Manufactured by M/s. British Drug
;lguae (india) Private Limited, Bom-
.

Manufactured by M/s. Parke Davis
(India) Private Ltd., Bombay.
—Do—
Manufactured by M/s. Boots Pure
Drug Co. (India) Private Limited,
Bombay.
Manufactured by M/s. The Crookes
Laboratories Limited, Bombay.
—Do—-
Manufactured by M/s. The Cochin
Chemical Laboratories Private Litd.,
Kerala.
Manufactured by M/s. Devens Phar-
maceuticals, Bombay.
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Devegen BRXIX . . . . o 20 o0 0 <
Lacfeena ~ i o v o w5 s o moew m

Glyceravine . . @ . o o ¢ wiv e
Garnigen Drops . « . v <« o a o v s
Blood-in-Draksha

Plastules Eixlr o o 04w vis v wa
Liguid Extract Euphotine . . . . . .
Liguid Extract Chiratae . . . . . . .

Liquid Extract of Borbordis . . . . .
Lignid Extract of Aletris . . . . . . .
Antesol BIBEE: - ¢ o s 5 o v 2 v 5 o e

Savion Hospital Coneentrate

Savion Liguid Antiseptic . . . . . .
Savlon Veterinary Concentrate
Lorexene Head Lotlon . . . . . . . .

letmosol Selutfon . - 0 0 0 4w
Catevion Concentrate . . . . . . .+ -
Catevlon Tincture . . . . . . .« .+ -
Shetty's Gripe Mixture . . . . . . .

Babybongly « ¢ oo sme 2 5w e
Vimso Gripe Water . . . ... . .

Vitkof Cough Syrup: . . .« « o« o
TOosSeX SYruUp - . « - « o= 0 & o 24

Oral Pernavit Fortified . . . . . . . .

Haemoplex « .+ . v v v o v v s e

Printoplex . . . % 0 s e v
Printopltos . . -« v s o
Vasacodin Cough Syrup . . . . . . .
Peinfozol . o v s @ wwie e s sy

Jwar Haran

......

Anand Gripe Water . . . .« .. -
Totetl . . . v 0 om b s FF s

—Do—

Manufactured by M/s. Bombay Phar-

maceutical Works Private Lid., Bom-
bay.

Manufactured by M/s. Enoch Phar-
ma, Quilon.

Manufactured by M/s. Hoechst Phar-
maceuticals Ltd., Bombay.
Manufactured by M/s. Bopha
Laboratories, Kottayam.
Manufactured hy M/s. Geoftrey Man-
ners & Co. Lid., Bombay.
Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.
Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.

—Do—

—Do—
Manufactured by M/s. Sarabhal
Chemicals. Baroda.

Manufactured by M/s. Imperial
Chemical Industries (India) Private
Lid. Calcutta.

—Do—

—Do—
Manufactured by M/s. Imperial
Chemicals Industries (India) Private
Ltd., Calcutta.

—Do—

—Do—

—Do—

Manufactured by M/s. Shetty's Phar-
maceutical and Biologicals Ltd.,
Hyderabad.

—Do—

Manufactured by M/s. Vimso Chemi-
cals Pvt. Ltd., Navsari.
Manufactured by M/s. Vilo
Laboratories, Bombay.
Manufactured by M/s. Sarabhai
Chemicals, Baroda.

Manufactured by M/s. Neo-Pharma
Put. Ltd.. Bombay.

Manufactured by M/s. Pratap In-
dustries, Chitur, Kerala.

—Dg—

—Do—

—Do—

—Do—
Manufactured by M/s. Anandkar
Karayalaya Pvt. Ltd., Etawah.

—Do—
Manufactured by M/s. Rallis India
Ltd.. Bombay.
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Batabinte™. oL LIRS L L g s Manufactured by M/s. Ayurvedash-
ram Pharmacy Lid., Ahmednagar.

Gripe Mixture ™. .7 o0 00 . w e Manufactured by M/s. Jayant
Chemical Works Pvt. Ltd., Bhav-
nagar.

Lullamin Drep. . oo o ooaoa. Manufactured by M/s. Pharma
Trust. Bombay.

BROSSB-PIOX ool Wi ey o o s Manufactured by M/s. Worli Chemi-

Mixture Cardamomi Rubrum

Pelican Cough Syrup with Anti-his-
g Dyt TR DA e It

Perdactin Synup . 4 = o & w5 wod
Liquid Extract of Thyme , . . . . . .
Tristina Expectorant . . . . . . ..
Sapat Tooth Ache Drops . . . . . . .
Bhicka's Sanjivan Mixture . . . . . .
Tossex Expectorant Cough Syrup .

Alied GripeMixture . .. .. . oo

Deschiens' Syrup of Haemoglobin
with Vitamin B-12°. & .. . . . . ..

Vileco Enzyme Forte . . . . ... ..

MicorenDrops . . . o v v v 00 o

Liquid Extract of Salix Alba . . . . .

TPCA's 999 Cough Mixture . . . . .

cal Works Pvt, Ltd., Bombay.
Manufactured by M/s. Alco Chemical
Industries Pvt. Ltd.., Gondal
(Saurashtra).

Manufactured by M/s. Pelican Phar-
maceuiries and Chemical Industries,
Bombay.

Manufactured by M/s. Chemical In-
dustries Pvt. Ltd., Gondal
(Saurashtra).

Manufactured by M/s. Alembic
Chemical Works Co. Ltd., Baroda.
Manufactured by M/s. Wilson
Medicine Co.. Bombay.
Manufactured by M/s. Gopaldas Vis-
ram & Co., Bombay,

Manufactured by M/s. Vilco
Laboratories, Bombay.
Manufactured by M/s. Merck Sharp
Dohme of India Lid.. Bombay.
Manufactured by M/s. Zandu Phar-
maceuitcal Works Ltd., Bombay.
Manufactured by M/s Mac
Laboratories Pvt. Ltd., Bombay.
Manufactured by M/s. Sapat & Co.,
‘Bombay:.

Manufactured by M/s. Aurun Phar-
maceutical Pvt. Ltd., Bombay.
Manufactured by M/s. Sarabhai
Chemicals, Baroda.

Manufactured by M/s. The Allied
Pharmaceutical Laboratories,
Baroda.

Manufactured by M/s. Franco Indian
Manufacturers Pvt . Ltd., Bombay.
Manufactured by M/s. Vilco
Laboratories, Bombay.
Manufactured by M/s. Raptakos
‘Brett and Co. Pvt. Ltd., Bombay,
Manufactured by M/s. Suhrid Geigy
Ltd., Baroda. i
Manufactured by M/s. Zandu Phar-
maceutical Works Ltd., Bombay.

Manufactured by M/s. Indian Phar-
maceutical Combine Association
Ltd., Bombay.
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Balammt - - « 5 v vov 0oy e
Ashiokavit . . « o v o o e v e e T
Kafes Cough Syrup . . . -« « = - -

Gripe Mixture "Gripik” . . . .« . -
Ext. GlycerthizaCo. .+« v 0+ = - -

GUTDEX. & 0 o voo md vy A MLE @ e

TOEhL . 5 5 5 8 i e o RE R fE
Gripe Water . . & o o s an o2 = v

ChemphaSyp. . . « .« - r v s =+
Gumura e

B-Neurophos

Risol with Caretapentane . . . . . .
Syr. Cale Hypophosph

Tixylix

Euphomin

Ashoka Cordial Compound

Sirolin New Formmula . . . - « . .
Mixture Cardamom Flava . . . . . .
Vimstin with Ephdrine . . . . .« -

VDRI 1L~ -« TR e g s
Zeet Expeclorant . . . . o« 00

Compound Tincture of Chloroform
Kof-tome "H" . . . . . .« N o

Spasmosol . . ..o e e

DOtEON . « « o = o n nna s s

Richelet's Blood Purifier . . . . . .

Sasnvl. . « vovo0oe e ann e

Manufactured by M/s. Bombay Drug
House Pvt. Lid., Bombay.
Manufactured by M/s. Arpike Pvt
Ltd., Lucknow.

—Do—

—Do—

Manufactured by M/s. Aleo (Chemical
Industries Pvt. Lid., Gondal.
Manufactured by M/s. Cochin
Chemical Laboratories (Pvt.) Lid.,
Chalakudi.

Manufactured by M/s. Abbott
Laboratories Pvt. Ltd., Bombay.

—Do—

Manufactured by M/s. Chempha
Laboratories. Kotal.

— Dis—

Manufactured by M/s. Aphali Phar-
maceuticals Ltd., Ahmednagar.
Manufactured by M/s. Standard
Pharmaceuticals Ltd., Serampore
(West Bengal).

—Do—
Manufactured by M/s. Bombay Drug
House Pvi. Ltd., Bombay.
Manufactured by M/s. May and
Baker Ltd., Bombay.

Manufactured by M/s. Associated
Drug Co. Pvt. Ltd., Bangalore.
Manufaciured by M/s. Rup Chemi-
cals Pvt. Ltd.. Lucknow.
Manufactured by M/s. Roche
Product Ltd.. Bombay.
Manufactured by M/s. Morris Chemi-
cals Works, Rajkot.

Manufactured by M/s. Vimso Chemi-
cals Pvt. Ltd.. Navsari,

—o—
Manufactured by M/s. Alembic
‘Chemical Works Co. Ltd.. Baroda,
Manufactured by M/s. Franco-Indian
Manufacturers Pvt. Lid., Bombay.
Manufactured by M/s. Vimso Chemi-
cals Pvt Ltd., Navasari.
Manufactured by M/s. Standard

Pharmacy. Bombay.

Manufactured by M/s. The Cochin
Chemical Laboratories Pvt. Ltd.,
Chalakudi (Kerala).

Manufactured by M/s. Bayer (India)
Ltd., Bombay.

Manufactured by M/s. Franco India
Manufactures Pvt. Ltd.. Bombay.
Manufacturer by M/s. Dr. Bhal-
chandra lLaboratory, Bombay.
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Mesalomppl,. o< vz win oy, Manufactured by M/s. Chempha
Laboratories, Kalol.

Syrpoglye . . . . ... ... ..., —Do—

Kenalog-S Nasal 5] qo] s R S Manufactured by M/s. Sarabhai
Chemicals, Wadi, Baroda.

Nebalin Ol . .. v .5 ooty .

...........

Special Cough Mixture . . . . . . . .

Sarkari's anti-Asthmatic Mixture

Sarkari's Tooth-ache Drops . . . . .
Sarkari's Kafaar
Sarkari's Saraperifla . . . . . . . .
Sarkari's Ague-mixture . . . . . . .
Sarkari’s Antussin Cough Mixture for
Babies: v iivonn o omint o s

..............

Extractum Kalmegh Liquidium LP . .

BetaiBompless 1k ity salaresc i

PHoBpROBIER | o o st d mopsi &
SUURROEE w0 wel Gl Winimmls
Syrup Orange B.P.
Bharat's Body Jivan. . . ..., .. .

Bharat's Gripe Water . , . . . . ..

Pharma Compound . . . . . . . . .

PlastulesElsdr. . . ., , .. .. ..

Plebex Elixir B. Complex . . . . . .
o TS r S W N o Sy

Manufactured by M/s. Orient Phar-
ma (Pvt.) Ltd., Madras.
Manufactured by M/s. Vitacher
Pharmaceuticals, Bombay.
Manufactured by M/s. Bengal
Chemicals and Pharmaceuticals Lid.,
Calcutta.
Manufactured by M/s. British Drug
House (India) Pvt. Ltd., Bombay,
Manufactured by M/s. Raptakes,
Brett Co. Pvt. Ltd., Bombay.
Manufactured by M/s. German
Remedies Pvt. Ltd., Bombay.
Manufactured by M/s. Bytco Chemi-
cal Industries, Nasik Road.
Manufactured by M/s. Chempha
Laboratories, Kalol. :
Manufactured by M/s. M.C. Sarkari
and Sons, Bulsar,

—Do—

—Do—

—Do—

—Do—

—Po—

Manufactured by M/s. Boots Pure
Drug Co. (India) Pvt. Ltd., Bombay.
Manufactured by M/s. Alembic
Works Co. Ltd., Baroda.
Manufactured by M/s. Assam
Chemicals and Pharmaceuticals Ltd.,
Gauhati,

e 3O—

—Do—

—Do—
Manufactured by M/s. Bharat
Chemical Works, Surat.

—Do—
Manufactured by M/s. Pharm Chem.
Mfg. Corporation, Bombay.
Manufactured by M/s. Great India
Industrial and Pharmaceutical
Laboratories, Bombay.
Manufactured by M/s. Geoffrey Man-
ners and Co. Ltd., Bombay.

=Pips
Manufactured by M/s. J.S. Morison

Son and Jones (India) Pvt. Ltd., Bom-
bav,
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Novatox 3% . « . « o v s o v v 0 2 s
Kylotox Hydrocloride 2% . . . . . .
FerryTomde. .« o o0 o v o0 e s

AGIEOd! o v 4 v w8 s ow w s e e a
Syrup Vasaka Plain . . . . . .. .«
Hypro-Lime Phos . . . . .+« ¢« -«

Caripe Gripe Water . . . . . . « - .

GUIPAC . . v & o v a s e d e
Vaseodin . . o v v 0 0 e e e s e

Ashoka Cordial Compound .. . . . .
Ramban Pain Killer . . . . . . . ..

Crimault's Linctus . . . « . il vl 2
Syrup Bronchohist . . . . . . o0
Girish Ring Worm Lotion . . . .

Girish Jiven Arka . . ., « o + « =« s
Omilcal#F.: <« ¢ s v 58 w0 523

Diapec Sugpension.. . . . . ..
Altris Elixir .
CalOTIE - o o = sol s » 4 e v W R B

Pektoline C. Belladona . . . . . .
Chemitonie. . . . « « 4+ =« v ow ;

DiaporexForte . . . « v « o o v 0 o0

Carminex Forte . . . . . o« o
Diaphorex . . . ¢ o - s 2o e
CarmineéX . . « = s = 5 s b v e o« o
Estphos . . . .« v v 0 o v i ae o
ROMAVITI . v o v = ¢ o ¢ 5 8 & 4w o

==
Manufactured by M/s. Assam
Chemical and Pharmaceutical Ltd..
Gauhati.

—Do—

—Do—
Manulactured by M/s. Aurera
Laboratories, Lucknow.
Manufactured by M/s. Aroma Phar-
maceutical Co., Ameerpet,
Hyderabad.

—Do—

Manufactured by M/s. Surya Cheml-
cals, Lucknow.

—Do-—
Manufactured by M/s. Ramban
Patent Depot, Bombay.
Manufactured by M/s. Laboratories
Crimault Pvt. Ltd., Bombay.
Manufactured by M/s. Scientific
Pharmacy. Bombay.

Manufactured by M/s. Girish Phar-
maceutical Works, Surat.
—Do—
Manufactured by M/s. Franco Indian
Manufactures Pvt. Ltd., Bombay.
Manufactured by M/s. Wad
Laboratories, Kolhapur.
Manufactured by M/s. Pharmaceuti-
cal and Chemicals (Travancore).
Trivandrum.
Manufactured by M/s. Bombay Drug
House Pvt. Ltd., Bombay. :
Manufactured by M/s. Pfizer Ltd.,
Bombay.
Manufactured by M/s. Alembic
Chemical Works Co. Lid., Baroda.
Manufactured by M/s. Libra Drugs
(India), Poona.
—Do—
Manufactured by M/s. Mysore Phar-
maceuticals (1945) Bangalore for
M/s. Bharat Pharmaceuticals Co.,
Bangalore.
Manufactured by M/s. Eisen Phar-
maceutical Co. (P.) Ltd., Poona,

—Do—

—Do—

—Do—

—Do—
Manufactured by M/s. Aroma Phar-
maceutical Co.. Hyderabad.

e

— e ——— "
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DIAPRArHE . < o c « 4w o5 e s Manufactured by M/s. Pharmland

Antex of Cough Syrup
Carmix . . ..
Fostron ! 506 amauisaadinds <ow s

Pemmittone « & - iia G T e 0
Hakim's Gripe Water . . . . . . . . .

Imperial's Gripe Water . . . . . . . .
Karniative Mbxture. . . . . . . . . .

Lodhra.. < ..

AR 0 o Sl G SR el A e
Sariba
Garabharakshiak . . . . . . . . <. &

Sariphaladi Panakam . . . . . . ..

Pain Killer .

DR 5 o & e qe w0 e senown wois moe
PO REIRE B o L e

Syrup of Calcium Hypophosphite . .
Anti Pyrasol
Wormlpar: . « + « ¢ v o0 2t
Vinfertone

GIvoyIThe s o0 b 5 e e & o v v s

Glycodin Terp Vasaka
CRSHEOFIONAY 5.0 b i trsdhdy v vl 8 %

Gorvasymplon. « 4 = + 64 <« 0w
TC.F. CoughSymup. . .« « v v - -
Diaphorate (Diaphoretic Mixture). . .
Trikas {Cough Mixture) . . . . . . .
Carminet {Carminative Mixture)
Kurbel (Diarrhoea and Dysentery

Mixture)
Staphist Expectorant, . . . . . . . .

Products, Bombay.

—Do—

—Do—

Manufactured by M/s. Mysore Phar-
maceuticals (1985), Bangalore.

—Do—

Manulactured by M/s. G.N. Hakim
and Sons, Baroda.

Manufactured by M/s. Imperial Phar-
maceutical Products, Bombay.
Manufactured by M/s. Worii Chemi-
cals Works, Bombay.
Manufactured by M/s.
Kuteeram (P.) Lid., Madras.

—Do—
Manufactured by M/s. Kesari
Kuteeram (P.) Ltd.. Madras
Manufactured by M/s.
Kuteeram (P.) Utd., Madras.
Manufactured by M/s. Great India
Industrial and Pharmaceutical
Laboratories, Bombay.

—Do—
Manufactured by M/s. Chempha
Laboratories, Kalol (Gujarat).

—Da—

it 7

—Do—

—Do—

Manufactured by M/s. Mysore Phar-
maceuticals (1935), Bangalore.
Manufactured by M/s. Chempha
Laboratories Kalol (N.G.).

b
Manufactured by M/s. Alembic
Chemical Works Co. Ltd., Baroda.
Manufactured by M/s. Chempha
Laboratories, Kalol {N.G.)
Manufactured by M/s. Crooks Inter-
farn Ltd., Bombay-18.

Manufactured by M/s. Rallis India
Lid., Bombay.
Manufactured by M/s. Tridal Chemi-
cals, Amravati.
—Do—
—Do—

Kesari

Kesari

Manufactured by M/s. Stan-Rel
Private Ltd., Baroda,
Manufactured by M/s. Wilson
Medicine Ce., Bombay.
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Wilson Aletris Cordial . . . . . . . . —Do—

ANEUHGA roc o < v v o s el s v R Manufactured by M/s. Zandu Phar-

Jules Caugh Syrup’. v s w0
Universal's Diaphotric . . . . . . . .
Universal's Carminative Mixture . .
Universal's Mist Asthama . . . . . .
Universal's Mist Alkali . . . . . ..
Universal's Cholera Mixture Sy
Universal's Gripe Water . . . . . . .
Universal's Gripe Mixture . . . . . .

Universal's Mist Cough Sedative . . .
U ASHBORE < = ¢ w w &6 2w ol b

Canmnitona Gripe Water . . . . . . .
Essentfal Oll Mixture . . . . . . . .
Syrup Vasaka-cum-Tolu . . . . . .
XylotoR®B%.cv v o 7t s s ¥ s

Nylotox Hydrochloride Plain 2%
Xylotox Hydrochloride Plain 1% . .
Jules Cordtal for Women . . . . . . .

SYrup Cofest « o . kv v o walhen

ZOMOUNRIE 2 55 3, b o R R .
Secrodyl Injection . . . . . . . ...

Raktadoshantak . . . . . .. .+ ..
Manners Gripe Mixture . . . .~ . .

Kof<Teme A-H. . .. .. ... ...

StomEehER: .. ... . 50wl A o IS

ConghiRemedy . . . ¢ %o o ol
Dongre's Gripe Water., . . . . . . .

Vadnere Grip8 . . o« <« v v 5 o o0 s
Squibb's Ague Specific. . . . . . ..
Fairgenol (Hospital Strength). . . . .

Carmine Mixture . . . . . .. . & .

maceutical Works, Bombay.
Manufactured by M/s. H. Jules &
Co., Nagpur.
Manufactured by M/s. Universal
Pharmacy. Nagpur.

—Po—

—Do—

—Do—
Manufactured by M/s. United Re-
search Institute, Lucknow.

—o—

—Do—
Manufactured by M/s. J.L. Morison,
Son and Jones (india) Fvt. Ltd., Bom-
bay.

2P
Manufactured by M/s. H.Jules & Co.
Pharmaceutical Works, Nagpur.
Manufactured by M/s. Zone Chemi-
cal Co., Bombay.

—Do—
Manufactured by M/s. British Drug
House (India) Pvt Ltd., Bombay.
Manufactured by M/s. Aphalf Phar-
maceuticals Ltd., Ahmednagar.
Manufactured by M/s. Geoffrey Man-
riers and Company Ltd., Bombay.
Manufactured by M/s. Pharma-Tone
Pvt. Ltd.. Bombay.
Manufactured by M/s. Akin
Laboratorries, Hyderabad.
Manufactured by M/s. G.N, Hakim
and Sons, Baroda.

—Do—

—Do—
Manufactured by M/s. K.T. Dongre &
Co., Bombay.
Manufactured by M/s. Vadnere
Laboratories, Jalgaon.
Manufactured by M/s. Popular
Remedies Mfg. Company. Bombay.
Manufactured by M/s. Fairdeal Cor-
poration (Pvt.) Ltd., Bombay.
Manufactured by M/s. Pharmakab
Laboratories, Sholapur.
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Binex Balmrit . . . . -« 0 o

PHOCHAIR . . » v o & & @ Voo ww s
sanividel Compound . . . . . - <«

Libra Cough Syrup .. « « « « « = « ¢

Libra Cough Syrup (with ephedrine)
Carmil = ’s o v e oy RAB SR & = i
Monison's Vasaka Cough Syrup.

Zatmat Ringworm Lotion . . .+« -
Smiths Asokavin . . . . < .« o0

Smiths Asokavin with Hormones. . .

$miths Valerian Bromide Elixir . . .
Smiths Pancet Elixir . . . .« « « -
Smiths Hemolivit Forte Elixdr . . . .
Dr. Purchit’s Shwashari Plain.

Dr. Purchit’s Shwashari Compound

Dr. Purohiit’s Cozil . . . . . -« -
Dr. Purohit's Gripe Water . . . . . -
Special Balamrit . . . . o - .00
Queen Brand Ague Mixture . . . - -
Huxley's Pain Killer . . . . . -« ¢

Pyosan Gumpaint . . . . - oo

IPCA's 999 Cough Syrup. . . . - - -

Whoopepa Cough Syrup - - -« -+
Syncalton Liquid Oxedrine Tartate.

Ringworm Lotlon . . . . « «» - - o

Incretone (Combined Thyroid
Minerals and Botanicals) . . . . + -

—bo—
Manufactured by M/s. Elsen Phar-
maceutical Co., Poona.
Manufactured by M/s. Binox
Laboratories, Jalgaon.

—Do—

Manufactured by M/s. Nogi & Co.,
Pvt. Lid., Bombay.

Manufactured by M/s. Wad
Laboratories Udyan Nagar, Kolhapur.
—Do—
Manufactured by M/s. Sanitex

Chemical Industries, Lid., Baroda.
Manufactured by M/s. Libra Drugs
(India) 92. Mangalwar Peth.Poona-
11.

=

—Do—

Manufactured by M/s. Monji Vish-
ram & Co., Bombay.

—Do—
Manufactured by M/s. Smith,
Stainstreet & Co. Ltd.. 18-Cenvent
Road, Calcutta-14.

Manufactured by M/s. Smith,
Stainstreet & Co. Ltd., 18-Convent
Road. Caleulta-14.

—Do—

—Bo—

— Do—

Manufactured by Dr. Purohit's Phar-
macy 325-E, Kolhapur
(Maharashtral.

— Do—

— %

—Do-—

—Do—

—Do—

Manufactured by M/s. Huxley & Co.
(India), 25 Dalal Street. Bombay- 1.
Manufactured by M/s. indo-Con-
tinental Pharmaceuticals Agency.
508-A. New Ganjavala Building, Ar-
thur Road, Tardeo,Bombay-24.
Manufactured by M/s. Ipca
Laboratories, Pvt.,, Bombay.

—Do—
Manufactured by M/s. German
Remedies Pvt. Ltd., Bombay.
Manufactured by M/s. G.N. Hakim
and Sons, Pratap Nagar, Baroda-4.
Manufactured by M/s. G.W. Carnrick
Co. (Asia) Lid., Bombay.
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Wilson's Ringworm Lotion, . . . . . Manufactured by M/s. Wilson §
Medicine Co., 391, Arthur Road, |
Bombay-11.
Wison'sdJyoti Bindu . . . .. .. & —Do— b i
DetigonLinctus . . . . .« v o o . . Manufactured by M/s. Bayer (india) |
Ltd., Kolshet Road, Thana, Bombay. |
Girish Pain Mixture . . . . .+ . - . Manufactured by M/s. Girish Phar- |
maceutical Works, Surat. :
APPENDIX
LIST OF FORMS
M. &
T.P. DESCRIPTION OF FORMS RULE NO. SHORT PAGE NO.
SERIES TITLE
NO.
Application for licence—
¥ to manufacture goods liable to duty 83 & 91 AlL.-1
of excise, under M. & T.P. (E.D.)
Act, 1955 IN BOND/OUTSIDE
BOND.
2. to manufacture Ayurvedic Pre- 83 AL-2
parations by Ayurvedic Practitioner.
3. for Bonded Warehouse for the 83 A.L-3
storage of dutiable goods liable to
duty under the M.& T. P(E.D.)
Act, 1955,
Licences— ; _
4, to manufacture Medicinal and 83 L.-1
Tollet preparations containing
aleohol, opium, Indian hemp and
other narcotic drugs and narcotics,
under bond for payment of duty.
& to manufacture Medicinal and Toilet 83 L-2
preparations containing alcohol,
opium, Indian hemp and other narcotic
drugs and narcetics outside bond.
6. Ayurvedic or Unani Practitioner to 83 L-3
manufacture Ayurvedic Prepara-
tions containing self-generated
alcohol for dispensing and not for
trade purposes
7. for a Bonded Warehouse 83 L-4
Bonds—
8. to be entered into by the licensee of 21 B-1
a Bonded Manufactory
9. (with surety) to be entered into 71 B-2 (Sur.)
by the licensee of a Bonded
Warehuse
10. (with security) to be entered into 71 B-2 (Sec.)
by the licensee of a Bonded
Manufactory/Warehouse
11. (with surety) for the due despatch 15 B-3 (Sur.)
of dutiable goods removed for

Please see relevant page numbers of this volume.

T I A T R R




B Ly e

e e e s

SCHEDULE

Wy M/s. Wilson
81, Arthur Road,

K—

M/s. Bayer (India)
i Thana, Bombay.
M/s. Girish Phar-
i Surat.

ORT

k1

1{Sur.)

1{Sec.)

$Sur.)

PAGE NO.
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M &

TP DESCRIPTION OF FORMS RULE NO. SHORT PAGE RO,

SERIES TTLE

NO.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

2%
24,
25.
26.

export to a foreign country with-
out payment of duty

(with security) for the due despatch
of dutiable goods removed for
export to a foreign country with-
out payment of duty

(General: with security) for the
due despatch of dutiable goods
removed from time to time for
export to a foreign country with-
out payment of duty

(General: with security) for the
despatch of dutiable goods re-
moved from time to time for ex-
port to a foreign country without
payment of duty

(With surety) for the due arrival
and re-warehousing of dutiable
goods removed from one Bonded
Warehouse to another

[With security) for the due arrival
and re-warehousing of dutiable
goods removed from one Bonded
Warehouse to another

(General: Surety) for the due arrival
and re warehousing of dutiable
goods removed from one Bonded
Warehouse to another

(General: Security) for the due
arrival and re-warehousing of duti-
able goods removed from one
Bonded warehouse to anether
Registers—
of vessels or receptacles in Bonded /
Non-bonded Manufactory/Bonded
Warehouse

of transactions in the spirit store
of Bonded/Non-Bonded Manu-
factory
of Operations in Bonded/Non
bonded Manufactory
of preparations in Bonded /Non-
bonded Manufactory
Warehouse Register of Receipts

Warehouse Register of Issues

Visit Book

Indent—

Indent for alcohol, ete.....
Requisition—

for issue of alechol, ete. from
“nirit store

16

105

‘105

106

106

25

27. 30

49, 50
31, 33, B2

31, 35
72,75
72, 75

90

286, 49, 50
29, 30

B-3 (Sec.)

B-3 (Gen Sur)

B-3 [Gen Sec.)

B-4 (Sur.)

B-4 {Sec)

B-5 (Gen.
Sur. )

B-5 (Gen.
Scc.)

RG.-1

R.G.-2
RG.-3
RG.-4
RG.-5
{Part 1)
R.G.-5
(Part 1)
V.B.-1

LD:-1

R.Q.-1
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M. & o
TP DESCRIPTION OF FORMS RULE NO.  SHORT PAGE NO.
SERIES TTLE
NO

Application for Removal—

28, al dutiable goods from one Bonded 107 AR
Manufactory /Warehouse to an-
other Bonded Warehouss

29,  Clearance on payment of duty 40, 81 AR.-2

30 of dutiable goods for export by 98 AR.-3.
land

3i ol a dutiable goods for export by 08 AR.-4
Sta/Alr/Post
[ranspart/ Permit—

32, for movement of dutiable goods 107, 112 T.P~1
Demand for Duty

33. Notiee of demand for payment of 9 D.D.-1
duty “

34 i Lk
Returns—

35. of Transactions of Business at 41 and 56 RT.-1
Bonded/Non-bonded Manu-
factory

36, of Transactions of Business at 80 RT.-2.

Bonded Warehouse

M.&.T.P. Series No. 1
FORM A.L:-1

Application for licence to manufacture goods liable to duty of excise
under the Medicinal and Toilet Preparations (Excise Duties) Act, 1955

(IN BOND/OUTSIDE BOND)
(See Rules 83 and 91) _
(Delete the letters and words not applicable)
To
The Excise Commissioner............ State.
The collecior ...iooviviimeinain Aneieaae District
it
[/We.ioewene e TOSIAIRERL e (L Trr ORI oo anyeacy o B
1/we may be granted
(51117 [ W S PP E o letersas request that
the accompanyving
during

licenee to manufacture - the year ending the 31st
may be renewed for
March. 20 .
21. 1 /We hereby declare particulars (in the table overleaf) of the manufactory and
the
1/We carvy

premises where on business for the

intended to carry manufacture of such goods.

3. 1/We agree to abide by the terms and conditions of the licence when 1nay

be granted/renewed.
4. 1/We have enclosed a challan for payment of the licence fee of rupees.

©  Subs. by G.S.R. 941, dated the 24th July, 1975.
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5. 1/We have enclosed the site and elevation plans of the manufactory building
(s} and also similar plans for the quarters of the Excise Staff, together with relevant
records. i

6. 1/We hereby declare that no excise licence previously held by me/us has
been revoked or suspended or has failed to be renewed owing to a breach of the Act
and/or rules governing that grant of such leence.

7. 1/We declare that to the best of my/our knowledge and belief the informa-
tion furnished herein is true and complete.

P RO i s askpaip

Signature (3) of the applicant (s,

TABLE

I. Name or names and the address or ad-
dresses of (he person or persons apply-
ing. if the applicant is a firm, the name
and address of every partner of the firm;
and il a company, the registered name
and address thereof, the names of the
Directors, Managers and Managing
Agents, and Il there s a Managing Direc-
tor, the name of such Direclor;

2. The amount of capital proposed to be
invested in the venture.

3. The name of the place, and the site on
which the building or buildings housing
the manufactory is/are situated or to be
construeted:

tri ease of renewsl of lleence, the following

varticulars, with distinguishing letter or

niumber or letter and number of each to

be furnished—

(i} brief description {with boundaries) of
the preinises:

{ii) cleseription of each main division or
sub-division of the manufactory;

(iif) spirtt store;

fiv) labpratory:

{v) finished store,

4. Approximate date from which the ap-
plicant desires to commence the
manufaclory;

5. The number and full description of the
vats, stills and other permanent ap-
paratus and machinery which the ap-
plicant wishes to set up for work or
already set up (giving distinguishing let-
ter or munber or letter and number of
eachl;

116, The maximum quantities in London-
proof litres of alcohol and alcoholic con-
tenl in unfinished and finighed
preparations and on the maximum
quantities by weight of opium. Indian

* 1.Subs. by GS.R. 941, dated the 24th July, 1975,
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9.
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hemp or other narcotic drugs or narcotic
and their contents in unfinished and
finished preparations, which are lkely,
to remain in the manufactory at any one
time.} ;

The amount in cash or Government
Promissory Notes which the applicant is
prepared to furnish for the due perfor-
mance of the conditions on which the
licence may be granted;

() Whether the proposed bonded
manufac-tory will require services of a
whole-time or part-time Excise Officer;
(i) Whether quarters for the excise stafl

will be provided within the manufac-
tory or its vicinity; (not applicable to
non-bonded manufactories);

The kind and number of each under the
![Drugs and Cosmetics Act, 1940] held
by the applicant;

"110. A list of all preparations which the

applicant proposes to manufacture
and/or or those manufactured during
the preceding year, in the manufactory
showing the percentage or proportion of
alcohol in terms of London-proof litres
contained in each such preparation con-
laining alcohol, or oplum, Indian hemp
or other narcotic drug or nareofie, in
terms of weight in preparations contain-
ing thosc substances, quoting the
autherity [Pharmacopoeia) under which
such preparations are/were proposed to
be manufactured: :

Alcohol, Opium, Indian hemp, other narcotic drugs or narcotics

NAME OF PRE- QUANTITY MANUFAC- QUANTITY TO BE _QUMTIY AS PER
PARATION TURED DURING MANUFACTURED COLUMN 2
THE YEAR DURING THE YEAR
1 2 3 4
QUANTITY AS  PERCENTAGE OF ALCOHOL IN LONDON-  FORMULA ACCORDING TO
PER COLUMN 3 PROOYF umr:szmkcmm BY WHICH THE PREPARA-
WEIGHT OF OPIUM, INDIAN TION IS MADE
HEMP, NARCOTIOS OR NARCOTIC DRUGS
5 6 7]

Subs. by G.S.R. 941, dated the 24th July, 1975.

i —— e et 1
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M. & T.P. Series No, 2
FORMA. L2
Application for a licence to manufacture Ayurvedic preparations
by an ayurvedic practitioner

(See Rule 8)
(Delete the letters and words not applicable)

To
Sir,

A | residing at
K. s g T and practising
Bleisisinssnnsmmmrsenssassusssasiionsasiss. R e sy s o preen e A e e request that
[ may be granted a during

Hicence to manufacture ————theyear ending the

the accompanying may be renewed for

31st March, 19 .

2. 1 hereby declare in the schedule overleaf particulars of my professional

guuaﬁﬂmﬂona and also particulars of Preparations intended to be manufactured

rﬁg the year ending the 3] st March 19, and those manufactured in the preceding
year by me,

l‘ul‘e_sgavemmgthe.. -ant nice.
7. 1 declare that to the best of my knowledge and beltef the information
furnished herein is true and complete. '

(Signature of the applicant)

3. Place of manufacture of the preparations.
4. Preparations manufactured /to be manufactured,

SL. | NAME OF PREPA- QUANTITY MANUFAQ- QUANTITY TO BH FORMULA ACCORD-

NO. RATION TURED DURING THE| MANUFACTURED| ING TO WHICH THE
PRECEDING YEAR | DURING THE PREPARATION [s
YEAR MADE
1 2 3 4 5

" Subs.by GSR.941, dated the 24th July, 1975,




88 MEDICINALAND TCILET PREPARATIONS FORMS
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M. & T.P. Seéries No. 3
FORM A.L-3
Application for licence for a bonded warehouse for the storage of excisable
goods liable to duty under the Medicinal and Toilet Preparations
(Excise Duties) Act, 1955
(See Rule 83)
(Delete the letters and words not applicable)

To
The Excise Commissioner of..........ccorveresnyienne State,
Sir,
L/ Weisevsesnaseanss edsrrpespsinbassisees residing at......ooivcieaiemnn 2K e
1/We may be granted a
Ot Fri o SO A bl B G request that licence
the accompanying

as a bonded warehouse during
for the use of my/our premises described overleal

may be renewed for

the year ending the 31st March, 19. _

2. 1/We agree to abide by the terms and conditions of the licence which may
be granted/renewed. :

3. 1/We have enclosed a challan in payment of the licence |
rupees. .

“4. 1/We have verified that the surety/sureties specified in the bond (s)
executed by me/us in form (8}, under rule.....oee i ig /are alive
and is/are solvent. '

5. [/We hereby declare that no excise licence previously held by me/us has

been revoked or suspended or has failed to be renewed owing to a breach of the Act
and/or rules governing the grant of such licence.
6. 1/We declare that to the best of my/our knowledge and belief the informa-

tion furnished herein is true and complete.

Placta vovesisares
Date......... LT
Signature (s) of the applicant (s)
Description of premises
1. Village or town.
2. District. z
Distinguishing letter or  Detailed Purpose
number of letterand  description  of each
_of each number of each

3. Deseription of each man division or
sub-division of the warehouse.

4. Areas and total storage capacity.
..5. Varieties of dutiable goods to be stored.
6. Quantities of each variety of such
goods stored during the previous year.
7. Estimated quantity of each variety of
such goods to be stored during the
period of the licence applied for.

. Ssir:ke out if the application is made for the first time and if the bond has been executed with
urity.
**  Sirike out if the application is made for the first time.
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FORMS MEDICINAL AND TOILET PREPARATIONS 89
DRMS (EXCISE DUTIES) RULES, 1956
M. & T.P. Series No. 4
FORM L-1
‘ Licence to manufacture medicinal and toilet preparations containing alcohol,
ble . opiumy, Indian hemp and other narcotic drugs and narcotics under bond for
payment of duty
(See Rule 83)
. (Delete the letters and words not applicable)
J Shri/Sarvashri.........oiii. OFi it s avi having undertaking 1o comply
with the conditions prescribed in the Medicinal and Toilet Preparations (Excise
Duties) Rules, 1956, and any orders issued thereunder and having paid the
prescribed licence-fee of Rs ............ is/are hereby authorised to manufacture
dutiable goods specified overleaf during the year ending 31st March, 19........ in the
premises situated at........... L 2T Ry S described in his/their a plication
dated......i. subject to the provisions of the Rules.
o 2. The privilege conferred by this licence extends only to the m nufacture of
preparations of standard pharmacopoeias of Allopathic, Ayurvedic, riomoeopathic
ring and Unani Systems of medicine, proprietary types of medicines and all toilet
— preparations. :
3. The quantity of spirit/opium/Indian hemp/narcotic drugs/narcotics in the
licensee's possession shall not ex-
dmay London-proof litres/,.........cceunnnn.. *kilograms/.................. grams at any one tme
and shall not be allowed more than *London-proof ltres/ ...
*kilograms/........... *grams for the year ending 31st March, 19 .

4. This licence may be revoked or suspended or its renewal may be refused,
nd (s) if any declaration made or information given in the application thereof is found to
ralive be false or if any undertaking given in such application is not carried out,

Place:. i
s has Patei. . i,
e Act _ {Licensing Authority)

Renewal of the licence
frma- :

DATE OF RENEWAL YEAR FOR WHICH RENEWED SIGNATURE OF LICENSING
AUTHORITY
nt (s)
|
I
se
{each
i
|
= |
fed with *  To be fixed by the licensing authority in accordance with the actual requirements of the

manufacture.
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MEDICINALAND TOILET PREPARATIONS

(EXCISEDUTIES) ACT, 1955

List of preparations authorized to manufacture

FORMS

STANDARD PREPARATIONS PROPRIETARY PREPARATIONS
Tollet
True |prepara-
for- tion
Allopathic Homoeo-| Ayurvedic| Unani | Nameof | mula
pathic the pre- | of the
paration | pre-
para-
tion
M. & T.P. Series No. 5. e o
FORM L-2

Licence to manufacture medicinal and toilet preparations containing alcohol,
opium, Indian hemp and other narcotic drug and narcotics outside bond
(5ee Rule 83)

(Delete the letters and words not applicable)

Shri/Sarvashrl........c.ce.ns o L having undertaken to comply with
the conditions prescribed in the Medicinal and Toilet Preparations (Excise Duties)
Rules, 1956, and any orders issued thereunder and having paid the prescribed

licence fee of Rs........ is/are hereby authorized to mamuifacture preparations
specified overleaf during the year ending 31st March. 19, in the ses situated
at.....and.....described in his/their application dated....................subject to the

provisions of the rules,

2. The privilege conferred by this licence extends only to manufacture prepara-
tions of standard pharmacopoeias of Allopathic, Ayurvedic, Homoeopathic and
Unani Systems of medicine, proprietary types of medicine and all toilet prepara-
tions.

3. The quantity of spirit/opium/Indian hemp/narcotic drugs/narcoljcs in the
licensee's possession shall not exceed..........ccoiviviciviiinnnsamiee.  London-
proof Hres/ .........ccooeoeew MRllograms fi v o TEIAMS [ i,
at any one time and shall not be allowed more than.....,..... *London-proof litres/
cvresressnes S RUOEIAMS/ Lisiiniian *grams for the year ending 31st March, 19......

4. The licence may be revoked or suspended or its renewal may be refused if
any declaration made or information given in the application therefor is found to
be false or if any undertaking given in such application is not carried out.

Places = st

(Licensing Authority)

*  To be fixed by the licensing Authority in accordance with the actual requirements of the
manufacture.
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Renewal of licence
TH_S— DATE OF RENEWAL, YEAR FOR WHICH RENEWED SIGNATURE OF LICENSING
— AUTHORITY
B
Jara-
1
List of preparations authorised to manufacture
L STANDARD PREPARATIONS PROPRIETARY PREPARATIONS
_ Allopathic Homoeo- | Ayurvedic | Unani | Nameof | True Toilet
ot pathic the pre- | for- prepara-
B paration | mula | tion
il of the
’ pre-
; para-
- tion
o,
: ®
fes)
bed
s
tted
the :
M. & T. P. Series No. 6
- FORM L-3
;‘;‘f Licence for Ayurvedic or Unani practitioner to manufacture Ayurvedic or :
Unani preparations containing self-generated alcohol for dispensing and
e not for trade purposes
- (See Rule 83)
5/ , ORI s R B SN RO e ey
having undertaken to comply with the conditions preseribed in the Medicinal and
dif . Toilet Preparations (Excise Duties) Rules, 1956, and any orders issued thereunder
ito and having paid the prescribed licence-fee of Rs......,................ is hereby authorized
- to manufacture Ayurvedic or Unani preparations containing self- generated alcohol
during the year ending 31st March, 19 , in the PrEmiIsSes 6. viiviniiviiany and
described in his application dated........ . subfect to the provisions of the rules.
2. The privilege conferred by this licence extends only to the manufacture of
ty) - Ayurvedic or Unani preparations containing self-generated alcohol for dispensing

| to his patients and not for trade purposes.

3. This licence may be revoked or suspended or its renewal may be refused,
if any declaration made or information given in the application therefor is found to
be false or if any undertaking given in such application is not carried out.

Place.......corveiie

(Licensing Authority)




92 MEDICINALAND TOILET PREPARATIONS FORM
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Renewal of the licence
DATE OF RENEWAL YEAR FOR WHICH RENEWED SIGNATURE OF LICENSIN(
AUTHORITY

M. & T.P. Series No. 7
FORM L4

Licence for a bonded warehouse

(See Rule 83)
( Delete the letters and words not applicable)

The under-mentioned premises belonging to Shri/Sarvash-
Th: o rarhonssshmonssansevpsmspeasosnass sHOmeans SHUPRIERIR IO AR IS sas s AT RARRE S 0 K0 are hereby licensed.
subject to the provisions of Medicinal and Toilet Preparations (Excise Duties) Rules,
1956, and any orders issued thereunder, as a bonded warchouse for the deposit of
dutiable goods on which duty has been paid.

Situation and description of premises.

2. The licence is granted to Shri/Sarvashri
who has/have paid the prescribed fee of Rs.
it Is not transferable to any person and will remain in force until the 31st March,
19 unless revoked before that date.

3. This licence may be revoked or suspended or its renewal may be refused,
if any declaration made or information given in the application therefor is found to
be false or if any undertaking given in such application is not carried out.

PIaee ..o
DR, . csiempnsvanizes
(Licensing Authority)
Renewal of licence
DATE OF RENEWAL YEAR FOR WHICH RENEWED SIGNATURE OF LICENSING
' AUTHORITY
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FORMS M.EDICINAL_AND TOILET PREPARATIONS 93
(EXCISE DUTIES) RULES, 1956

M. & T.P. Series No. 8
FORM B-1
Bond to be entered into by the licensee of a bonded ma nufactory
(See Rule 21)
(Delete the letters and words not applicable)

1/We am ol
[hereinafter called obligor (s))

- bound to the
are jointly and severatly
President in the sum of rupees to be paid to the President of
India/Governor of State
I
for which payment —bind mysell/ourselves and
we jointly and severally

my four legal representatives.

The above-bounden obligor(s) having applied to the Excise Commissioner of

State al (hereinafter called the

Commissiorier) for and obtained a licence for the manufacture of af
his/their manufactory at the licence being entered in Lhe
State Excise Records as No. dated

Whereas the Commissioner has required the obligor (s) Lo deposit as guarantee
for the amousit of this Bond. the sum of

rupecs

the securities as hereinafler mentioned of 4 total face value of
rupees endorsed in the Commissioner’s favour, namely,
and whereas the obligor (s) has/have furnished such guarantee by depositing with
the Commissioner the cash/securities -as aforementioned. :

The condition of this bond is that if the obligor (s} and his/their legal
representatives shall observe all the provisions of the Medicinal and Toilet Prepara-
tions (Excise Duties) Rules, 1956, and in particular shall either produce for charge
of duty all dutiable goods manufactured at the above manufactory and such other
dutiable goods on which duty has not been paid which are brought into the
manufactory for manufacturing, or shall deposit such goods in a store room or other
place of storage approved by the Commissioner under rule 31 of the Rules or shall
otherwise account to the satisfaction of the Conimissioner, for such goods and shall
not remove from the approved premises or from the store room or other place of
storage, before the proper duty has been paid, any dutiable goods except as provided
for in the rules.

And if the obligor (s] or his/their legal representatives shall pay into the
treasury fo the account of the Commissioner, all dues whether excise duty or other
lawful charges, which shall be demandable from the obligor (s) as shown in the
records of the proper officer within ten days from the date of demand thereof being
made in writing by the said officer.

This ebligation shall be void.

Otherwise and on breach or faflure in the performances of any part of this
conditions, the same shall be in full foree.

And the President of India/Governor of.............. State shall, at his option, be
competent to make good all the loss and damages from the amount of the guarantee
deposit or by enforcing his rights under the above written bond or by both.

[/We declare that this bond is given under the orders of the Central/State
Government for the performance of an act in which the public are interested. _
PIRCR i isiisvrisienia Signature (s) of obligor (s).
DAL, vomicbiwirmimminvivis
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Witnesses (1)

(2)
Address (1)

2)
Occupation (1)

(2)
Accepted by me this day of 20.

srersenresv O EXCISE.
President of India
On behalf of the

Governor of

M. & T.F. Series No. 9 J R _
FORM B-2 (SUR,)
Bond (with Surety) to be entered into by the licensee of a
private bonded warehouse
(See Rule 71)
(Delete the letters and words not applicable)

1/We of
|hereinafter called the obligor (s)] and of (hereinafter called the surety)
are jointly and severally bound to the President of India/Governor of _
State in the sum of rupees to be paid to the
President of India/Governor of : State for
which payment we jointly and severally bind ourselves and our legal repre-
sentatives.

The above-bounden obligor (s) being the licensee of the warehouse

-\ SO licensed by the Exclse Commissioner
State at (hereinafter called the Commissioner) at a private bonded warehouse and
registered in the State Excise Records as No. dated

for the storage of

The condition of this bond is that if the obligor (s} and his/their legal
representatives shall observe all provistons of the Medicinal and Toflet Preparations
(Excize Duties) Rules, 1956, to be observed in respect of a private bonded
warehouse. p

And if all dues, whether duty or other lawful charges which shall be deman-
dable on the goods admitted to this warehouse as shown by the records of the proper
officer of State Excise, be duly paid into the treasury to the account of the
Commissioner within ten days of the date of demand thereof being made in writing
by the said officer of State Excise.

This obligation shall be void.

Otherwise and on breach or failure in the performance of any part of this
condition, the same shall be in full force.

We declare that this bond is glven under the orders of the Central/State
Governmient for the performance of an act in which the public are interested.

Signature (s) of obligor (s).
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b Witnesses (1)
S (2)
i Address (1)
(2)
i Occupation (1)
o (2)
FIERE. o
01 7 IO N Signature of Surety.
Witnesses (1)
i (2}
= Address (1)
[ (2)
Occupation (1)
! 2)
b Accepted by me this day of 20,
e 0f EXcise.
President of India
On behalf of the
Governor of
_ M. & T. P. Series No. 10.
E rety) | FORM B-2 (SEC.)
- | Bond (with Security) to be entered into by the licensee of a private bonded
tor _ warehouse
tpre- (See Rule, 71)
(Delete the letters and words not applicable)
tuse 1/We of (heremafier called)
tand am
the obligor (s) bound to the President of
are jointly and severally
legal India/Govérnor of _ State in the sum
tons of rupees to be paid to the President of India/Governor of
tded State for which payment
i ! —bind myself/ourselves and my/our legal repre-
x %an- sentatives, we jointly and severally
: wper The above-bounden obligor (s) being permitted to remove, from time to time,
;é:; licensed by the Excise Commissioner State at (hereinafter
called the Commissioner) as a private-bonded warehouse and registered in the State
Excise Records as No, dated for the storage of.
ithts Whereas the Commissioner has required the obligor (s) to deposit, as guaran-
tee for the amount of this Bond the sum of rupees in cash.
Mate

the securities as hereinafter mentioned
L of a total face value of rupees endorsed
in the Commissioner’s favour, namely.
And whereas the obligor (s) has/have furnished such guarantee by depositing
8. with the COmmls'alonm_' the cash/securities as aforementioned.
' The condition of this Bond is that if the obligor (s) and his/their legal
representatives shall observe all the provisions of the Medicinal and Toilet Prepara-
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(EXCISEDUTIES) ACT, 1955

tions (Excise Duties) Rules, 1956, to be observed in respect of a private bonded

warehouse:

And if all dues, whether exeise duty or other lawful charges, which shall be 4

demandable on the goods admitted to this warehouse, as shown by the records of

the proper officer of State Exeise, be duly paid into the treasury to the account of
the Commissioner within ten days of the date of demand thereof being made in

writing by the said officer of State Excise,

This obligation shall be void.

Otherwise and on breach of failure in the performance of any part of this
condition, the same shall be in full force. i

And the President of India/Governor of State

shall, at his option, be competent to make good all the loss and the damages either

from the ameunt of the guarantee deposit or by enforcing his rights under the
above-written bond or by both.

1/We declare that this bond is given under the orders of the Central/State
Government for the performance of an act in which the public are interested.

i3 [T o B e T

51V SN R Signature (s) of obligor (s)
Witnesses (84

(2)
Address (1)

(2)
Occupation (1)

(2)
Accepted by me this day of 20.

- ———of Excise.
President of Indie

On behalf of the

Governor of

M. & T. P, Series No. 11 _
FORM B-3 (58UR)
Bond (with Surety) for the due despatch of dutiable goods removed for export
to a foreign country without payment of duty

_ (See Rule 15)
(Delete the letters and words not applicabie)
I/We of ~ [|hereinafter calléd the obligor
(s)] and 1 of . (hereinafter called the surety) are
jointly and severally bound to the President of India/Governor of
State, in the sum of rupees to be paid

to the President of India/Governor of State for which payment we
jointly/and severally bind ourselves and our legal representatives.

The above-bounden obligor (8) being permitted to remove the dutiable goods
described in his/their application No. dated from the

for export to
licensed manufactory
vla (port or land customs stations of export).
The condition of this bond is that {f the obligor (s) and his/their representatives
shall abserve all the provisions of the Medicinal and Toilet Preparations (Excise
Duties) Rules, 1956, to be observed in respect of so exported:

e T S R S T A e I M Y

5
|
|
|
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And if all the said goods are duly exported to vit1
before the day of 20;

This obligation shall be void.

Otherwise, and on breach or failure in the performance of any part of this
condition, the same shall be in full force.

We declare that this bond is given under the orders of the Central/State
Government for the performance of an act in which the public are interested.
Placdmial . eness

§ LR B B ol Signature (s| of obligor (s).
Wilnesses (1)
(2)
Address (1)
(2)
Ocoupation (1)
(2)
34 71T e o
19 /2 LS Signature of Surety.
Witnesses (1)
(2)
Address........... (1)
(2)
Occupation (i)
(2)
Accepted by me this day of 20.

———————of Excise.
President of India
On behalfl of the—
: Governor of

M. & T. P. Series No. 12.
FORM B-3 (SEC.)
Bond (with Security) for the due despatch of dutiable goods removed for ex-
port to a foreign country without payment of duty
(See Rule 15)
(Delete the letters and words not applicable)

I/We of am
(hereinafter called the obligor (s)] ~-bound to
are jointly and severally
the President of India/Governor of State
in the sum of rupees to be paid to the President of India/Governor
of State for which payment

I

bind myself/ourselves and my/our legal

we jointly and severally

representatives.
The above-bounded obligor (s) being permitted to remove the dutiable goods
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described to his/their application No. dated
from the bonded waterhouse/licensed manufactory, at for ex-
port to via (port or land customs station
of export).
Whereas the Excise Commissioner of State..........ccooinviinn at (hereinafter

called the Commissioner) has required the obligor (s) to deposit as guarantee for
the
the sum of rupees in cash

amount of this bond
the securities as hereinafter mentioned of a total face
value of rupees endorsed in the Commissioner’s
favour, namely:

And whereas the obligor (s) has/have furnished such guarantee by depositing
with the Commissioner the cash/securities as aforementioned.

The condilion of this bond is that if the obligor (s) and his/their legal
representatives shall observe all the provisions of the Medicinal and Totlet Prepara-
tions (Excise Duties) Rules, 1956, to be observed in respect of dutiable goods so
removed.

And if all the said goods are duly exported to via
[port or land customs station of export) before the day of
19:

This obligation shall be void.

Otherwise and on breach or faflure in the performance of any part of this
condition, the same shall be in full force.

And the President of India/Governor of State
shall at his option, be competent to make %ood all the loss and damages either from
the amount of the guarantee deposit or by enforcing his rights under the above
written bond, or by beth.

Central

1/We declare that this bond is given under the orders of the
State
Gevernment for the performance of an act in which the public are interested.

Place........... il
B - S S Signature (s) obligor (s).
Witnesses {1)
2)
Address (1
(2)
Occupation (1)
{2)
Accepted by me this day of 20

President of India
On behalf of the

Governor of

et S AT T

1
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M. & T.P Series No. 13
FORM B-3 (GEN. SUR.)

General Bond (with Surety) for the due d espatch of dutiable goods removed
from time to time for export to a foreign country without payment of duty
(St Rule 16)
(Delete the letters and words not applicable)

1/We of
[hereinaiter called the obligor (s)] and of
thereinaiter called the surety) are jointly and severally bound to the President ul
India/Governor of State in the sum of rupees to be paid

to the President of India/Governor of Stale for which payment we jointly
and severally bind ourselves and our legal representatives.

The above bounden obligor {s) being permitted to remoye from thoe to time,
conditional on the provisions of the Medicinal and Toilet Preparations (Excise
Duties) Rules, 1958, being observed, “without payrient of duty from the bonded
warehouse/licensed manufactory, at for exportation.

The condition of this bond is that if the obligor {s) and his/their legal
representatives shall observe all the provisions of the Medicinal and Toilel Prepara-
dons (Exeise Duties) Rules, 1956, to be observed in respect of dutiable goods so
removed.

And ¥ the said goods are duly removed and exported within such ime as the
tixelse Commissioner of Stade at directs:

This obligation shall be void.

Gtherwise and on breach or failure in the perfovmance of any part of this
conditicn. the same shall be in full force.

Central
We declare that this bond is given under the order of the — e
5 3 Srate

Government for the performance of an act in which the public are interested.

Placa......,--s»

B b e St
Signature (s) of obligor (5]
Witnesses (1) Address (1) Oceupation 1)
(2) (2) @2
Plade: Liivssaiiny
BALR. o vsvenrassa _
Witneses (1) Address (1) Signafure of surett).
{2) (2] Ocecupation (1)
(2}
Accepted by me this day of 20

—— ol Exnise
_ President of India
Gn behalf of the

‘Governar of

" Tiere enter the description of the dutiable goods.
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M. & T. P. Sertes No. 14.
FORM B-3 (GEN. SEC.)

General Bond (with Security) for due despatch of dutiable goods removed
from time to time for export to a foreign country without payment of duty

(See Rule 16.)
(Delete the letters and words not applicable)
I/We of am

(hereinafter ealled the obligor (S)) =
are Jointly and severally

hound to the President of India/Govertor of c................ .iovvveveen. State in the sum

Of oot £UPEES T be paid 1o the Presidert of India/

Goveror of State, for which payment
I
— — bind myself ourselves and my/our legal repre-
sentaiives.

we jointly and severally
The above bonded obligor {8) being permitted 1o remeve, from time 1o time,
comditional on the provisions of the, Medicinal and Totlet Preparations (Excise
Duties), Rules, 1956, being observed, witheut payment of duty
honded warehouse
from the - al [or exportation.
licensed manufactory.
Whereas the Excise Commilssioner of State at {here-
inafter called the Commissioner ) has required the obligor(s) to deposit as
the sum of rupecs in cash

guaraniee for the amount of this Bond-——
the securities as hereinafter mentioned
of a total face value of rupees
endorsed in the Commissioner's favour,
namely,

And whereas the obligor (s) has/have furnished such guarantee by depositing
with the Commissioner the cash /securites as aforementioned.

The condition of this bond i that if the obligor (s) or his/their legal repre-
senetatives shall observe all the provisions of the Mexlicinal and Toflet Preparations
[Excise Duties) Rules. 1956, to be observed in respect of the goods so removed for
EXpor; :

And if the said goods are duly removed and exported within such time as the
Commissioner directs;

This obligation shall be void.

Otherwise and on breach or failure in the performance of any part of this
condition, (he same shall be in full force.

And the President of India/Governor State
shall at his option be competent to make good all the loss and damages cither from
the amount of the guarantee deposit or by enforcing his rights under the above-
written bond or by both.

I/We declare that this bond is given under the orders of the -

Central

Stale
Government for the performance of an act in which the public are interested.
FIACE . cosvussnisons

Signature (s) of obligor (s).

=]



liMs FORMS MEICINAL AND TOILET PREPARATIONS 101
(EXCISE DUTIES) RULES, 1956
Witnesses (1) Address (1) Occupation (1)
(2] (2] {2)
o Place.... Signature of surety,
Iy Date......

Withesses (1) Address (1) Occupation (1)
(2) (2} {2)

Accepted by me this day of 20.
. : ————0f Exv'isie.
President of tidia
um On bebhall of the ————
tia/ Governior ol
i M. & T.P. Series No, 15,
FORM B-4 (SEC)
me, Bond (with Surety) for the due arrival and tewarehousing of dutiable goods
;‘:53 removed from one bonded warchouse to anather
W (5ce Rule 105)
{Delete the letters and words nobalicalile)
1/We of
re- fhereinalter called the ebligor (s)] and {hereinalter
called the surety) a re jointly and severaily bound ta the President of Indita/Governor
ash of State in the sum of nipees to be paid to the
—_ President of India/Govertior of State for which payment we
: wed Jointly ana severally bind ourseives and our legal representatives,
" The above-bornded obligor (s} being permitted to remave the goods desceribed
e wur., in his/their application No. dated fram the bended
warehouse st to the bonded warehouse at
fting The condition of this bond is that if the oblger (s) and his/their legal
g representatives shall ehserve all the provisions ol the Medicinal and Toilet Frepara-
Al tpre- tons (Excise Dubies! Rules 1956, to e observed in respect o the goods so
: tions transferved '
# for And il all the said goods are duly removed (o and rewarehoused at the
_ warthouse at belore the day of 19;
& isthe This obli gadion sliall he vold,
E Otherwise and on breach or failure in the performance of any part of this
condition, the same shall be in full foree.
i fthis Central
¢ " We declare that this bond is given under the orders of the——— -—
£ ; State
i_ ﬁ? Government for the performance oban act (nwhich the pubtic are interested,
E g 17 e Sp s 1
E Date........ocot :
§ Signeiture fs) of obliger {s).
£ Witnesses (1) Address (1) Oecupation (1)
& i (2) (2) (2)
i Plate ...
: i 07} /e
f r(s).
'}

Signature of surety.




lin MEDICINALAND TOILET PREPARATIONS FORMS

(EXCISEDUTIESIACT, 1955
Witnesses (1) Adcress (1) Oceupation (1)
(2) ) : 2)
Accepted by me this day of 20

———0f Excise.

PPresident of ndia
On behall of the ——————

Governor al

M. & T P.Series No. 16
FORM B-4 (SEC.)
Fond (with Security) for the due arrival and rewarehousing of dutiable goods removed
from one bonded warehouse to another
(See Rule 105)
(Delete the letters and words not applicable)

1/We am of |hereinaiter called the
amobligor (s) - bound to the President of India/Governor

are jointly and severally

ol . _ Staie in the sum ol

rupees to be paid to the President of India/Governor of State
i

for which payment . bind myself/ourselves and my/our
we jointly and severally
legal representatives.
The above-bounden obligor(s) being permitted to remove the goods described

in his /their application No. dated
from the bonded warehouse at to the bonided warehouse at
Whereas the Excise Commissioner at (hereinalter
called the Contmissioner) has required the obligor(s] to deposit as guarantee
the sum of rupees in cash for the amount

of this bond S R

the securities as hereinafter mentioned of a total face value

of rupees endorsed in the Commissioner’s favour,
namely

And whereas the obligor{s) has/have furnished such guarantee by depositing
with the Commissioner the cash/securities as aforementioned.

The condition of this bond s that if the obligor(s) and his/their legal repre-
sentatives shall observe all the provisions of the Medicinal and Toilet Preparations
(Excise Duties) Rules, 1956, to be observed in respect of the goods so travsferred:

And if all the said goods are duly removed to, and rewarchoused at before the

day of 208

This obligation shall be void.

Otherwise and on breach or fallure in the performance of any part of this
condition, the same shall be in full foree.

Arid the President of India/Governior of State
shall, at his option, be competent to make good all the loss and damages either
from the amount of the guarantee deposit or by enforcing his rights under the above
written bond or bath. _

Central
I /We declare that this bond is given under the orders of the —————Government
Slate
for the performance of an act in which the public are interested,
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FORMS MEDICINAL AND TOILET PREPARATIONS 103
ORMS (EXCISE DUTIES) RULES, 1956
Flace:.....vv......
(1 PR iy
(2) Signature (s) af obligor (s).
Witnesses (1) Address (1) Oceupation (1)
{Ex ise. (2) (2) (2}
{ol Tz Accepted by e this day of 20,
o —of Excise.

Presidemt of India
On bhehalf of the —
J Governor of

tof

M. & T. P. Series No. 17
moved FORM B-4 (GEN. SEC))

General bond (with surety/ies) for the arrival and rewarehousing of dutiable
goods removed from one bonded warehouse to another

(See Rule 106)
ked the (Delete the letters and words not applicable)
i 1/ We of [hereinafter called the obligor (s)] an /are
! bound to the President of India/Governor of !
Siate State in the sum of rupees and | /we
' of (hereinafier called the "First Surety")
Imy /our of {hereinafter called the "Second Surety”)
of (hereinafter called the “Third Surety")
of (hereinafter called the "Fourth Surety")
bscribed lall hereinafter collectively referred ta as the First Surety, the Second Surety,
the Third Surety, the Fourth Surety) are each of us severally, bound to the President
house st ol India /Governar of _ State
reinafter in the sum of rupees each to be paid to the President of india/
lee Governor of State
temotinit for which payment [/we the obligor/obligors bind ourselves and our legal repre-
sentatives and 1/we the above-named First Surety, the Second Surety, the Third
i Surety and the Fourth Surety severaly bind myself/ourselves and our legal repre-
1 sentafives,
‘The above-bounden obligor (s) being perntitted lo remove from time to time
kpositing conditional on the provisions of the Medicinal and Toilet Preparations (Excise
i) Duties) Rules, 1956, being observed, "from the bonded warehouse(s) at to other
@l repre- bonded warehouse situated anywhere in India or vice versa,

. mrations ~The condition of his bond is that if the obligor(s) and his/their legal repre-
& Uslerred: sentatives shall observe all the provistons of the said rules. to'be observed in respect
F M the of the goods so transferred from time to time.

g ' And If the sald goods are duly removed to and rewarchoused at the bonded
warehouse(s) of destination to which they are permitted to be removed within sueh
e time as the proper officer directs.

¥ ol this This obligation shall be void.

e State Otherwise and on breach or failure in the performance of any part of this
i, s either condition, the same shall be in full force.

B theatove Central

B We declare that this bound is given under the orders of the

P State

& mernment !

‘ & Here enter the description of the dutiable goods,




1 MEDICINALAND TOILET PREPARATIONS FORMS
(EXCISE DUTIES) ACT, 1955

Government for the perlormance of an actin which the public are interested.
iaee !

Late
Sighnature (5) of obligor (.
Witniesses [ Address (1) Oceupation (1)
(2) 2) 2)
Signedure (s) of Surely (tes)
Witnrsses (1 Address (1) Occupalion (1)
i2) 2 (2]
Aceepied by me this ‘day of 20
G EIXCISE,
'resident of India
On behalf of the — e
Governor of

M. & T.P. Series No. 18.
FORM B-4 (GEN. SEC.)

General Bond (with Security) for the due arrival and rewarehousing of duti-
able goods removed from one bonded warehousing to another

(See Rule 106)
(Delete the letters and words not applicable)
1/We 0{
_ ar
(hereinafter called the obligor (S} ' -bound to
are jointly and severally
(he President ol tndia/Governar of State in
the sum of rupees to be paid to the President of India/
Governor of State for which pay-
I 1
ment —— —bind myself/ourselves and my /our legal

we jointly and severally
representatives, _

The above-bounden obligor (s) being permitted 10 remove, rom time to time,
conditional on the provisions of the Medicinal and Toilet Preparations (Excise
Dutles) Rules, 1956, heing observed from bonded warehouse (s) at to other bonded
warehouses situated anywhere in India or vice versa.

Whergas the Excise Comumissioner _ (hereinafter
called the Conmissioner) has ve uired the obligor {s] to deposit, a5 guarantee for
the sum of rupees in cash

amount of this bond o A -- -
the securities as hereinafier mentioned of a total face value of rupees
endorsed in the Commissioner's favour. namely—

And whiereas the obligor(s) has/have furnished such guarantee by deposiiing
with the Commissioner the cash/securitles as aforementioned. The condition of
this bond s that If the obligor(s) or his/their representatives shall observe all the
provisions of the said rules. to be observed in respect of the goods su transferred
from time to time.

Here enter deseription of the dutiable goods.

F

LR T (SN |
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RMS FORMS MEDICINAL AND TOILET PREPARATIONS 105
(EXCISE DUTIES) RULES, 1956

And if the said goods are duly removed to and rewarehoused at the bonder
warehousefs) of destination to which it Is permitted to be removed, within such time
as the proper officer directs:

pr(s). The obligation shall be void.
: i) Otherwise, and on breach or faflure in the performance of any part of this
() condition, the same shall be in full force.
b And the President of India/Governor of State
: i shall at this option, be competent to make good all the loss and damages either
: ) from the amount of the Buarantee deposit or by enforeing his rights under the
s above-written bond or by both,
; oiice Central
: o 1/We declare that this bond is glven under the ordersof the —
fndia State
;‘“ Governmient for the performance of an act in which the public are interested.
! Place....ov.oz
E 4 - R
Signature (s) of obligor (s).
: Witnesses (1) Address (1) Occupation (1)
i (2) (2) (2)
) Accepted by me this day of 20,
! bi- ————of Excise,
President of India
; On behalf of the
L Governor of
ad to
de in
idia/
tlegal
lime,
i bicise
f mded
sfter
i ® [or
- b
upees
Blting
o of
il the

ferred
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FORM R. G4
(Rules 31, 35 and 52)
Register of preparations in the bonded/non-bonded manufactory of

ressas

tassnss

Shri/Sarvashei...

Name of preparations :

e ———

FORMS MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) RULES, 1956 109
Remarks =
o
‘. Wastage & i
! .
e -
Qe
Balance stock Bulk Qty. {_!’ =
= =
< Treasury Receipt No. & Date Entry No. & |io
i Y Date in Accountcurrent ledger =
0 n :
B...'E =
) Amount i
e | et &
- S Wi o TQ
Issue Bulk Qty. 4 5
Total Bulk Qty. in stock Qe
as per cols, 8 & 10 S~
3
ég b= % Vessel No. =
= 8 0 ot
el -
- i Bulk Qty. g e
g‘ é Vessel No. @
Bulk Quantity K.!) @
w
Other narcotics drugs or 5 &
narcotics.
© 5 ot &)
= Im
= I
E. Indian hemp @
H -
=
I =
s Opium wy
g )
U ——
Qo
Alcohol in L.P. litres & b i
=
Batch No. ”
E’ Date N
£ mLE
Serial No =

M. & T. P. Series No. 22
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" FORMS MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) RULES, 1956 m
) W ; ; '
[ e
[ Remarls <
e LS il e oviees ey | AN
a‘ - b Grams Other narcotic drugs
i3 - = oo
o g 51 andnarcotics
|k g /s )
~ & g Indian hemp o
e ey s ——— i
§ Hey | © Opium —t
g e 5 — e il I
! g 2 Eﬁ Aleohol in L.P. litres o 8
5 oot g TR [ - = (NS
g IS s & : ﬁ
— B 2l=% Bulk quantity o
] o e B O T e,
8 & Name of preparation Ien
87 Lol — . led
E :
'g ‘Batch th._ b o e 5
4 ~ No. of date of Transport Permit o
z 2 - s =
o w S Treasury and Treasury Challan No.
5 o4 = e
g g & and date or entry No. and date
: g s &= of Account-Current Ledgre ile
: P e 7
E L 5 g 2 b § b-gi Amount S E 4
J:«: ¢ Eyagagt B Tg8 |
8 CRtEo =, — - o
E g BEE -l Other narcatic drugs and
| : 5582 E-E ki fiaotics =
& = s & 8 B2 E : oo
, ~ ¥ E .ﬁ E Z ;E: - Indian hemp ~
q ! EL |2 | — 1
§ £ 2 < |8 § Opium
f & = .g (] ' . =
b g g | -
L = s Alcohol in L.P. litre
< £ = : 4
;i £ 8 _
; < g = Bulk quantity
i | & T —————— 1
i I 2 _
E | E Name of preparation
& & Jﬁ fo
£ i
i | Bateh No.
E-_- 'fu" b e
K ]
- £ Number of packages issued
IE bd P “*’] "] = pagked =0 To 4
| i -} 2 Name and address and licence No.
¢ - -§ z 5 of persons to whom issued _ <
o g g Number and date of relative application of ‘1
é 3 | clearance s
e e g Number and date of relative entry in Part |
| il =
= 4 :
L — SL No
Sk = @

wy_nﬁ:;;;ﬁg, e
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12 MEDICINALAND TOILET PREPARATIONS FORMS
(EXCISEDUTIES) ACT, 1955
M. & T.P. Series No. 25
(Front Page)
FORM V. B. -1
(Rule 90)
Visit Book
Name of licensee :
Deseription of the licence

Village /Town: :
Taluk :
Circle : Licence No..........

Range :

QUANTITY OF ALCOHOL, ETC.
Authorized to obtain  Authorized to possess
during the year at any one time
Alcohol C-D
Opium ST
Indian hemp S-T
Other narcotic
diugs and
narcotics Grams

Notes.— 1 This book must be delivered up to the licensing authority on
the expiry LN
of the period for which the licénce is valid.

9. This book must be available at all times for any officer authorize
inspect the licensed permises for writing his minutes.

(Delete the words not applicable).
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14 MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) ACT 1959

. yoperedaad Fuwmoilo} 243 Jo 2, gjriIretl 91} 10} SOR0O

-reu/sSnip sopodteU 120 /dway uerpu}/wnido/[eyos
-je jo sweld /sureigo[ry /sy INsst asEald
s
afireyD- U190 UL
6L |
................. oN uonsmbay

o

J1ed
ceepigeRATRG /HUS JO AlojoRjnuEil papuog
aro1s pmds oy wog sofjooseu/sSEnUp JROJIEU 13130

7dway epui/unido /[ogosie jo ansst 10j wonsmbay

(0€ PUe 67 $TY)

FOY WH04
LTON SRS LT W

. uoneredaid FULMOYO) U JO FINJOBJNUBIL 3L} JOJ SIHOD
-reu/sEnIp sopodIRu 1st0/durey __%Quaﬁa}oxou
e jo suweld/suresfofry/sanI anss| aseald

...—uﬂrw
afreud-ui- U0 UL
&1
...............L.Oz Eaﬁ@“ﬁmu@m.
103 unoD
e pyERATES /LIS Jo ATologmuE Papuoeq
jo 21038 jids Ayl uoy gonootel /SENIP MNEdIRU BIRO
/daisy epuy/ wido /[oyoofe Jo SnSst J0j tonisbay
(¢ pue A SINN)
O Wa0d

27 "ON 52138 o LW N

Y )
g

et = = : T U covter ST S Ty — o

. sasuamN jo ammubly pajed -pasuan jo asoubls paied ¢
- - - — - —— T g 5 e ———m———a=————m _
z e s RS R PRt
=) T s a-o| abH |  |ao 3
1 B s el ST BN IR PRI Y SIS Em Y = L AN 3
_ _ | : _ | _ | _ i

._ __ gl el | ! . tel o _ I :

_ m m m ..m -_ “ " hes il .m , = M..m | _ n

_ el r ! 5 ‘o £ _ SRR | _ TP ST % ) o |

1 E| 2128 9 s “ B3 m"pm % __ _,

# mn;p. EIZE| u, a-o | @1ep g £ EiZE| B | awep
31 = =|28! 5 | Kopuenp | pue | 2. % <= | =3 s & . | pue
| —— = g_ o o~ N T P 1 : | | Q. P n.;_.n\u 72 1 lei
SRIBLN | _ 2 || S | parnnbar [Uop | SyrEtsy YA e - payubal oW
£ m < soppoles:/sANIp | bl 8L BLE sopooteu/SHD |
J_ H _l. famidQ/ 101001V | ﬁ _ __ Sando/ Eﬂﬁqﬂ’ 4
) i A A =0 (S, 'l 1 o (e ! _




MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) RULES, 1954

115

5

FOR

.................................... 0N 30USDY[ 8 LUMG wumﬂ
Jusge PIZLISYINE S|y 10 wwmﬂuc: 2] JO eInjBEUFS (9423 90 ptE Uoi's oy Pﬁmuum “».nubs u}w\_ HM
el o= O _ __ __ _._ | ! m _ __ |
= SR T e | | _ ! [ r
Lt | ot | s | w et |zt |nn laorl @ “ B et Bl et letla |
| | | ! - - . == ! |
T T s T e g e o it P _
_ __ d'sy | dey | dwy | | | | smreny| pg “ s _ a- __ |
| | ! | | _ | _ f {
_ | | | & . \ ! | _ _ _ _
_ | __ | ¥ s __ B _. _ _ | _
| I ; ! | .mm _ : | 5 | @ i B |
| i ) e } ' = | .% | ..m . ' | 14 | _
o o | | - S (= 20 | | = _ | |
=) 8 | [T (. N B | B e i |2 _. |
= & z | i & b e g ,m n dm \ o e [ _
L8 £ .@mm\m_m_m_mmgm__m_u\ o
g = = g 1 B & (Y8 5l g | & g | | | _
Z rm f 2 | 2 __ = % | E .m. gz _ um _ c | = | [ ‘ Isnoyarem
0~ __ ,m | £ __ __ & | S m | 4 | .w”,m B _ o _ | Atoorinuem
! = = - | .m | o | -m _ % [ _ I % __ | ! pspuoq
: e | W __ | | _ .M _ m ] g2 P | i i _ uerer | | joIasiBat
] | LR RN g R
! Lumoury | ey | _ Wa. | { _ ! wenb | o on | Jo 91ep pue
===t T BN S—— 5 o = _ _ T smg mﬁﬂz_zuﬁm Jaquany
i _ | _, _” __ .‘ aﬁﬁﬁ#ﬂ\gxa&u\:ﬂﬁou _ _ﬂ _
—=—mmeeo . — |I_|-.|r_ — _ -
_ Ama | _ $pood jo uopduaseg _
o, |.H| s —e— ) - ILl _ el e e S e —— e
07 Bi04) $POoT pauohuamIspun SU} 2A0W 1 aaea] 1o Ajdde ap /

ORMS

ISNOYAIXA4 PIPUC] 3 YoUE 0y Isnoyarem/Aiopenueur pap

HOgq auo woly speod sjqennp jo [eAowa: 105 uonesddy

(Zp1 3[ny)
=WV WH02
]
‘DISUD; 1o ampubig pajec ‘ DISUIN Jb asivronibig
— —— —— e s S S A e
b g | |a—o| ‘ . ﬁ a-o | |la-o|

€ 'ON S2HRS 4 'L 3 ']

S e S S S s oo R




P =

FORMS

64 MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) ACT 1955

1

Sumofo) U3 1B} PUE JeIIaA0 usAld uondiosap Iyl 0}

2By n-130J0 Jo 2mIpubiS

Anug Jopun posnoyarem-ai usaq aaey Ay} 1By} pue . sopuedasap 8

uonduosap 2y 03 1p2dsai e Ul wLIOJucO SPOOs Y} e Qo ***** " POALLIE JUSUIUFSUOD au yeup Apn9d AGa1ay |

-zorjEUnsSap JO ISNOUIIEM 43 JO S8 1ey)-ul-130Wj0 JO NVYRID T

-sboyo-ur-220J0 Jo 2mubls

--------------------

...........

junoury {7) e 1)

............................... s1ed

R T ianeraranans g

........ page et aN yuwrad jodsuer]

................. paygp: e 0N PUOE
fng

02131} 278l gremonted

sy02dsal [fe uj SWIouod JueuruFisuco g yeys A0 £qaiay |

oL

‘[eaowial Jo v.mﬂonu._d_ﬁ\bcuu&dﬂms pspuog =4} JO 28.reyo-uj-1324jo 10 ayeagTaD ‘1




FORMS

i ————— - —— — ——

FORMS MEDICINAL AND TOILET PREPARATIONS (EXCISE DUTIES) RULES, 1956

M. & T. P. Series No. 29

FORM A.R.2

{Rules 40 and 81)

on payment of duty from bonded manufactorv/warehouse of

Shri/Sarvashri

Application for clearance

¥
Remarks
! '‘panss aq [
| 0} fred a1 jo ssazppe pue swrer ay) |
3NSS] 10} JUeSUI 3Te Ay Jj pue paresp '
99 01 aJe spoof ayy YoM 1o) asoding
e =Sl NN
# :
3 %
2| :
Q - ——————— -————.--——..—b ——— ]
» ol
2 g
% - ;
S i
True formula of the preparation
Marks and number of containers
1 —
L o
: oo
5 : 88
2 § Indian hemp E 5w
§ K S5
SRR, | e 8
: e | |5E
§ Opiumn A w <
s ol
& | 7 § &
5 5 Y g
© ) £ 5@
a Alcohol in L.P. litres & =
(8-
G
a8 & i
Bulk quantity & :f 5?
S5
Y L E by
Edg
Name of preparation _g v g
& % @
=
=y o
Batch No. B2y
Sk
e
Number and date of entry fn Register 8T
of the Bonded Warehouse / Manufactory ;’2 §§
~

117

(Signature of the owner or his authorized agent.)
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120 MEDICINAL

M. & T. P, Series No. 30

FORM A.R.-3

(Rule 98)
Application for removal of dutiable goods for export by land

To

The Excise Officer.........

The Officer-in-Charge

....propose to export the

iofciniiisssiasaseinsys

Y S TS T A S T x — p—

AND TOILET PREPARATIONS (EXCISE DUTIES) ACT, 1955 IORMS
Remarks b
H Number and date of Railway receipt if any &
4 8

th
W& Amount of Rebate claimed 2
T E
<
T Number and date of document under
g -§ which duty was paid or Number and [
=i date of document under rule
o &
T
58 o
: | o«
. i

Du
Rate ] Amount

(Country of destination) by the.........cwwees-

1/ We..cirurrasanunnroasuunss

=¥
12
&
5 °‘E o
-
s g
True formula of the preparation -
: Other narcotics drugs or Elo
: narcotics .
K B
g Indian hemp o L
a
g Opilum E 0
{ Alcohol in L.P. liters 21
Bulk quantity 3 ©
Name and preparation 0
Batch No. <
Marks and Numbers of containers "
Gross weight o ‘
Number and description of packages T

i
|
|
|
l
|
!
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s) or his/their

rized agent(s)

attho

Signaturef(s) of applicant (

—

ars are true and corectly stated.

i

the above particul

2. I/We hereby declare that

TR

FORMS MEDICINALAND TOILET PREPARATIONS 123
(EXCISEDUTIES) RULES, 1956

L. Certified that I have examined the consignment described overleaf.
that the perticulars stated in the description are correct, that
duty has been paid on the goods

o demnn v m-===---and that after examination 1 have sealed
the packages the cwner has entered into
a bond under rule 16
with my official seal.

3 T
Date........... Signature of Excise Officer..c..cuuviiuis
Officer-in-Charge
(On original and duplicate)
EXPORT BY SEA/BY AIR

2. Certified that the seals on the packages were found intact and that
I have satisfied wmiyself that the particulars of the consignment are as

specified overleaf except for the shortages mentioned below.
3. Certified that the consignment was shipped under My supervision

under shipping bill No..,............ dated........ by 5.8./Air ship............ which

left for...........on the day of......19........

Place, ... occnies _

Date...coua Signature of Preventive Officer.
Countersigned.

Signature of Customs Collector
(On duplicate only)

4. Certified that the goods described overleal have not been relanded

and are not intended to be relanded af any port in India.
Pace ..,

DatE o, Signature of Exporter.
EXPORT BY POST

5. Certified that the con signment described above has been

despatched by foreign post to.......... a5 o Ul TS day'of......19........

Place, ... ..

Date.......... Signature of Post Master:
Post Office.

6. Certified that the alcoholic content of the dutiable goods mentioned
abovels................. L.P. litres ascertained by chemical analysis and the duty
leviable is Rs.

3,
IDate. . Signature of Excise Officer.

7. Rebate of....., fiiiias Rupees) sanctioned.

Place s
B ciniiies

8. Certified that [ have this day paid the sum of Rs. ... (-..Rupees) to.... ..
in satisfaction of his claim.

Place.........;
Date....... ‘
Signature of Officer-in-Charge.
Treasury

(Delete the entires and words not applicable,




124 MEDICINAL AND TOILET PREPARATIONS FORMS
(EXCISEDUTIES) ACT, 1955 \ |

e R i

M & T. P. Series No. 32
FORM T.P1

(Rules 107 and 112)
Transport permit for intra-State/inter-State movement of dutiable goods

Permit is granted to ShﬂfSarvashri S
(here ente.r name of consignee}
to transport from......... oo SRR Titf e R (here enter place of despatch)
Ty (DT R o e e L ol (here enter the place of despatch)
the dutiable goods.... PR e s o oo it ..as specified below :— '
(Here state descriptlon and w&e@xt or quantity of each kind of goods.)

e e o b e W s St e L v et

Content per litre

Gross weight
Batch

Bulk quality

Number and marks of
packages
Name of preparation
narcotics

True formula of the

Alcohol in L. P. litre
Indian hemp
Other narcotic drugs or

G-D S-T

mg_

10 11 |

This pass must be used within 90 days from the date of its issue. The bulk of
the consignment shall not be broken in transit.

Officer-in-Charge of
Bonded Manufactory/
Warehouse :
Certified that the consignment of dutiable goods mentioned abave has been
recelved Intact.
PIaCe....conueien
Date. s

‘Signature of Excise Officer............... i
Officer-In-CHAarge. .......coveiivisiorasnes i

Note.— This Form will be printed in books of two parts and four parts. In the '
case of book containing four parts the certificate at the top should be printed in the
last part above. |

gy - — o= By
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MEDICINAL AND TOILET PREPARATIONS 129

FORMS

(EXCISEDUTIES) RULES, 1956

M & T. P. Series No. 36

FORMR.T.-2
(Rule 80)

of

19

ess at the bonded warehouse at

for the month of

Return of transactions of busin

Shri/Sarvashri

§9131] 10 SwBin) Ul ) fep} ; o
Amnuent soueeq WE:M.&O SHIBUIY
_ sany] 1o
| surels sonodieu 1o SENIp - , suress Josiay) suoseal i
= anoofeu BINO Jouq m ‘Aue jj 9FeIsem

=

= -

i & T  saq 10 ‘sureid o
| & duuay uBpU] 3018 UL Anuenb souered
[ x =

- T lo | sony J0 sureid ¢ pue gl 's[e) in

.m wimid cf .-% SE pasoulal .mzuﬁm:@ ®10L

2 I- 5

a sani| 1o

s M n suresd up Agpuend sasnoy =
"1 Ul [oY03TY -aiem 1916 0] SDUIISUBI],
ER
o,
SAnoRnUEW <+ d w% ﬁ:oﬁ atp Supmp m s
Jo 31Ep B "ON HNEH pr np jo JUnoury
219 o sany 1o suresd up fpuend )
NIeN SDEL]L S RINOBINUEN Lnp jo yusuiied U0 DUERIEID)
i
__ o hmm pue g "s|eo =
uoneredard jo sureN 2 ¥o0)s [eI0L
= saxy] 10 suresy uy bw:m:@ e
Iaquuny [BLIS juom iy} SuLmp jdE03y

I/We declare that above particulars are correctly stated.

Date

Signature of the licensee or his

authorized agent).

Counters

igned and forwarded O ...

PIaR., o cmivensans

Officer-in-Charge, Bonded Warehouse.

Date....coveeene




NOTIFICATION

G.S.R. 265 (E), dated 28th March, 2000}, —n pursuance of sub-: rule (3) of
rule 60 of the Medicinal .nd Toilet Preparations {Excise Duties) Rules, 1956,
and on the advice of the Standing Comrmittee cov 3 0
the said rules, the Central Government ereby declare that the medicinal
preparations specified in Col. (2) of the Table below, prepared by the

manufacturers specified in the corresPomiing entry in Col. {3) of the said

Table, shall be placed in the category of preparations specified in the

corresponding entry in Col. (4) of the Table aforesaid.

TABLE
51 Medicinal Name of the Category
No. _ Preparations MR L o e
| Arjurniristis M/s. Unjtia Ayurvedic Uprestricled  Preparation frlling under
Pharmacy, UNIHA itemn 2ol ihe Schédule to the Medicinal
and Toilet Prepaations (Excise Dutes)
Act. 1955 (16 0f 1953).
2. Abhaysrishia M/s. Unjha Ayurvedie Unsestricted Preparation falling under

Pharmacy, UNJHA. item 2(1) of the Schedule 10 the Medicinal
and Totlet Preparations (Excise Duties)

Act, 1955 (16 of 1955).

3 Amritarishta M/s. Uﬁ_-"i,‘_'hn Ay_ur\r\:t_l_i_c_ Unresinicted Preparation falling under
Pharmacy, UNIFA, item 2.(1) of the Schedule 1o the Medicinal
and Toilst Preparations (Excise Duties)

Act. 1055 (16 of 1955) |
4, Arvindisava M5, -U’hjh_n-_}\yurumi‘é Utirestricied Preparation falling under
Pharmacy, UNJHA. itemt 2 (1) of the Schiedule Lo the Medicinal
and Toifet Pigparations (Excise Duties)

Act. 1055 (16 of 1955).

5. Ashvagandhanshia Mis. Unjha Ayuryedic Unrestricted Prepas ition: falling under

som 2 (i) of the Schedule to the Medicinal
aid Tuilct Prepamiions (Excise Duties)
Act, 1955 (16 o[ 1955).

Unirestricied Preparation falling under
item % (i) of the Schedule to the Medicinal
and Tailet meal-iuns {(Exeise Duties)
Act, 1955 (16 0f 1955).

Pharmaey, UNJHA,

fy Ashikarishia M/s. Unjha Ayurvedic

Pharpaey, UNJHA.

7. Kankasava Mis. Unjha Ayurvedic Unresisicted Preparation falling under
Pharmacy, UNTHA. e 2 (1) of the Schedule 16 the Medicinal
and Totlet Prepasalions (Excise Duties)
Act, 1955 (16 of 1955).
8. Kumariasay M/s. Unjha Ayuivedic Unrestricted Preparation falling under
Pharmacy, UNJHA, item 2 (1) of the Schedule o the Medicinal
i and Toilet Preparations (Excise Duties)
Act. 1055 (16 of 1955).
9, Kurajirishita Mg Unjhn Ayunvedic Unrestricted Prepartion f:_liiing under

Pharmacy, UNIFIA. jtem 2 (i) of the Schedule to the Widtiien
and Toilet Preparations (Excise Duties)

Act. 1955 (16 af 1935).

1. Published in the Gazette of India, Extraordinary, dated 28th Mareh, 2000, Py 11, Sec. 3(i).
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aMs (EXCISE DUTIES) RULES, 1956

M & T. P. Series No. 35
FORMR.T. -1
(Rules 41 and 56)

Return of transactions of business at the bonded/non- bonded man ufdctory
of Shri/Sarvashri at  during the month of 19

(To be submitted by the licensee by the 5th of every month)

Bulk | Alcohol Opium | Indian FOther ch~
L. P hemp | narco- | marks
tic
drugs
or
narcotics

G-D G-D G-D S-T Grams

—_—

1. 'Opening Balance...
Receipt from distillery/
spirit warehouse/treasury,

]

3. Total stock (1+2)..

4. Wastage in transit...

5. Issue for manufacture of
preparations. ..

G. Quantity remaining in

unfinished preparations
at the end of month;

7. Quantity remaining in
finished preparations at
the end of month,

8.  Balance in stock at the
end of month.

9. Wastage in manufacture
with brief reasons in re
marks Col.

10, No. of baiches —
(a) manufactured
(b) in unfinished
condition at the
end of the month,
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-flj under
Medivinal
% Duties )

Il Sec. 3 7).

NOTIFICATION NOTIFICATION 131
Sl Medicinal Name of the Category
No. Preparations Manufacturer
10.  Khadirarishta M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNH1A. item 2 (i) of the Schedule to the Medicinal
und Toulet Preparations (Excise Dutigs)
Act; 1955 (16.0of 1935).
1.  Chandapasava M/s. Unjha Ayurvedic Unrestiicted Preparation falling under
Pharmacy, UNJHA. ftem 2 (i) ol the Schedule to the Medicinal
und Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1935).
12, Dasmoolarishtha  M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA. ftemr 2 (i) of the Schedule , to the
Medicinal and Toilet Preparations (Excise
Duties) Act, 1955 (160f 1953),
13.  Drakshasav M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmucy, UNJHA. iter 2 (1) of the Schedule to the Medicinal
wnd Toilet Preparations (Excise Duties)
Act, 1935 (16 of 1955).
14,  Pawangasav M/s, Unjha Ayurvedic Unrestricted Preparation falling under
Pharmucy, UNJHA. item 2 (i) of the Schedule to the Medicinal
und Teilet Prepurations (Excise Duties)
Aci; 1935 (16:0f 1955).
15.  Puparnaysava M/s. Unjha Ayurvedic Umesiricted Preparation falling under
Pharmacy, UNJHA. item 2 (1) of the Schedule to the Medicinal
und Tollet Prepirations (Excise Duties)
Act, 1955 (16 01 1955
16.  Balanshta M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA. item 2 (1) of the Sehedule to the Medicinal
unid Torlet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
17, Rokhitakarishsta M/s, Unjha Ayurvedic Unrestricted Preparation faliing under
Phaemicy, UNIHA. jtem 2 (i) of the Schedule to the Medicinal
ind Toilel Preparations (Excise Duties)
Act, 1955 (16 of 1955).
18.  Lodhrasav M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmucy, UNJHA. ftem 2 (i) 6f thie Schedule to the Medicinal
unid Toilet Prepurations (Excise Duties)
Act, 1955 (16 of 1955).
19.  Loklasay M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmicy, UNJHA. item 2 (i) of the Schedule to the Medicinal
und Toilet Preparations (Excise Duties)
Act, 1935 (16 of 1955).
20.  Vaskasava (Rishta) M/s. Unjha Ayurvedic Unresticted Preparation falling under
Pharmacy, UNJIA. item 2 (i) of the Schedule to the Medicinal
and Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
21, Vidangarishia M/, Unjha Ayurvedic Unrestricted Preparation falling under

Pharmacy, UNFIA.

item 2 (i) of the Schedule 1o the Medicinal
und Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).

Bliaes i =
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132 MBD!CI'P}ALAND TOJLET PR§ ARATIONS NOTIFICATION
o | & (IXCISEDUTIES)ACT 1955
8. Medicinal Name of the Category
No. Preparations Manufacturer
22.  Sarivadyasava M/s. Unjha Ayurvedic Unrestricted Preparation falling under
(Rishta) Pharmacy, UNJHA. jtem 2 (i) of the Schedule to the Medicinal
and Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
23,  Saraswata Rishta  M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA. ftem 2 (i) of the Schedule to the Medicinal
wnd Toilet Preparations (Excise Duties)
Act, 1945 (16 of 1955).
24, Shishu-Sanjivani  M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA, jtem 2 (i) of the Schedule to the Medicinal
and Toilel Preparations (Excise Duties)
‘Act, 1955 (16 of 1955).
25 Malaria Mixture ~ M/s, Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA. jtem 2 (i) of the Schedule to the Medicinal
‘und Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
26.  Sarsaparila M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmaicy, UNJHA. item 2 (i) of the Schedule to the Medicinal
and Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
27,  Drakshozyme M/s. Unjha Ayurvedic Unrestricted Preparation falling under
Pharmacy, UNJHA. item 2 (i) of the Schedule to the Medicinal
and Toilel Preparations (Excise Duties)
Act, 1955 (16 of 1955).
28 Kumari Aasav No. ShriLaxmi Aushadh Shala, Unrestricted Preparation falling under
3 Batch No. 9 Rajapur, Dist. item 2 (i) of the Schedule to the Medicinal
RATNAGIRI. and Toilet Preparations (Excise Duties)
Act, 1955 (16 of 1955).
9. Kuman Aasay No. ShriLaxmiAushadhShala, Unrestricted Preparation falling under
3, Batch No. 9 Rajupur, Dist. item 2 (i) of the Schedule 1o the Medicinal
RATNAGIRI. und Toilet Preparations (Excise Dutieg)
Act, 1955 (16 of 1955). i
30, Kumari Aasav No. ShriLaxmiAushadhShala, Unrestricted Preparation falling under
3, Batch No. 8 Rajapur, Dist. item 2 (i) of the Schedule to the Medicinal
RATNAGIRL and Toilet Preparations (Excise Duties)
Act, 1935 (16 of 1955).
31, Kumari Aasav No. ShriLaxmiAushadhShata, Unrestricted Preparation falling under
3. Batch No. 7 Rajapur, Dist. ltem 2 (i) of the Schedule to the Medicinal
RATNAGIRL and Tailet tions (Excise Duties)
Act, 1955 (16 of 1955).
32.  Nilide Gel M/s. Cadila Unrestricted Preparation falling under
Pharmaceuticals Ltd., item 1 (i)a) of the Schedule to the
AHMEDABAD Medicinal and Toilet Preparations (Excise

Duties) Act, 1955 (16 of 1955).
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NOTIFICATIONS
— Notification No. 1/2003-M & TP, dated 1st March, 2003.—In exercise of
§ the powers conferred by Sec. 115 of the Finance Act, 2000 (10 of 2000), the
) Central Government hereby appoints the 1st day of March, 2003 as the
' date on which the provisions of the said section and the Sixth Schedule to
" the said Finance Act shall come into force.
il Notification No. 2/2003-M & TP, dated 1st March, 2003.—In exercise of
) u the powers conferred by Rule 8 of the Medicinal and Toilet Preparations
5 (Excise Duties) Rules, 1956, the Central Government, being satisfied that
e it is necessary in the public interest so to do, hereby exempts the dutiable
al goods of the description as specified in Col. (3) of the Table below, falling
i) within the item No. of the Schedule to the Medicinal and Toilet Preparations
4 (Excise Duties) Act, 1955 (16 of 1955) as specified in the corresponding
od entry in Col. (2) of the said Table, from so much of the duty of excise leviable
2l thereon under the said Schedule, as is in excess of the amount calculated
) at the rate specified in the corresponding entry in Col. (4) of the said Table.
Her TABLE
inal
i) ——
| 5. No. | Item Description of dutiable goods Rate of duty
- ' | No.
i URISERSITY IS, A 4
m L) | @ 3) @)
e 1 1. | Allopathic Medicinal Preparations:
. | (1) Medicinal preparations containing alcohol
il which are not capable of being consumed as
) ordinary alegholic beverages.—
fa) Patentor proprictary medicines Sixteen per cent. ad valorem
{b) Others Sixteen per cent. ad valorem
ter (i1) Medicinal preparations containing alcohol
ul which are capable of being consumed as ordinary —
") aleoholic beverages—
(@) Medicinal preparations which contain Sixteen per cent. ad valorent
fer | known active ingredients in therapeutic
ul ! quantities
B) , f {h) Others Sixteen per cent. ad valorem
1 . (i1i) Medieinal preparations not containing | Sixteen per cent. ad valorem
i | | aleohol but containing narcotic drug or narcotic
ml _ |
&) £ s Y 341> 00 1 e o |
[ 2. 2. | Medicinal preparations in Ayurvedie, Unani or Nil
&r : [ other indigenous systems of medicine,
b ' . containing self-generated alcohol which are not
B 1 capable of being consumed vs ordinary aleohalic
- I beverages
e : - =
‘ R 2. | Medicinal preparations in Ayurvedic, Unani or | Sixteen per cent. ad valorem
other indigenous systems of medicine, not
| containing alcohol but containing narcotic drug
= ar_narcotic
r 4. 4. | Toilet preparations containing alcohol or | Sixteen per cent. ad valorem
{ | |narcotic drug or narcotic




134 MEDICINAL AND TOILET PREPARATIONS NOTIFICATIONS
(EXCISE DUTIES) ACT, 1955

Notification No: 3/2003-M&TP, ¢ ated 1st March, 2003.—In exercise of th
powers conferred by Sec. % of the Medicinal and Toilet Preparations (Excis
Duties) Act, 1955 (16 of 1955). read with CL (1) of Explanation I of th
Schecdte to the said Act, the Central Government hereby specifies that tr
provisions of Cl. (2) of said Explanation Il shall apply to the dutiable goot
of the deseription specified in Col. (3) of the Table below and falling with
the Ttem No. of the said Schedule, specified in the corresponding entry
Col. (2) of the said Table and allows as abatement the percentage of 1]

retail sale price as specified in the corresponding entry in Col. (4) of t
said Table.

TABLE

e = e e s ==
| 5. Na. | ftem Descﬂmian-_af-duﬁable_goods_ l Abatement
| No. | _

el P B ESSSSS e e e

I R d___.L,_-- T AR

1 | 4 | Toilet preparations comraining alcohel or E 40%
L | | narcoticdmgpaeotic - | I A ) Tt

Notification No. 4/2003-M & TT, dated 10th June, 2003.—In exercise ol
powers conferred by Rule 8 of the Medicinal and Toilet Preparations (Ex
Duties) Rules, 1956, the Central Government, being satisfied that
hecessary in the public interest so 10 do, hereby makes the follo'
amendment in the notification of the Government of India in the erstv
Ministry of Finance and Company Affairs (Department of Revenue)
2/2003- M & TP, dated the 1st March, 2003 (G.S.R. 159 (E), dated th
March, 2003) namely:— y

in the said notification, in the Tabie, after Sl. No. 3 and the er
relating thereto, the following shall be inserted, namely:

TABLE
b ATnF e S ]
| 5. No. |l Item | Description of dutiable goods Rate of duty |
No. |
A S ISEEAIE - s R e |
{1 (2) 3 (4) 4
N L i G I
I 3-A. 1. | Homocoputhic preparations containing aleehol | Rupees twenty prerlitre
' aleohol content”.
|
I
|
e e T e T . ey T—T— e -.'f..'h'_l:‘:-,‘ Ay
|
|
f
|
|
|
[
|
[
|
|
PO rp— . S —y— e = . ]
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